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The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Shri Ravneet Singh and Shri P. Karunakaran. The matters, though important
enough, do not warrant interruption of business of the day. The matter can be
raised through other opportunities. Therefore, 1 disallow the notices of
Adjournment Motion.

... (Interruptions)
HON. SPEAKER: You can raise it ‘Zero Hour’.

... (Interruptions)
HON. SPEAKER: Whenever ‘Zero Hour’ will be there, you can raise it at that
time.

... (Interruptions)
HON. SPEAKER: I am not allowing. Please take your seat.

... (Interruptions)
HON. SPEAKER: Whenever ‘Zero Hour’ will be there, you can raise it, not now.

... (Interruptions)

A JEhET ¢ 59 W1 SN AR BT, H A AN Bl drer] Bl HiehT gl |

... (cIaer)
HON. SPEAKER: I will not allow.
... (Interruptions)
HON. SPEAKER: I know the seriousness also.
... (Interruptions)
HON. SPEAKER: Q. No. 521 Shri N.K. Premachandran.
... (Interruptions)

HON. SPEAKER: Nothing will go on record.

(Interruptions) ... ~

* Not recorded.
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11.02 hrs.

ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Now Q. No. 521, Shri N.K. Premachandran.

(Q.521)

SHRI N.K. PREMACHANDRAN: Madam Speaker, it is an accepted fact and it is
an accepted principle that justice delayed is justice denied. That means delay
defeats justice. So, from the answer itself it is very clear that justice is denied as
the number of pending cases is increasing like anything.

Similarly, the litigation expenditure is on the rise which, in turn, denies
justice to the common people. It has become a very costly affair to have justice.
So, in order to reduce the pendency of litigation and to improve the quality of the
judicial system in our country, there was a long pending proposal to have an All
India Judicial Service in our country. But it is quite unfortunate that we do not
have such a service despite recommendations made by the First Law Commission
itself. From the First Law Commission’s recommendations in 1955, there was a
proposal to have an All India Judicial Service in our country. The Eighth Law
Commission, in its 770 Report, the 11" Law Commission, in its 116M Report and
even the first National Judicial Pay Commission in the year 1999, all these
Commissions’ Reports favoured the constitution of a National Judicial
Commission as well as an All India Judicial Service.

HON. SPEAKER: Please ask the supplementary.
SHRI N.K. PREMACHANDRAN : I am coming to the supplementary. Due to the
noise I could not make it in a better way.

Madam, even the Constitution was amended by the 42™ Amendment and
article 312 was amended so as to incorporate an explicit provision so as to have a
National Judicial Commission and an All India Judicial Service.

I am going to the last part of the answer given by the hon. Minister. I do
agree with the hon. Minister. There are differences of opinion between the various

States and High Courts. I do appreciate the steps taken by the Government in
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having the National Judicial Appointment Commission. Although the hon.
Supreme Court Chief Justice and other Justices are not in line with the spirit of the
Parliament, even then, I do appreciate the act of the Government. My humble
questions to the Government of India, through you Madam, is that whether the
Government of India, as they have done in the case of National Judicial
Appointment Commission Bill, will take initiative to build up a consensus among
the States and High Courts so as to have a National Judicial Commission as well
as All-India Judicial Service in our country to improve the quality of judicial
services in India.

SHRI D.V. SADANANDA GOWDA: Madam Speaker, I do concede the views
expressed by my friend Shri Premachandran. But I do not accept that the
pendancy has increased. 1 can give you the figures. The pendancy has come
down. In fact, the filing or institution of suits has gone up. I will take these issues
one by one.

As far as the institution of cases is concerned, in 2010 it was 78,280 in the
Supreme Court. It has gone up to 89,164 in 2014 but pendancy has come down.
As far pendancy is concerned, it was 54,652 in 2010. But even after increase in
institution of new cases, the pendancy now has come down. Pendency was 66,692
in 2012; it was 66,349 in 2013; it was 62,791 in 2014; and now it is 61,081. There
is a gradual decrease in the pendancy of cases in the Supreme Court through
institution of new cases is going up.

Similarly, in High Courts also, right from 2010 to 2014, the institution of
cases 1s going up from 18,64,975 to 20,06,338. But, the pendancy has come
down. In 2011, pendency was 43,22,198; in 2012, it was 44,34,191; and now it
has come down to 41,53,957.

Similarly, it has also come down in Subordinate Courts. But my friend has
rightly said that just like NJAC, if we will take the initiative in case of All India
Judicial Service, certainly it will provide a wider scope for appointment of the

judges in Subordinate Courts and thereby the disposal of the cases will be more
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and more. There is only one thing that I would like to bring to the notice of my
learned friend. There was an attempt by the Government on several occasions.
Whatever he said is absolutely right that several Law Commissions have
submitted their reports in this direction. In 2009, in CMs and CJs Meeting, this
was the main issue. It was debated in detail. But the only thing is that the
jurisdiction of Subordinate Courts is under the control of High Courts, so the High
Courts need to be consulted. The infrastructure and other facilities will be given
by the State Governments, so the CM’s opinion also weighs very much in this
matter along with High Courts.

In 2009, this matter was debated in the Conference of CMs and CJs. Again
this agenda was included in the Conference of CMs and CJs held in 2013. It was
decided in that Conference that these issues need further deliberation and
consideration. But we have not left out this issue. After this Government came
into power, I myself wrote letters to the Chief Ministers and the High Courts.
Even in the Meeting of the Chief Ministers and CJs of High Courts held in the last
month, this issue was debated in detail. Of course, on earlier occasions also, it
was deliberated. I have got full details. I do not want to go in length with regard
to the opinions of various High Courts and various Chief Ministers, which have
been taken. But divergent opinions have been received. A majority of the High
Courts feel that this will not be possible for various reasons. Proposals were sent
to the States and also to the High Court Judges. A majority of the High Courts and
States have a strong reservation in this matter. The High Courts’ control over the
Sub-ordinate Courts will be diluted. That is one of the intentions in their mind.
Language problem is another concern of the Chief Justices as well as Chief
Ministers. Of course, Article 235 says that High Courts will have a total control in
matters of selection, appointment, transfer and discipline. All these will go from
the High Courts and thereby they feel that they will find it difficult to manage the
affairs of the Sub-ordinate Courts if this Judicial Service is formed. Even

promotional chances also will be reduced. That is in their mind. Young judges
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will come in and thereby young judges will take over other senior judges when
considered for promotion. So, all these aspects are there.

Certainly, the opinion given by the hon. Member, Shri N.K. Premachandran

is really the need of the hour. We have to work on it. More deliberations are
needed with the Chief Justices of the High Courts and Chief Ministers. Somehow
a consensus opinion has to be arrived at in this matter.
SHRI N.K. PREMACHANDRAN: Madam, I am thankful to the hon. Minister.
Deliberations, discussions, resolutions and recommendations were there for all
these 60 years but nothing had happened. I would request the hon. Minister to
take the initiative.

My second supplementary is in respect of decentralization of the Indian
Judicial System. In order to reduce the pendancy of litigation and also to
minimize the litigation expenses, the Judicial System has to be decentralized. My
supplementary has two parts. The first part of my supplementary is whether a
Bench of the Supreme Court will be constituted in any of the State Capitals in
South India. The second part of my supplementary is this. As far as Kerala is
concerned, the only State Capital in India, that is, Thiruvananthapuram, does not
have a High Court Bench. It is quite unfair and unjust as far as Kerala is
concerned. The Jaswant Singh Commission Report is also there. All the State
Capitals which do not have a High Court Bench should be provided with a High
Court Bench. That was the Jaswant Singh Commission Report which was given
long back.

So, my two parts of my supplementary are: whether a Bench of the
Supreme Court will be constituted in any of the State Capitals in South India; and
whether a High Court Bench will be constituted at Thiruvananthapuram, which is
the State Capital of Kerala.

SHRI D.V. SADANANDA GOWDA: Madam, this demand is there since the last
several years. On several occasions, papers have been moved. But ultimately, the

Supreme Court, on every occasion, declined to have a Bench in various parts. A
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full Court meeting of the Supreme Court judges sat when the proposal was sent by
the Government in this direction and they declined to accept this proposal.

Of course, under Article 130 of the Constitution, the State Government,
with the consent of the Chief Justice of the concerned State, should forward a
proposal to the Centre. All the court matters are being administered by the Chief
Justice, and the Chief Minister of the concerned State is responsible for providing
all infrastructure and other facilities of the court. Those two people should sit
together, and if they come up with a proposal to the Centre, certainly it will be
considered.

I do not disagree with what my friend, Shri N.K. Premachandran has said.
Of course, Parliament has got power to enact a law but it is subject to judicial
scrutiny by the Supreme Court. Whatever we do here, ultimately when it goes to
the Supreme Court, judicial scrutiny will not be in our favour. So, somehow we
have to find a way. We will try for that. Certainly, this will reduce pendancy of
the cases in the Supreme Court and also in the High Courts.

Not only that, even what my friend Mr. Premachandran said, the cost of
the litigation will also be reduced if all these things are done. Several requests
from various parts of the country have come to me right from Uttar Pradesh. ...
(Interruptions) 1 do concede. Even a request has come for a separate High Court
in Telangana. All these things are before the Government. We are working on
them.

SHRI P.P. CHAUHAN: Thank You, Madam Speaker, for permitting me to ask a
Supplementary.

The speedy and inexpensive justice is the main concern before us. There is
a need to reduce the litigation expenses and pendancy. For this purpose, we had
established the Gram Nyayalayas Act, 2008. Under it, the States are expected to
set up 5,067 courts in the country at intermediate Panchayat level so to provide
speedy and inexpensive justice to citizens at their doorsteps in the rural areas. So

far, out of 194 Gram Nyayalayas notified in 10 States, 159 are operational. There
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is reluctance to invoke the jurisdiction of Gram Nyayalayas by police officers and
other State functionaries on account of the concurrent jurisdiction of the regular
courts. The slow pace of establishment of Gram Nyayalayas in different States is
a serious concern.

Madam, my question to the hon. Minister is that whether the Department
would review the entire issue in the light of experience gained and expeditiously
devise ways so that the justice could be delivered to people at their doorsteps,
which is the basic purpose of the Gram Nyayalayas Act, 2008. So, I want to know
whether the Government proposes to set up the Gram Nyayalayas where regular
courts have not been set up. As on today, 20,000,064 cases are pending in various
subordinate courts of the country. Apart from that, 41.5 lakh cases are pending in
various High Courts.

As far as the vacancy part is concerned, 4,580 vacancies are there in the

subordinate courts; and 364 vacancies are there in the High Courts. So, we have
to take care of not only inexpensive and speedy justice, but also we have to fill up
the vacancies. At the same time, we have also to modernize the courts in all parts
of the country.
SHRI D.V. SADANANDA GOWDA: Madam Speaker, the establishment of
Gram Nyalalayas comes under the purview of the State Governments. The
Central Government is here to provide all the required assistance form its side so
that the Gram Nyayalayas are set up and function well.

Though the Gram Nyayalayas Act, 2008 is in force, yet it has failed to
achieve the objectives, which were advanced in that Act. Now, it is left to the
State Governments to go ahead with the formation of the Gram Nyayalayas.
Certainly, the Central Government is here to assist them.

SHRI M.I. SHANAVAS: Madam Speaker, I am thankful to you for giving me to
ask a Supplementary on this Question.

The National Judicial Appointments Commission Bill has been passed by

the Parliament. Now, a situation has been created in such a way that the National
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Judicial Appointments Commission cannot make a sitting. The Judges are not
cooperating with it. The Chief Justice of India is not attending the Committee
because a case is pending there. Now, the supremacy of the Legislature is there;
Parliament is there. We have passed an enactment. But that enactment is not
being worked out by the attitude of the Judges of the Supreme Court.

So, what steps the Government is going to take to get away from this
logjam?
SHRI D.V. SADANANDA GOWDA: Madam Speaker, this matter is pending
before the Supreme Court and the matter is sub judice. 1 would restrict myself
from going into the detail. But still all the Members are eager to hear from the
Government as to what steps the Government has taken. In this connection, let me
say that we have already notified it.... (Interruptions)
SHRI K.C. VENUGOPAL: Why are you misleading the House?
SHRI D.V. SADANANDA GOWDA: Please hear me... (Interruptions)
HON. SPEAKER: Let him speak, please.
SHRI D.V. SADANANDA GOWDA: Madam Speaker, even there is a pressure
coming from the other side. As the Law Minister, it is not my responsibility to
go into the details as to what is going on there in the court. But I am explaining
about the steps taken by the Government.

We have notified the amendments, notified the Act and prepared the rules.
We requested the hon. Chief Justice and hon. Leader of the Opposition, Shri
Mallikharjun Kharge Ji to participate in the selection of two eminent personalities.
Meanwhile, the Chief Justice of India wrote a letter to the Prime Minister of India
saying that as the matter is pending before the Supreme Court and he is unable to
participate in this selection process. So, we sought the help of the court. We
requested the court that these are the things which are going on. We will obey the
orders of the court as far as this matter is concerned. Beyond that, I am not in a

position to say anything because the matter is sub judice.
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SHRI B. VINOD KUMAR: Madam, the hon. Minister had given a detailed reply
for this important question. He has also stated that we should have better
infrastructure for courts including computerization. My question is with regard to
computerization of the Judiciary. The paper based office procedures in courts
contributes significantly to the case pendency. To solve this problem under the
National e-Governance Plan, one of the mission mode projects was e-courts. It
was created for digitizalisation of the court process. However, now, the Central
Government has stopped funding to the National e-Governance. The hon. Finance
Minister in his Budget Speech has stated that they have not earmarked any funds
for this programme. So, what is going to be the feature of the e-courts mission
which we have already initiated? How computerization will become a reality in
the lower Judiciary?
SHRI D.V. SADANANDA GOWDA: Madam Speaker, I totally disagree with the
opinion expressed by my friend. Of course, Phase-I has been completed by
March, 2015 and we have taken up this project and 13,672 courts have been
computerized by 31% March, 2015. Nearly 95 per cent of the projects works are
over.

Now, we are taking up the second phase of the e-courts project. Already
Rs. 220 crore has been provided for this year. So, the first phase will be subsumed
in the second phase and we are going ahead with this. We will see that
digitization and formation of a central data grid for the Judiciary. It will be taken
up at the earliest and practically, in the 14™ Finance Commission, nearly Rs. 9,000
and odd crore have been provided for judiciary. 1 am happy to say that certainly
we will make use of those allotments for Judiciary and we will take care of
requirements for digitization of Courts.
DR. M. THAMBIDURALI : Madam Speaker, just now the hon. Law Minister said
that the matter regarding appointment of Judges and National Judicial Commission
is in the Supreme Court. The hon. Prime Minister of India, the Leader of the

Opposition and Chief Justice have to select two persons. The Chief Justice of
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India is restraining himself to attend this Committee so as not to select the two
personalities. Suppose, the Prime Minister and the Chief Justice attends the
meeting and the Leader of the Opposition does not attend the meeting, what will
the Law Minister do at that time?

Now, the Chief Justice is not attending the Committee. Now, they are not
in a position to select the two eminent persons. There are three persons. Even
when two persons attend the Committee, they can select two persons. Why are
they waiting for the Chief Justice of India?  Our Parliament is supreme. We
enacted the law. The Centre has also notified it when the matter is in the Supreme
Court. The Centre has notified it in the Gazette. When it has taken such a
stringent action, what is it, that is preventing the Law Minister to say that the
matter is sub judice and he cannot proceed further. It is all creating some kind of
confusion.

HON. SPEAKER: Your point is well taken.

SHRI BHARTRUHARI MAHTAB: Madam, there is vacuum today. There is no
body to select the judges.

SHRI D.V. SADANANDA GOWDA: Madam, our Government certainly does not
intend to encroach up the independence of the Judiciary. I am making it very
clear. At the same time, we want to keep up the supremacy of the Parliament
also. The hon. Deputy Speaker has asked if the stalemate continues what we are
going to do. You see, already the Court has said that within 15 days they are going
to complete the process of hearing, that is, arguments and other things and they
will come up with the judgement. That is the version of the judge who is heading
the Bench.... (Interruptions) No, they have said that they will continue....
(Interruptions) Please wait. I am coming to that. This Government has notified it.
We know it very well. As soon as the Notification was issued, we wanted to go
ahead with the selection of the two eminent personalities. For that only, I myself
took up the initiatives and I met the two other persons who have to sit with the

hon. Prime Minister to select the two eminent personalities.
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Now, we have sought the direction from the court. When the matter is
pending before the court, certainly the Constitutional obligations will taken up by
the Government. For that reason we have to wait for a few days and certainly we
are not going back. The supremacy of the Parliament will be certainly taken care
of by our Government, and we will see that NJAC will come as early as possible

once the judgement comes.
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(Q.522)
DR. RAVINDRA BABU: Madam Speaker, the Minister in his reply has stated in

the last paragraph that 15,828 MW capacity has been achieved through renewable
sources of energy. I would like to know the heads of renewable sources of energy,
whether it includes tidal power or wind power or nuclear power. Is he aware of the
coal-bed methane which is already present underneath coal? Are they all part of
the renewable source of energy? Or, is there any other part forming renewable
source of energy?

SHRI PIYUSH GOYAL: Madam Speaker, in renewable energy, we include solar
energy; we include wind energy; we include hydro plants which are under 25 MW
each; and we include biomass, waste to energy and those types of sources. Nuclear
is a separate head. It is not coming under renewable energy. Large hydro above 25
MW is a separate head. Obviously, coal methane-based technology or natural gas-
based technology continues to be considered under thermal as is the established
practice all over the world.

DR. RAVINDRA BABU: Madam Speaker, the country also imports a lot of coal.
There are two types of coal, one is bituminous coal and another is steam coal. Is
the Minister aware of any dichotomy or any controversy generated in the
importation of coal? These two coals attract two different types of prices and
different types of duties at the time of importation. There were a lot of
controversies generated previously and so many show cause notices were issued
and adjudicated. I would like to know whether any import has been blacklisted for
these unscrupulous practices.

SHRI PIYUSH GOYAL: Well, while it is a question relating to coal and here we
are discussing power, but I am happy to inform the hon. Member, through you,
Madam Speaker that coal is imported based on the Gross Calorific Value. There
are different GCVs. The coking coal requirements of the country usually go for
import or it was imported largely for the steel industry. India has a shortage,

particularly in coking coal reserve, and we foresee that in the years to come, we
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will continue to import coking coal. In terms of thermal coke which is of the lower
calorific value, lower grades of coal, India has sufficient capacity but have, over
the years, not mined enough, not opened enough mines and has not been able to
meet the demand of the thermal coke sector.

I am very happy to inform the august House and the Member, through you
Madam that India’s coal production has had a record growth, which is a record of
the last 23 years where Coal India has increased production by seven per cent in
the last year. It is a record of 23 years. The overall coal production in India has
grown up by 8.3 per cent, again a record of 23 years. In the current year we plan to
continue this aggressive campaign to grow coal production. I am happy to inform
the House that as of 28" of April, in the first 28 days of April, coal production had
increased by 10.2 per cent by Coal India Limited alone. Given this pace of growth,
we are very confident that in the next year or two, we will be able to stop imports
of thermal coke while imports of coking coal will continue till we are able to
explore more reserves.

Thank you.

SHRI KONDA VISHWESHWAR REDDY : Madam, our farmers need power and
our cities need power to make them liveable. Telangana is a power deficit State
and we are having several disputes with our neighbouring State, Andhra Pradesh,
but still first time in the last 20 years, we have no power cuts in end of April. That
is because we are buying power from the power exchange. In the power exchange,
the cost of power changes every 15 minutes and we are trading and buying power.
Sometimes, we pay Rs. 8 or Rs. 9 per unit and ensure that there is no power cut.

The quality of living in Hyderabad in rated number one in the Mercer
Quality of Living Survey which is an international survey. That is because we are
going to any extent to make sure that our farmers and our cities do not suffer from
power cuts.

My question is relating specifically to the Shankarpalli Gas Power Plant
which was a power plant dedicated to the city of Hyderabad. Even before
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Independence, we were the first city in whole India to have a dedicated power
plant for the city of Hyderabad. Now, we have no dedicated power plant. The
Shankarpalli Gas Power Plant was approved in the year 2000 and 200 acres of
land was taken from the farmers. There is a cricket field there and there is a sub-
station there, but there is no power plant. I think, one of the two options of either
returning the land or putting up a power plant for Hyderabad is very important. Or
at least, let the farmers grow vegetables so that instead of supplying power, we can
supply vegetables to the city of Hyderabad.

Thank you.

SHRI PIYUSH GOYAL: Madam Speaker, the hon. Member has very rightly
pointed out that Telangana in the past had power shortages. I must compliment the
State for having taken a pro-active approach and for having bought power,
whether from the exchange or wherever, to be able to supply uninterrupted power
to the residents of Telangana. It is a pro-active and welcome approach.

In fact, all States should take that approach. There is sufficient power
available in the exchanges all across the country. I have a lot of hon. Members
meeting and requesting me for more power and requesting that there should not be
a power cut. [ would like to inform the august House, through you Madam, that as
we speak today, most parts of India have surplus power. The States are required
to buy power, whether from the exchange or by floating power purchase
agreements for long-term tie-up of power purchase. The sad part is that States are
not acquiring or buying enough power to be able to give their residents
uninterrupted power supply. I would like to repeat that there is sufficient power in
the country and urge more States to buy power.

In fact, the hon. Member spoke about buying power at Rs. 8 per unit.
Yesterday at 3.30 pm, I was at the PowerGrid Monitoring Office where we were
seeing the exchange rate. Madam, the power was available at zero rupee per unit at
3.30 pm yesterday. Actually, you can see the real-time price. Power was surplus so

much that people were willing to give power at zero rupee per unit because there
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is no other way to use that power. So, I hope that more States will come up, buy
more power and have long-term agreements.

As regards the specific question of Shankarpalli Gas Power Plant, the hon.
Member is aware that gas is in short supply in the country. There is a paucity of
gas and nearly 14,000 MW of gas based plants are stranded and are not in
operation. Other 9,000 MW to 10,000 MW capacity plants are barely working at
low PLFs for lack of sufficient gas. Over the last five or six years, India’s gas
production has either remained static or fallen. Therefore, we have come up with a
proposal, a scheme where we are going to import LNG and provide certain
quantities of gas to the already stranded plants so that at least they can run at 25
per cent to 30 per cent capacity. We will be giving a subsidy from the Power
System Development Fund, PSDF, to subsidise the generation of gas-based power
to enable States, such as Andhra Pradesh, Telangana, Maharashtra, Gujarat, New
Delhi and wherever there are gas-based plants, so that they are able to run them at
some operating capacity and ameliorate the difficulties, particularly of the cities.

I would recommend to your State because it is a decision that the State has
to take, but personally I would recommend not to setup anymore gas-based power
plants. We already have sufficient capacity, which is stranded. We do not have
enough gas in the country. I would rather say that they setup a solar-based plant in
that same land rather than going in for a gas-based plant.
3t oot s St ¢ HEIGW, WRGR 1 o Bl AT @ &F H SMAMUR g9 T STh
ASAG 18 &l o TR aRASHT & S04, JA%gR a1 Wik Uoll &1 STINT 3R
yge d¥d ARER 1 Aefd gar fey €

], # oNve HIEmH { A HAT S A S |@edn g 6 @ 11d s 12
ATSAT 37afd & SR WRBRI g Froft [Faer F wfid fhy S arelt wanfaa faea alRarsai
B WITGAT B ol T8 & a1 1241 3R 1341 Ao & oy fagga aRuor w8 arel yRarfad
Y BT 3ol B forar Tar 8 Afe & a1 SR Uy & fou sranfaa eeRifd @m 87 i s+
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Aoreit & gl B W EAN oF § 9l A1 fASTel SUdel dRM 9 39 &3 H SR a4 &
e quiaan A7 feba wirerd e R feram Srgan?

St IR IS : A |@iEE ST A S Ue Sor g 399 1191 &R 12dl do # &S
fISTell ST & wiic oM ¥, 3iQo 114 Wiic U €, S dld 9% Wi © 3R fSere ot
% Bl 39D QO Gl WX IR B AT Hol gl GHITI | Ps BRUN I Q¥ H T WA 3 H
X g3 2| Pl i YA B, Fel PRI I AR H Tgd B Bl oY, FE Sfiex ©
B H, PEl BRI fSfhaec! el off, Afh IHD qravs AAR & TI™ I Usd Uh
ay H g3 37U Fard gY el 2 b T 22,500 HMEIE & Sl %S D Wlicd g9 oF 4
HURTS IReH TSR g0 21 39 g9ig W Sl UraR SN ®, 39 W o 81 faferas
e A 8.4 TR gfg g &l I8 B3 aul &I Uh Vel Repls 21 S #1 ggel qamn
ot 7 fRIfa 2 5 <o # fasrelt Surar 2 ok wdiceR & €1 § SR Ul &1 I WRaR |
SRR B | s e St I8l SuRRIA 81 8, PR d AW of 9 % IR g /f Sies
H STes GIATH @iel, e 9 Sieg IoR 4 fIstell @lie @1 4 el g 6 SR wew & foedt
IRIRS BT fIstelt @ i &l arhl|

ekt olia Iorm: srewet wRled], ol Bidt fagd & IR ¥ 9 & & 21 # R &3 9 o
g guid § wear o Ui g, et &8 avl 9§ Ua e 95 oft sk th gfe B & # Q@
HEM Sl §€ g9 &1 TeR H UM W@l § A1 98 AT Fedl g qhiad 30 W 34 e fasrel
a8l | fAad gl R ARHR DI BIs Ao T [FER B g3 o3 & fog & 87 a9 0
faeR faSTell & Tl we I d4T TNl 8, T HedT AH UlaR Dl QAR I ATe], B DI DIy
AT TRER & TN 27

A R TEe : dew WiaR, SAN 987 Aial 7 f[depd S a1 dEl [P [ER | Py ant 9§
fasrell @t wH @ 21 # ff o9 [ER 4 Ry o w9 Rl S@ex g e 6 o
Bt SR f[I8R &1 <o § qa B 21 3R b 48R & ga & IdieT bl oW o1 Ie
dH 1, A1 A9 9 AETe @ 5l ¥ 9ER 9 A |9iee 59 9ed H o © ford e o
T 35 BRI dlek I|d 8, ol al e 99 ff e &, S9d e wrg &=
TMEle I 81, U a¥id ¥ 984 g9 &I 91 &l 981 B AReR 7 sav ani # 39 fawy
W QA TRE F G T8 AT | g ARBR H I 8 AR & i W wiiew WawE H 9,
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BT Ao A ATl B D UhAT DI | H W 17| 981 R Hs @Aicd BT AT B [l
AT g1 B9 & HEN SAD! FAllo ATMERT R 5 ©l oM arel faAi § gaddiel & 1 &R
ied, ARG R @ W T e WwT # 7, 98 @il o gt S @ |- g
Tiheer fAfReR Wem Higd St & Radve 1R 918 H 59 89 Wiic &1 Igared &R Y o, a9
SHH Wipla & oAl g8 R U AL, gt &M by @ A 9 A g e e,

g9 BT G H I8 TIN fhar © o agf & U &yl &1 3ided 81, oifdhs a8 &

Fs AN F ASER H gST g1 AT| IR WDHR - DAl B D A SeIHlg Y a1 21 &
Ses 8 IR & U Brae &1 il < Ot 4000 #maTe &1 g 0H. 4Ll fd8R # o A&
3R faEgR @t S &1 watw 71 § ({5l e 9|

SHRI KALIKESH N. SINGH DEO: Madam, the hon. Minister says that there is

more power and less demand. But he is an Accountant and he knows that demand
is a factor of ability to pay and willingness to pay. In an environment where most
of the gas-based power plants are running at low PLF or on imported LNG at US $
12-18 per unit, the power is going to be very expensive. On the other hand, coal-
based power plants, which are starved of coal, are now running on mostly
imported coal and as a result, the power is expensive. Even solar power is now
being produced at Rs. 7 per unit whereas most Electricity Boards do not charge
more than Rs. 4.50 or Rs. 5 per unit from the consumers. The question is not how
they will give 24/7 power at high prices. The question is how they will give the
power at affordable prices so that the poor in the country can actually buy that
power.

In that context, how will the hon. Minister commit to his promise of 24/7
power?
SHRI PIYUSH GOYAL: Madam, my esteemed Colleague has raised a very valid
point. I have been screaming from the rooftops that we will not only give 24/7
power but we will give quality power, affordable power and uninterrupted power.
I will just like to highlight a few of the steps we have taken to keep the power

affordable as we expand the generation.
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First of all, my esteemed Colleague is seemed to not follow the gas prices.
The current day LNG is available at US $ 8 roughly and landed will make it at
about US $ 9 or US § 9.5. We have supported the industry and we are further
giving a subsidy or a price support to bring the power costs down to under Rs.
5.50 and make it effective, particularly when it is used in the peak hours so that the
peaking demand is sufficiently met.

Secondly, coal-based plants are presently mostly importing only in the
coastal belt and coal prices having come down, the price of coal is not
unreasonably more expensive, whether delivered from within the country through
transport or imported. Having said that, we as a nation have to become self-reliant
and our plan is to eliminate at least the thermal coal imports.

Solar, my friend said, is now Rs. 7 a unit. That is the last rate of CERC. The
Government is working to bring down that cost to under Rs. 5 a unit for which we
are looking at innovative financing models. I am considering offering dollar tariffs
to developers and creating a self-hedging mechanism with a power purchaser,
maybe, NTPC as the aggregator of renewable energy; maybe, Power Trading
Corporation (PTC); and ensuring that we bring down the cost of interest which is
currently exorbitant in the country, something which is a legacy issue and not in
the control of the Government, and make solar energy more affordable.

Apart from that, we are ensuring that coal linkages are rationalized — about
Rs. 6,000 crore saving. We have ensured that coal blocks’ allotment is in a reverse
bidding process — about Rs. 69,000 crore saving. We are ensuring that companies
are allowed to exchange and swap their coal inter se plants so that they use more
coal at the pithead plants, which will bring down the cost of generation. We are
ensuring sufficient coal goes in so that the PLF increases and fixed charges come
down per unit.

I can, Madam, go on and on but I think the Question Hour will be over. We

are very focussed in our effort to bring the power costs down.

AT 3reme : ot Arfte g oY
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#t it Rig: sreger AT, )1 HaTd 3FTel e ‘2l Wl ¥ |eed |qard ol
A Jemel @ A gl

TSI S, T MY FY T AT 27
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IRETS F fHar SIYM a1 TgRell SHdH! DR Il | PR U 37y wowr o fopar a1 g@f
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el 3R S8 W[eR |l ol 2 A1 4Rd WRPR Bl IR A $B Al 1 < enfl| s
TWHR # A St Bl oFR I a1 A5ed ¥ AfS! firet 3R B &1 g8 a1 Tildod]
Arede H Wl g AT 81 FAT 3T Y8 B ?
N R TEA : AFEEE S S A 1 9gd If8W qe SO ©l Hed, Wad Uscl gl 31U
HIEH | [T BT I qA gY G 2 [P 319 IS WRBRI BT Sl Dl lled Dl fEST 53T,
I I fove @ IR R eI @1 T 6 RN I @7 Bl <l o o @7 g S 99
ToEs @i el R SHa! [Astell @ dma &9 Bl 9 foy &l 98 R 3o
Ayde 3 fhy e y@ Ace I8 o1 6 Tode & A i S9 Aves & e 9
Reptis fparl § wreeg @i St &1 I8 W qamn argn 6 #7139 FHS B 99 R
P WaHR fhar, ofed AT TSl St 3R dicd & AW A Jewl &1 RaRe w®
R e @ WeR T8 BTl TR R B 9= Ol #ERK ® qiaR Wi 9 99
feratiiter arer off, e fory Herrg, & @l |ive SR geg w3 7 991 I8l qob g9 @
fop SR MUY a8 A1z HERTE BT T8l o dl 3WTell IR YD Iy AYT § T8 Ao | 31H
DI g3 Picd b Fial 7 VRIR a1 8 & Ul beilced A Aol #1 IF HHS B U
g Rpdsy™ &I Wik a1 iR 9 ©: #1g=T HHAlcd DI <l A Bicd I faofell &1 W

PHH | T @I ATRfET Arg=a of ... (aragm)
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AR &Y : AT Tl d) 3T heifch I U ?
... (caym)

2t NGE TS : U8 Picd Bl & TS AT A UD HR PHAlcd b Gl A&l bl Radve

TR the only recommendation which I did not accept was to give those mines to
Karnataka. I am very conscious that we have to reduce the transport; we have to
make the linkages more focused towards nearby plants.

His second question is very interesting. # fuep! faear faatran g 6 I8 @R
frami 3R TRT T @1 21 fharl & Aol o8 ¥kt 3R waia fiel, 99 forg a1 yqa
I IATS - e, SedTd ST I AT AreiT1 e d8d o &I ake R feami
P foIU SreTT WISR AT Bl Bg ARBR FUIE ¢ W gl a8 fFam & waiw a1 § Gl
fastell < A ... (STgem)
£ o (g @ 5N Aga & & § go T8 o, o A 989 38 AR @ Bl... (Fag)

# sofrfe mearma fafdan: e GomT &1 9™ 9o @ $B T8 89 drel 2. (@raeT)
At dhm e : & el & g U@ &R Ao @ Fer aR W) § O § |6 & ar
G Fhdl g Py AR Fd &1 A1 IW T ITBH BT 31T < 3 (A DI Tb 30, S DY
fasrell Tt 8 33 IR iR Wit faorelt vt w4 # fie ol 21 391 gema 2 f% orR Wy
ARBN FUIC B Al I B fharHl ol [§sell < Afhe a @1 fHAMT BT B B H HiSArg
Bl 81 B9 BIC AR <b B1eb Wl A G| R bl fAotell A Ul Sb H R B AR o |
fFam 9 Ul W S WA H ISl d1 Wehd 2. (AYF) $9 W MU F9l B gH G
ST | 39 I fSTelt | o &) gt U et epar R
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(Q.523)
SHRI PRATAP SIMHA: Madam Speaker, before I put my question I would like

to thank the hon. Minister for Road Transport and Highway Nitin Gadkariji for
abolishing toll plazas where the project cost is less than Rs.100 crore. He has
already abolished 16 toll plazas, and four of them are in Karnataka.

My specific question to the hon. Minister is whether the Government has
any plans to abolish all the toll plazas. The reason why I am asking this question
is, Rs.60,000 crore were lost due to inordinate delays and waiting time at the toll
plazas and the total revenue collected from all toll plazas is Rs.14,200 crore in
2014-15. Why should we lose Rs.60,000 crore, only to gain Rs.14,200 crore?
SHRI PON RADHAKRISHNAN: Madam Speaker, development of highways is a
continuous process. For the development and maintenance of highways we require
huge amounts of money. Budgetary allocation is not sufficient for the maintenance
and construction of roads. Because of that we need to toll the road users. If we do
not do that, it will affect the further development of the highways.

SHRI PRATAP SIMHA : Madam, there is no uniformity in fixing the toll fee.
Different toll plazas have different fees and companies collect tolls but do not
maintain the roads. Some toll roads do not have non-toll alternative routes and
people are forced to pay. So, all toll operations should be made transparent and
they should make their collections public. Once the capital cost and the profit is
collected, such toll roads should be made free for the public. In this regard, what
action is the Government going to take?

SHRI PON RADHAKRISHNAN: Madam, through BOT, EPC and several other
modes we are collecting the tolls. We are calculating the toll according to the
length of the stretch. If we do uniform collection, it will affect the road users.
Because of that only we are having different types of toll collection.

2 THe . dew: I7euel HEledl, H U HIewH W A HAl Sl A 3UE Al dredl §
5 I i A & 991 gU &, Safh S o BT AfBR Fsd M0 w3l Bl § faar
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gl U Rrerad 7 frel € f% 9 U 99 999 & T 9 9 O ael aR @ 87
HA S AT Aed g $9 ARE Bl Ay aqgell DR dlell HEl b Rged
HRATE BT T P

SHRI PON RADHAKRISHNAN: Madam, we have received nearly 21 complaints
in the recent past and we had taken action against those toll plazas. Recently one
of our Members was not treated well at a toll plaza. In that also we had taken
action.

SHRI K.H. MUNIYAPPA : Madam, Gadkari sahab is not present here. He is a
man who is always talking about privatization where Government should use
public money for the social obligation of farmers’ development.

While the Government is closing the toll plazas, how does it plan to repay
thousands of crores of rupees to the contractors? This is the most important area
where [ was not able to understand. I was also in the Road Transport Ministry. The
Minister has stated that only Rs.14,000 crore have been collected. Nearly every
year Rs.50,000 crore are to be collected to repay the contract amounts. May I
know from the hon. Minister the mechanism he has found to stop the toll plazas?
SHRI PON RADHAKRISHNAN: Hon. Speaker Madam, closing the toll plazas is
not good for the development of road projects. We are very much concerned
about the development of roads and infrastructure in the country. We are doing

toll collection in most of the BOT and EPC mode road areas.
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(Q.5249)
SHRI A. ANWHAR RAAJHAA: Hon. Speaker Madam, when the question is

specifically about the Indian Ocean countries, the Minister gives reply related to
Pacific and Atlantic Ocean countries. I am not satisfied with the reply because the
people of Indian origin in Sri Lanka and their kin in India are eagerly expecting
the commencement of shipping operations between Rameswaram and
Talaimannar and between Tuticorin and Colombo. Even the UPA Government in
its last year made such announcements with much fanfare. Even this NDA
Government was also making similar announcements which were seen in the
media widely.

I want to know from the Minister as to why passenger shipping operations
have not been resumed between India and Sri Lanka? As neighbouring countries,
why is there no cooperation in logistics and maritime transport between India and
Sri Lanka?

SHRI PON RADHAKRISHNAN: Madam, in 2011 we had an agreement with the
Sri Lankan Government and we had operated one ferry service between Tuticorin
and Colombo. But from the Tamil Nadu Government side, the Chief Minister
requested through the Chief Secretary not to have ferry service at that time.
Because of that, within six months of its commencement, the ferry service was
stopped. Even now, the Central Government is ready to operate this service. But in
the last month there was a meeting conducted by the Shipping Secretary. In that
meeting, the Chief Minister of Tamil Nadu through the Chief Secretary sent a
letter to the Shipping Secretary asking us not to operate this service.

SHRI A. ANWHAR RAAJHAA: Madam, from time immemorial, there has been
cargo movement between India and Sri Lanka. Even today, on a daily basis goods
are exported from Tuticorin to Colombo including food items and perishable
vegetables. 1 would like to know from the Minister as to why there is step-
motherly treatment towards Tamil Nadu on part of the Union Government,

specially from both Shipping and External Affairs Ministries. This indifferent
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attitude is evident from not resolving issues like catching fishes or exporting
marine products from the coast of Tamil Nadu. This should have been done in the
wake of new world trade tariff and so on. Is it not necessary to renew the
agreement already signed, considering the views related to fishing conveyed to the
Centre by the Government of Tamil Nadu guided by our hon. Amma?

SHRI PON RADHAKRISHNAN: Madam, this is the letter sent by the Chief
Secretary of Tamil Nadu to our Shipping Secretary. Our Government is ready to
do that. We are requesting the State Government to give good support for these
schemes.

SHRI B. SENGUTTUVAN: Hon. Speaker Madam, I have only one short
question. My particular question is whether the Ministry has any specific agenda
or strategy to counter the growing Chinese influence in the Indian Ocean islands,
particularly Maldives, Sri Lanka and Mauritius?

SHRI PON RADHAKRISHNAN: We have agreement with 16 countries including
China and other countries. We are very much particular about the development of
our shipping movements and we are very much having contact with the Chinese
also.

12.00 hrs

SHRI DUSHYANT SINGH : As the hon. Prime Minister has talked about Make-
in India, we are looking at shipping as a major thrust in our country. The drafts of
our ports are not to the optimal level. We need to have dredging to improve our
drafts. Has the Government of India created any understanding with any country
in dredging to ensure that drafts of our ports are of optimal level which can help
the ships to come to our country and which will help us to export our Make-in

India products?
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SHRI PON RADHAKRISHNAN: Madam, through the Dredging Corporation of
India, we are doing dredging wherever it is needed. Wherever needed, we will do

dredging. We are totally with the Prime Minister’s wishes.

HON. SPEAKER: Thank you. Question Hour is over.
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12.01 hrs
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table.
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Madam, I beg to lay on the Table:-

(1) (1) A copy of the Annual Accounts (Hindi and English versions) of the
National Legal Services Authority, New Delhi, for the year 2012-2013,
together with Audit Report thereon.

(i1)) A copy of the Review (Hindi and English versions) by the Government
on the Audited Accounts of the National Legal Services Authority, New
Delhi, for the year 2012-2013.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

[Placed in Library, See No. LT 2455/16/15]

T A B T HAL (3t AN PHR TER): AhE HElRAT, H ¥ 2USd Saauie
HRURA fafics dor aw d3e ® 9 a9 2015-2016 & foly §U FHSAIT SMU B! U
T (= oI Sf¥Sll |wepRvl) [T Jedl UR &l gl

[Placed in Library, See No. LT 2456/16/15]
THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):
I beg to lay on the Table:-
(1) A copy of the Report (Hindi and English versions) of the Comptroller and
Auditor General of India-Union Government (No. 12 of 2015)(Performance
Audit)- Financing of Renewable Energy Projects by Indian Renewable Energy
Development Agency Limited, Ministry of New and Renewable Energy for the
year ended March, 2013 under Article 151(1) of the Constitution.

[Placed in Library, See No. LT 2457/16/15]



30.04.2015 32

(2) A copy of the Memorandum of Understanding (Hindi and English
versions) between the Solar Energy Corporation of India and the Ministry of New
and Renewable Energy for the year 2015-2016.

[Placed in Library, See No. LT 2458/16/15]
(3) A copy of the Notification No. S.0. 921A(E) (Hindi and English versions)
published in Gazette of India dated 2™ April, 2015, making certain amendments in
Notification No. S.0. 2155(E) dated 21* September, 2011 under sub-section (1) of
Section 28 of the Mines and Minerals (Development and Regulation) Act, 1957.

[Placed in Library, See No. LT 2459/16/15]
(4) A copy of Notification No. L-1/94/CERC/2011 (Hindi and English
versions) published in Gazette of India dated 23" February, 2015, containing
corrigendum to the Notification No. 06 dated 5t January, 2015, issued under
Section 179 of the Electricity Act, 2003.

[Placed in Library, See No. LT 2460/16/15]
(5) A copy of the Coal Mines (Special Provisions) Amendment Rules, 2015
(Hindi and English versions) published in Notification No. S.0. 782(E) in Gazette
of India dated 18"™ March, 2015 under sub-section (3) of Section 31 of the Coal
Mines (Special Provisions) Act, 2015.

[Placed in Library, See No. LT 2461/16/15]
(6) A copy of the Outcome Budget (Hindi and English versions) of the
Ministry of Coal for the year 2015-2016.

[Placed in Library, See No. LT 2462/16/15]
S |, 9 A S T wReor WAt (Pt S ARa) ¢ oreuet Heledl, H s |ieR
AT E B AR I YA UIoided HIgaRM dRUNH faHcs a1 Sa d|res 731 &
dra 9§ 2015-2016 & foIg §Y wHsiiar SMo= &1 va ufa (fR=d den SRSt dxenon) | e
WR Xl gl

[Placed in Library, See No. LT 2463/16/15]
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): Madam, I beg to lay on the
Table:-
(1) A copy of the Merchant Shipping (Limitation of Liability for Maritime
Claims) Rules, 2015 (Hindi and English versions) published in Notification No.
G.S.R. 98(E) in Gazette of India dated 16™ February, 2015 under sub-section (3)
of Section 458 of the Merchant Shipping Act, 1958.
[Placed in Library, See No. LT 2464/16/15]
(2) A copy of the Notification No. S.O. 521(E) (Hindi and English versions)
published in Gazette of India dated 16™ February, 2015, appointing the 1% day of
April, 2015 as the date on which the Merchant Shipping Act, 1958 shall come into
force issued under sub-section (2) of Section 1 of the Merchant Shipping
(Amendment) Act, 2014.
[Placed in Library, See No. LT 2465/16/15]
(3) A copy each of the following Notifications (Hindi and English versions) under
Section 10 of the National Highways Act, 1956:-
(1) S.0. 3296(E) published in Gazette of India dated 29" December,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 233 (Indo
Nepal Border to Varanasi) in the State of Uttar Pradesh.
(i)  S.0. 222(E) published in Gazette of India dated 23] anuary, 2015,
regarding levy/collection of user fee in respect of National Highway
No. 12 in the State of Madhya Pradesh.
(iii)  S.0. 291(E) published in Gazette of India dated 30" January, 2015,
making certain amendments in the Notification No. S.O. 2492(E)
dated 19" August, 2013.
(iv)  S.O. 333(E) published in Gazette of India dated 2™ February, 2015,

regarding acquisition of land for building, maintenance, management
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)

(vi)

(vii)

(viii)

(ix)

(x)
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and operation of National Highway No. 12 (Biaora-MP/Rajasthan
Border Section) in the State of Madhya Pradesh.

S.0. 550(E) published in Gazette of India dated 17" F ebruary, 2015,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 216 (New NH 153)
(Raigarh-Sarangarh-Saraipali Section) in the State of Chhattisgarh.
S.0. 230(E) published in Gazette of India dated 23" January, 2015,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 15 (Suratgarh-
Sriganganagar Section) in the State of Rajasthan.

S.0. 640(E) published in Gazette of India dated 3™ March, 2015,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 221 (New NH-30)
(Vijayawada-Bhandrachalam Section) in the State of Andhra
Pradesh.

S.0. 2627(E) published in Gazette of India dated 14™ October, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 77 (Muzaffarpur-Sonbarsa
Section) in the State of Bihar.

S.0. 1675(E) published in Gazette of India dated 2™ July, 2014,
authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 107 (Mahesh Khunt-Sonbarsa
Raj-Saharsa-Madhepura-Purnea Section) in the State of Bihar.

S.0. 1676(E) published in Gazette of India dated 2™ July, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 77 (Muzaffarpur-Sonbarsa
Section) in the State of Bihar.
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)
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S.0. 2509(E) published in Gazette of India dated 25 September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31D in the
State of West Bengal.

S.0. 2856(E) published in Gazette of India dated 10" November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31D in the
State of West Bengal.

S.0. 2434(E) published in Gazette of India dated 18" September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 2 (Barakar to
Panagarh including Panagarh Bypass) in the State of West Bengal.
S.0. 1709(E) published in Gazette of India dated 9" July, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 34 (Farakka-Raiganj
Bypass) in the State of West Bengal.

S.0. 1651(E) published in Gazette of India dated 1% July, 2014,
making certain amendments in the Notification Nos. S.O. 3424(E)
dated 11™ November, 2013 and S.O. 3427(E) dated 11" November,
2013.

S.0. 2259(E) published in Gazette of India dated 8" September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Kharagpur
to Chichira Bypass) in the State of West Bengal.

S.0. 2197(E) published in Gazette of India dated 1% September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Kharagpur

to Chichira Bypass) in the State of West Bengal.
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(xviii) S.0. 2867(E) published in Gazette of India dated 10™ November,

(xix)

(xx)

(xx1)

(xxii)

2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 32 (Barwa
Adda to Barakar Section) in the State of West Bengal.

S.0. 2857(E) published in Gazette of India dated 10" November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 32 (Rajabhita-
Rajganj to Lohpitti Bypass) in the State of West Bengal.

S.0. 2624(E) published in Gazette of India dated 14™ October, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 33 (Ranchi-Ramgarh
Section) in the State of Jharkhand.

S.0O. 2114(E) published in Gazette of India dated 2o™ August, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Barwa Adda to Barakar
Section) in the State of Jharkhand.

S.0. 2076(E) published in Gazette of India dated 19" August, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Barwa Adda to Barakar
Section) in the State of Jharkhand.

(xxiii) S.0. 2077(E) published in Gazette of India dated 19" August, 2014,

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Barwa Adda to Barakar
Section) in the State of Jharkhand.

(xxiv) S.0. 2630(E) published in Gazette of India dated 14™ October, 2014,

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 23 (Chas-Bokaro-Gola-
Ramgarh Section) in the State of Jharkhand.
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(xxv) S.0. 227(E) published in Gazette of India dated 23 anuary, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 33 (Mahulia to Baharagora
Section) and National Highway No. 6 (Baharagora to Chichira
Section) in the State of Jharkhand.

(xxvi) S.0. 455(E) published in Gazette of India dated 18" February, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 82 (Gaya-Hisua-Rajgir-
Biharsharif Section) in the State of Bihar.

(xxvii)S.0. 59(E) published in Gazette of India dated 9t January, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 31D in the State of West
Bengal.

(xxviii) S.0. 123(E) published in Gazette of India dated 17" January,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 2 (Aurangabad
to Barwa-Adda Section) in the State of Bihar.

(xxix) S.0. 1898(E) published in Gazette of India dated 25" July, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 30 (Ara, Mohania Section)
in the State of Bihar.

(xxx) S.O. 2534(E) published in Gazette of India dated 29" September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 81 (West
Bengal-Bihar Section) in the State of West Bengal.

(xxxi) S.0. 2420(E) published in Gazette of India dated 17" September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31 (Rajauli-

Nawada-Biharsharif-Bakhtiyarpur Section) in the State of Bihar.
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(xxxii)S.0. 2557(E) published in Gazette of India dated 30™ September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 717, 31, 31C
and 317A in the State of West Bengal.

(xxxii1) S.0. 1541(E) published in Gazette of India dated 17" June,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31 (Rajauli-
Nawada-Biharsharif-Bakhtiyarpur Section) in the State of Bihar.

(xxx1V) S.0. 2224(E) published in Gazette of India dated 4"
September, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
104 (Chakiya Banjhula to Banjariya Section) in the State of Bihar.

(xxxv)S.0. 2533(E) published in Gazette of India dated 29™ September,
2014, authorising the Additional District Magistrate (L.A.), Malda,
as the competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 131A in the
State of West Bengal.

(xxxVv1) S.0. 2225(E) published in Gazette of India dated 4"
September, 2014, making certain amendments in the Notification
No. S.0. 1653(E) dated 18" July, 2012.

(xxxvii) S.0. 260(E) published in Gazette of India dated 27" January,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8E (Ext.)
(Junagarh Section) in the State of Gujarat.

(xxxviii) S.0. 131(E) published in Gazette of India dated 17" January,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 14 in the State

of Gujarat.
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(XxXi1X) S.0. 259(E) published in Gazette of India dated 27" January,

(x)

(xli)

(xlii)

(xliii)

(xliv)

(xIv)

(xIvi)

2014, making certain amendments in the Notification No. S.O.
1951(E) dated 11"™ August, 2010.

S.0. 137(E) published in Gazette of India dated 17" January, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 15 in the State of Gujarat.
S.0. 66(E) published in Gazette of India dated 9" January, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Bhavnagar
Section) in the State of Gujarat.

S.0. 63(E) published in Gazette of India dated 9" January, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 65E (Salasar-Fatehpur-
Ambala Section) in the State of Rajasthan.

S.0. 262(E) published in Gazetted of India dated 27" January, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Bhavnagar
Section) in the State of Gujarat.

S.0. 67(E) published in Gazette of India dated 9" January, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Bhavnagar
Section) in the State of Gujarat.

S.0. 3685(E) published in Gazette of India dated 17" December,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Udaipur-
Ahmedabad Section) in the State of Rajasthan.

S.0. 69(E) published in Gazette of India dated 9™ January, 2014,

regarding acquisition of land for building, maintenance, management
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and operation of National Highway No. 12 (Jaipur-Tonk-Deoli
Section) in the State of Rajasthan.

(xlvii) S.O. 61(E) published in Gazette of India dated 9t January, 2014,

regarding acquisition of land for building, maintenance, management
and operation of Vadodara-Mumbai Expressway in the State of

Gujarat.

(xlviii) S.0. 65(E) published in Gazette of India dated 9" January,

(xlix)

M

(1)

(lii)

(liii)

2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 113 (Padi to
Dahod Section) in the State of Gujarat.

S.0. 391(E) published in Gazette of India dated 13" February, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8A (Ext.) in the State of
Gujarat.

S.0. 250(E) published in Gazette of India dated 27" January, 2014,
authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 58 in the State of Gujarat.

S.0. 1695(E) published in Gazette of India dated 4™ July, 2014,
authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 90 in the State of Rajasthan.

S.0. 3101(E) and S.O. 3102(E) published in Gazette of India dated
9™ December, 2014, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 37 in the State of Assam.

S.0. 2954(E) published in Gazette of India dated 21% November,

2014, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 37 (Jhanji
River to Ajanta By-pass Section) in the State of Assam.

S.0. 2665(E) published in Gazette of India dated 17" October, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 37 (Dibrugarh Bypass
Section) in the State of Assam.

S.0. 2810(E) published in Gazette of India dated 3™ November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 37 in the State
of Assam.

S.0. 28(E) and S.O. 29(E) published in Gazette of India dated 2™
January, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 44 (Agartala-Udaipur Section) in the State of
Tripura.

S.0. 30(E) and S.O. 31(E) published in Gazette of India dated 2™
January, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 44 (Agartala-Sabroom Section) in the State
of Tripura.

S.0. 148(E) published in Gazette of India dated 14™ January, 2015,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 37A in the State of Assam.
S.0O. 149(E) published in Gazette of India dated 14" January, 2015,
regarding acquisition of land for building, maintenance, management
and operation of National Highway Nos. 37A and 37 (Kaliabor
Tiniali-Kaliabhomora bridge Section) in the State of Assam.

S.0. 694(E) published in Gazette of India dated 10™ March, 2015,

directing that the National Highways and Infrastructure
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(Ixiv)
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Development Corporation Limited shall exercise the functions
relating to the development and maintenance of various sections of
National Highways, mentioned therein.

S.0. 695(E) published in Gazette of India dated the 10™ March, 2015
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

S.0. 698(E) published in Gazette of India dated 10™ March, 2015,
declaring highways, mentioned therein, as the new National
Highways.

S.0. 700(E) published in Gazette of India dated the 10" March, 2015
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

S.0. 654(E) published in Gazette of India dated the 3" March, 2015
making certain amendments in the Notification No. S.O. 1101(E)
dated 6™ November, 2001.

S.0. 655(E) published in Gazette of India dated the 10™ March, 2015
making certain amendments in the Notification No. S.0. 1096(E)
dated 4™ August, 2005.

S.0. 693(E) published in Gazette of India dated the 10™ March, 2015
making certain amendments in the Notification No. S.O. 689(E)
dated 4™ April, 2011.

(Ixvii) S.0. 699(E) published in Gazette of India dated 10™ March, 2015,

(Ixviii)

(Ixix)

declaring highways, mentioned therein, as the new National
Highways.

S.0. 548(E) published in Gazette of India dated the 17
February, 2015 making certain amendments in the Notification No.
S.0. 1096(E) dated 4™ August, 2005.

S.0. 340(E) published in Gazette of India dated 5™ February, 2014,

regarding acquisition of land for building, maintenance, management
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and operation of National Highway No. 65 (Narwana to
Haryana/Rajasthan Border Section) in the State of Haryana.

(Ixx) S.O. 2386(E) published in Gazette of India dated 16™ September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Rohtak-
Hisar Section) in the State of Haryana.

(Ixxi) S.0. 2376(E) published in Gazette of India dated 16™ September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Bilaspur to
Ner Chowk Section) in the State of Himachal Pradesh.

(Ixxii) S.0. 2871(E) published in Gazette of India dated 10" November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Kharar-
Kurali Section) in the State of Punjab.

(Ixxiii) S.0. 656(E) published in Gazette of India dated 5™ March,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22 (Solan-
Shimla Section) in the State of Himachal Pradesh.

(Ixxiv)S.0. 1023(E) published in Gazette of India dated 3™ April, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 5 (Ludhiana-Chandigarh
Section) in the State of Punjab.

(Ixxv) S.0. 1630(E) published in Gazette of India dated 27" June, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 10 (Hisar-Dabwali Section)
in the State of Haryana.

(Ixxvi)S.0. 394(E) published in Gazette of India dated the 6" February,
2015 making certain amendments in the Notification No. S.O.

2242(E) dated 28" September, 2011.
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(Ixxvii) S.0. 3221(E) published in Gazette of India dated 18™
December, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
22 (Solan-Shimla Section) in the State of Himachal Pradesh.

(Ixxviii) S.0. 2378(E) published in Gazette of India dated 16™
September, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
15 (Pathankot to Amritsar Section) in the State of Punjab.

(Ixxix)S.0. 2847(E) published in Gazette of India dated 10" November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Kiratpur-
Bilaspur Section) in the State of Punjab.

(Ixxx) S.O. 2863(E) published in Gazette of India dated 10™ November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 205 (Kharar-
Kurali Section) in the State of Punjab.

(Ixxxi)S.0. 245(E) published in Gazette of India dated 28" January, 2015,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 95 (New NH No. 5) in the
State of Punjab.

(Ixxxit) S.0. 320(E) published in Gazette of India dated 2™ February,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 95 (New NH
No. 5) (Ludhiana-Chandigarh Section) in the State of Punjab.

(Ixxxiii) S.0. 425(E) published in Gazette of India dated 10™
February, 2015, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
22 and Highway No. 65 (Ambala-Kaithal Section) in the State of
Punjab.
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(Ixxxiv) S.0. 808(E) published in Gazette of India dated 20™ March,
2015, directing that the National Highways and Infrastructure
Development Corporation Limited shall exercise the functions
relating to the development and maintenance of various sections of
National Highways, mentioned therein.

(Ixxxv) S.0. 809(E) published in Gazette of India dated 20™ March,
2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

(Ixxxvi) S.0. 225(E) published in Gazette of India dated 23™ January,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 37A (Kliabor
Tiniali-Kaliabhomora Bridge) in the State of Assam.

(Ixxxvii) S.0. 1582(E) published in Gazette of India dated 24™ June,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Hisar-
Dabwali Section) in the State of Haryana.

(Ixxxwviii) S.0. 1702(E) published in Gazette of India dated 70 July,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Narwana
to Haryana/Rajasthan Border Section) in the State of Haryana.

(Ixxxix)  S.0. 696(E) published in Gazette of India dated 10™ March,
2015, omitting National Highway No. 147 and the entries relating
thereto specified against serial number 154 in the Schedule.

(xc) S.0. 697(E) published in Gazette of India dated 10™ March, 2015,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

(xci) S.0. 723(E) published in Gazette of India dated 11" March, 2015,
making certain amendments in the Notification No. S.O. 861(E)
dated 1% April, 2013.
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(xcii) S.O. 724(E) published in Gazette of India dated 11™ March, 2015,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

(xciii) S.0. 691(E) published in Gazette of India dated 10™ March, 2015,
entrusting the stretches, mentioned therein, of new National
Highway No. 344A in the State of Punjab to the National Highways
Authority of India.

(xciv) S.0. 692(E) published in Gazette of India dated 10™ March, 2015,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

(xcv) S.0. 2688(E) published in Gazette of India dated 20™ October, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 10 (Hisar-Dabwali Section)
in the State of Haryana.

(xcvi) S.0. 2896(E) published in Gazette of India dated 13™ November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Hisar-
Dabwali Section) in the State of Haryana.

(xcvii)S.0. 2611(E) published in Gazette of India dated 13™ October, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 114 (Jodhpur-Pokaran
Section) in the State of Rajasthan.

(xcviii) S.0. 2406(E) published in Gazette of India dated 17"
September, 2014, making certain amendments in the Notification
No. S.0. 852(E) dated 20™ March, 2014.

(xcix) S.0. 2694(E) published in Gazette of India dated 20™ October, 2014,
regarding acquisition of land for building, maintenance, management
and operation of Ahmedabad Vadodara Expressway NE-I
(Ahmedabad-Vadodara Section) in the State of Gujarat.
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S.0. 2862(E) published in Gazette of India dated 10" November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8E (Ext.)
(Junagarh Section) in the State of Gujarat.

S.0. 2707(E) published in Gazette of India dated 20™ October, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 15 (Jaisalmer-Barmer
Section) in the State of Rajasthan.

S.0. 2868(E) published in Gazette of India dated 10" November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Gomati
Chouraha to Udaipur Section) in the State of Rajasthan.

S.0. 2713(E) published in Gazette of India dated 20" October, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 65 (Fatehpur-Pali Section)
in the State of Rajasthan.

S.0. 2612(E) published in Gazette of India dated 13™ October, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 112 (Bar-Bilara-Jodhpur
Section) in the State of Rajasthan.

S.0. 2869(E) published in Gazette of India dated 10" November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8E (Ext.)
(Junagarh Section) in the State of Gujarat.

S.0. 2286(E) published in Gazette of India dated 8" September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 123 (Uncha

Nagla-Dholpur Section) in the State of Rajasthan.
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S.0. 1579(E) published in Gazette of India dated 24™ June, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

(cviii) S.0. 1623(E) published in Gazette of India dated 27" June, 2014,

(cix)

(cx)

(cxi)

(cxii)

containing corrigendum to the Notification No. S.0. 61(E) dated 9"
January, 2013.

S.0. 1625(E) published in Gazette of India dated 27" June, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 65 (Rajgarh Section) in the
State of Rajasthan.

S.0. 1560(E) published in Gazette of India dated 18" June, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 112 (Jodhpur-Barmer
Section) in the State of Rajasthan.

S.0. 1628(E) published in Gazette of India dated 27" June, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 65 (Fatehpur-Pali Section)
in the State of Rajasthan.

S.0. 1605(E) published in Gazette of India dated 25™ June, 2014,
containing corrigendum to the Notification No. S.0O. 2452(E) dated
13™ August, 2013.

(cxiii) S.O. 1281(E) published in Gazette of India dated 15" May, 2014,

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

(cxiv) S.0. 343(E) published in Gazette of India dated 5t February, 2014,

regarding acquisition of land for building, maintenance, management
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and operation of National Highway No. 458 in the State of
Rajasthan.

(cxv) S.0. 1284(E) published in Gazette of India dated 15" May, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 15 in the State of Rajasthan.

(cxvi) S.0. 535(E) published in Gazette of India dated 25 February, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 758 (Rajsamand to Bhilwara
Section) in the State of Rajasthan.

(cxvii)S.0. 828(E) published in Gazette of India dated 19" March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 15 in the State of Rajasthan.

(cxviii) S.0. 2411(E) published in Gazette of India dated 17"
September, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
8E (Ext.) (Junagarh Section) in the State of Gujarat.

(cxix) S.O. 2432(E) published in Gazette of India dated 18" September,
2014, making certain amendments in the Notification No. S.O.
474(E) dated 19" February, 2014.

(cxx) S.O. 2340(E) published in Gazette of India dated 15™ September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8D (Junagarh
Section) in the State of Gujarat.

(cxxi) S.0. 2516(E) published in Gazette of India dated 25 September,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8
(Ahmedabad-Vadodara Section) in the State of Gujarat.

(cxxii)S.0. 2269(E) published in Gazette of India dated 8" September,

2014, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 59
(Ahmedabad-Gujarat/MP Border Section) in the State of Gujarat.

(cxxiii) S.0. 2264(E) published in Gazette of India dated 8"
September, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
112 (Jodhpur-Barmer Section) in the State of Rajasthan.

(cxx1v) S.0. 2409(E) published in Gazette of India dated 17"
September, 2014, making certain amendments in the Notification
No. S.0. 2377(E) dated 6™ August, 2013.

(cxxv) S.0. 2430(E) published in Gazette of India dated 18" September,
2014, regarding acquisition of land for building, building,
maintenance, management and operation of National Highway No.
8D (Rajkot Section) in the State of Gujarat.

(cxxvi) S.0. 2625(E) published in Gazette of India dated 14"
October, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
112 (Bar-Bilara-Jodhpur Section) in the State of Rajasthan.

(cxxvit) S.0. 2711(E) published in Gazette of India dated 20™
October, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
79A (Kishangarh-Chittorgarh Section) in the State of Rajasthan.

(cxxviii) S.0. 2408(E) published in Gazette of India dated 17"
September, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
123 (Uncha Nagla-Dholpur Section) in the State of Rajasthan.

(cxxix) S.0. 2435(E) published in Gazette of India dated 18"
September, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.

8D (Gir Somnath Section) in the State of Gujarat.
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(cxxx) S.0. 2382(E) published in Gazette of India dated 16" September,
2014, making certain amendments in the Notification No. S.O.
2127(E) dated 10™ July, 2013.

(cxxxi) S.0. 2261(E) published in Gazette of India dated 8"
September, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
8D (Junagarh Section) in the State of Gujarat.

(cxxxii) S.0. 806(E) published in Gazette of India dated 15™ March,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 59
(Ahmedabad-Gujarat/MP Border Section) in the State of Gujarat.

(cxxxiii) S.0. 856(E) published in Gazette of India dated 20™ March,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8E (Ext.)
(Gadu-Parbandar-Dwarka Section) in the State of Gujarat.

(cxxx1v) S.0. 853(E) published in Gazette of India dated 20™ March,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8E (Ext.)
(Gadu to Dwarka Section) in the State of Gujarat.

(CXXXV) S.0. 851(E) published in Gazette of India dated 20™ March,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8E (Part of
Gir-Somnath Section) in the State of Gujarat.

(cxxxvi) S.0. 474(E) published in Gazette of India dated 19"
February, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No. 8
in the State of Gujarat.

(cxxxvii) S.0. 907(E) published in Gazette of India dated 27™ March,

2014, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 8

(Ahmedabad-Vadodara Section) in the State of Gujarat.

(cxxxviii)  S.O. 660(E) published in Gazette of India dated 5" March,

2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8E (Ext.) in the
State of Gujarat.

(cxxxiX) S.0. 1168(E) published in Gazette of India dated 30™ April,

(cx1)

(cxli)

2014, regarding acquisition of land for building, maintenance,
management and operation of Vadodara-Mumbai Expressway
(Vadodara-Mumbai Section) in the UT of Dadra and Nagar Haveli.
S.0. 793(E) published in Gazette of India dated 15™ March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 15 in the State of Gujarat.
S.0. 850(E) published in Gazette of India dated 20"™ March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Gir-Somnath
Section) in the State of Gujarat.

(4)  Two statements (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (xxxvii) to (i) and (cvii) to (cxvii) of (3) above.

[Placed in Library, See No. LT 2466/16/15]

(5) A copy each of the following Notifications (Hindi and English versions)

under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963:-

(1)

(i)

G.S.R. 848(E) published in Gazette of India dated 28" November,
2014 approving the Cochin Port Employees (Conduct) Amendment
Regulations, 2014.

G.S.R. 849(E) published in Gazette of India dated 28" November,
2014 approving the Cochin Port Trust Employees (Recruitment,

Seniority and Promotion) Amendment Regulations, 2014.
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(iii) G.S.R. 731(E) published in Gazette of India dated 17™ October, 2014
approving the Mormugao Port Employees’ (Classification, Control
and Appeal) Amendment Regulations, 2014.
(iv) G.S.R. 850(E) published in Gazette of India dated 28" November,
2014 approving the Kolkata Port Trust Employees’ (Conduct)
Amendment Regulations, 2014.
[Placed in Library, See No. LT 2467/16/15]
GH AT A IO WA q S Ao W owew Wt (sht fawp q@ wm) ;o owEean #A
frefeRad o w9 ged WR vEdr g
(1) THsiiesya faffics qem s w36 & df9 a¥ 2015-2016 & oy g SHsilAT SuA
31 Udh gfa (B qen s ) |
[Placed in Library, See No. LT 2468/16/15]
(2) wfdem & orgzo| 151 (1) & A A€, 2014 P AW U a4 & oy 4RI & {FRI=H-
TETETINIEd BT URIdeT-9" WReR  (afvifisu®d) (2015 &1 d&did  10)  (@Rifrsres
TR - ¥ e fofies, s #Arer & el iR, @t U wfa (R e
SIS RehRT) |

[Placed in Library, See No. LT 2469/16/15]
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12.02 hrs
MESSAGES FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA *

SECRETARY GENERAL: Madam, Speaker, I have to report the following
messages received from the Secretary General of Rajya Sabha:-

“I am directed to inform the Lok Sabha that the Regional Rural
Banks (Amendment) Bill, 2014, which was passed by the Lok Sabha
at its sitting held on the 22" December, 2014, has been passed by
the Rajya Sabha at its sitting held on the 28" April, 2015, with the
following amendments:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-fifth”, the word
“Sixty-sixth” be substituted.

CLAUSE 1

2. That at page 1, line 2, for the figure “2014”, the figure “2015”
be substituted.

I am, therefore, to return herewith the said Bill in
accordance with the provisions of rule 128 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha with
the request that the concurrence of the Lok Sabha to the said
amendments be communicated to this House.”

Madam Speaker, I lay on the Table the Regional Rural Banks
(Amendment) Bill, 2015 as returned by Rajya Sabha with amendments.

* Laid on the Table.
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12.03 hrs

LEAVE OF ABSENCE FROM THE SITTINGS OF THE HOUSE
HON. SPEAKER: The Committee on Absence of Members from the Sittings of
the House in their Second Report presented to the House on 29™ April, 2015 have

recommended that leave of absence from the sittings of the House be granted to

the following Members for the period mentioned against each:

[—

. Dr. Banshilal Mahto
. Shri Lakhan Lal Sahu
. Ms. Mehbooba Mufti

. Dr. Heena Vijaykumar Gavit
. Shri Shibu Soren
. Shri Rama Chandra Hansdah

8. Shri Ashok Kumar Dohrey

Is it the pleasure of the House that leave as recommended by the

Committee be granted?
SEVERAL HON. MEMBERS: Yes, Madam.
HON. SPEAKER: The leave is granted.

accordingly.

08.12.2014 to0 23.12.2014
08.12.2014 to0 23.12.2014
24.11.2014 to 19.12.2014

23.02.2015 to 20.03.2015
24.11.2014 to 23.12.2014

24.11.2014 t0 23.12.2014
and
23.02.2015 to 19.03.2015

2
3
4. Shri Udayanraje Pratapsingh Bhonsle 24.11.2014 to 23.12.2014
5
6
7

08.12.2014 t0 23.12.2014
and
23.02.2015 t0 20.03.2015

The Members will be informed
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12.03 ' hrs
BUSINESS ADVISORY COMMITTEE
17™ Report
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, I

beg to present the Seventeenth Report of the Business Advisory Committee.

12.04 hrs
COMMITTEE ON WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES
(i) 3" and 4™ Reports
it B g poa (o) @ sreme weledn, § Srqfad il den gl Sesfaal &
He Hadt AT & FreferRad afodes (B a2 ST IRBR0T) |HT Ued R [Gdl &
(1) ®1¥®, ol Rrbrd 3R Yo F37ed A Gafdd W WRHR & RS Y&l W qfad
Sl e Srgfud Senfadl & afafifa @ wien fava w26 wfided (1587 drw
|qHN) H sfafde RIBIRYT ©R ARBR gRI &1 Tg-DRaTy Gael gfad STl qem srgfad
ST & dearor et | &1 da-T gfode |
(2) A F@TE A Ao (Wpell Rie SR wieRdr fA9rn) 4 Wdfed WReR Wpal H
fie S fia T # sRygar &1 Farer e R 309 uftdes (1547 e @) # siafds
RABIRET R WBR GRT B Te-HRarg Gadl rgfaa il dor g Soaai &
HeT Hadl AT BT Al gfde |

(ii) Statement

3t B g Fo: aremd Heledn, H ‘UHRIRSITH 2005 3R 2007 & QIR UASITAYAT Bl
TTUNSUR g1 Nfael MR R fgad fhy 70 erifad Sfy & <@ qd sreamaehl &) [dT i
wfaae’ favy ) 133 ufides (1581 o ) ® ofdfde RrwiRel/eufrl ® WRaR gr
DI HRATS D IR H 237 gfaded (1501 Al /) # fafde RmiRe/fRufinl ® WRar
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BRI HI-Tg M HRaTg AN 1T JTGad ST JAT ST oAl & HedTol Faey

AT (2014-15) BT fqaRor (B Jom S WIHRU) W91 USe R &l gl

12.04 V5 hrs

COMMITTEE ON GOVERNMENT ASSURANCES
9™ to 13™ Reports

. e waRae feie (BRER): oreme weew, § WReN envawe wde afify &

[ N e N N

“EferRad gfded (fe=al o Sl A¥hRuT) Ugd &Rl -

12.05 hrs
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 3rd
Report of the Standing Committee on Coal and Steel on Demands for Grants
(2014-15), pertaining to the Ministry of Steel"

G 7A@ | e HAl T S WA | e WAt (st fawp <@ @) A sred

ARG, § W WA | WEfdd S qMi @l AN (2014-15) & N H PHIIAl AR S
Jddeft R wfafy & IR ufddes § qfdfde ReiRen & srifves & Rifds & ax #

JaI FHT-Ied W G T

* Laid on the Table and also placed in Library, See No. LT 2470/16/15
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12.06 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): With your
permission Madam, I rise to announce that the Government Business during the
week commencing Tuesday, the 5™ May, 2015, will consist of:-

1. Consideration of any items of Government Business carried over from

today’s order paper.
2. Consideration and passing of the following Bills:-

(a) The Appropriation Acts (Repeal) Bill, 2015.
(b) The Juvenile Justice (Care and Protection of Children) Bill, 2014.

(c) The Undisclosed Foreign Income and Assets (Imposition of Tax)
Bill, 2015.

(d) The Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement (Amendment) Bill,
2015 — to replace an Ordinance.

3. Consideration and passing of the following Bills after they are passed

by the Rajya Sabha:-

(a) The Constitution (One Hundred and Nineteenth Amendment) Bill,
2013 — relating to Indo-Bangla Border Agreement).

(b) The Delhi High Courts (Amendment) Bill, 2014.

(c) The Commercial Courts, Commercial Division and Commercial
Appellate Division of High Courts Bill, 2015.
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#it SfoRifee weaRa Riftrn (A1) @ stede wEledl, # ANUS gRT WWER B HAl SN &
A U ATy IO ATEdl g1 AU S gl ol g, I WR ot gt H T4l A8l gg o
..(cTagm) fieft # ¥ W e W A B T o7 fF wadt vt # e fawat w =t el
I & MR WR FAwIT b1 Faw @1 Q| reme weied], A9 W ¥ Ay i o

A e : [ b day 6

3t ffesr A Riftrm: 9 e &1 Seorg omat #50 St 7 We & fpar g, S W
ot | =l € 8 gs 8, O S Wed I8 SMER WR Uoice fhar S @ 8 P Iw
3Tl BT ! BRIRTET H | W WU A 3Us (e & AR, Hel QT uiedl & =
A | wole & 3R gH Par o 5 A vy a9 96 T8 W A, o db e § "=t |7
B ST 3R e FERiT Wt fpam o, @ w3 St 199 A & S X W & B\ )
dro=ft & @at T8 g8 ot

A ol gam w3y wRIeH], RN St 99 6@ # 9 &R iepa 98 &8 | &l
T HEl T P TN AR & SR H oFd g I W fawy g1 dfew S9 e
USdTgol HHC 99 TR TAY Tdlide 8 Hll, a9 ddb 84 S fawai &l fav=g foree & 21

T FHA 2l .. (TAgH) I8 TAN WRBR BT Uxard 2l . (Fragm)

A T I8 I o

... ()
#it sfoRifee waava fafdan: srene weiedn, # oy fdw =rear §, WIERY W9 ¥, S g4
TS P wad e @ ¢ fF IweR gt 7 voier ofa) ot B, St R =@l Bkt g, swa
I S ¥eT & Yoo W @M ST gl I8 UH T AR DY Y 8 W& 8 6 oy o9 ot 918
T @ o foew W Fal xR of, a1 89 GIgRdt B T & IR S| L (TIUH) BT DS AdAd
BRERNCEEIE)!
3t TTa qaT St JRId], §9 W GHY JfEfed el gonl ©l ... (Far)
AR emet : H [ AN, WA B SMSY, HUA 9T dle <l

... (cTaeT)

AT Jeme AR o O T W e R B, o wwer B € 5 there was

an Item No.9A, S 3= Ued f&ar Seventh Report of the Business Advisory
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Committee. S @1l $9& 918 I8 &~ Statement regarding Government business for
the Week. 1 31 drell 21 599 9ol & W QfH99 wd © & zan oy ) sqd o
ST Texg 399 Ife <0 €, 915 99 Iy Tsargot ®adl § war AT § fb 39
o1 & AT 78], ¥E 918 B a1 &

.. (@)
2 SAforTfecr weaRa Rt @ dA<, s 15 aul @1 89RT 31g9d I8 @1 © b o R
Hd SR A5 wed § wEd g 98 RUiE 9 Bt ® o W gl § 7=t g8 21w e
H M g8 N, S99 37 IR e W pIg ==l 781 g3 ol | sreger weley), 98 41 W U8
eI 37U FHeT ISTT o 6 <ve Yoo vd aret ol R &9 i Bl 99 goi dal &
il B9 g9 W =El T8 B, vl H SN AN, I q€ 8 Wed D WHET | IE

TEEIHRUT 3fTUe ATHT T TRT AT [ UIeiS & ofled I8f 90 §U ©l 3R I8 Soated D

URFR] DI PRI 81 Jel © dl JIQ™T BT 3T T R < .. ()

AFART AT : wiiol, U e 78 ard gl ema /q arfe|
.. (o)

[T 31eAeT : 51 7 aifere | :rft A9 wer g1 a1 Aot B

... (cgaym)

HON. SPEAKER: There was one 9(a). 30 S9! Ugl, 394 for@r € f& the Business
Advisory Committee held a sitting on Wednesday, the 29™ April, 2015. < ov &
3R IH HHCT 1 Repse &1 g, fhdl fawg &1 ues wver faar g, fadt & forg &1 ave fag|
I S 9Y H @l 81 A 46 &l 39 9Y <Ry

. ()
2 SAfeRTfac weerma Rt s 9u 78 €|
AW eme ¢ ol 3T B 1Y Uerss fhar B

... (cgaym™)
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N oo weeRE Rt dsd, I8 WS Ut WREUl ARl 2] JAUS A o
Hifer gg oMl oo fcw fean on 6 vl § &1 ==l g3 €, ddd 98! Il TR Dl B
R, (Fae™) g9 U@ fime & w99 ¢ ARl <<t oY, oY 9 omeHt € Iud 918 oM
YT JRIT & QI ... (Taem)

31EgeT WG, 3MUd AWY &A 9l Hewii 7 fSAda fhar on, &8 orl 7 3Fd e
JAY 9, WHR Bl RB A Ig WD faar w1 o1 & I8 qer &q ol feuha &l o3l
Hifp I Y& TR dib b Ao HOFAE g1 orTell il d9b H ST W Tl Bl

STy .. (@raer) How can you bring it for the Business of the week commencing 5™
of May? How can the Government do that?
AT L& : YT el 8, 3 AR AT S |
.. (o)
HON. SPEAKER: There are two different things.

... (Interruptions)
2 I ga9 wSt: A, ga1 AR HeR B Y W, g9 S B (agr) Y A AT
G M. (Faem) |red, 39 q31 die af A ... (@aer)
it SofoRTfec AreaRTa fRaferan: dsH, 8 T wxevr A1y | . (@rayr)
AT TeA& : H SMUBT & A& IR @ gl

.. (o)
A JeheT @ 37d HA SNt Bl a1 GAg| #9 De foar, amy A a1 6 G 2 8, HA o Dl
EISISE RIS I

.. (o)
3t AigFe WA (W) @ HeA, 3Ud G vl § =i gg ol (Faem)
SHRI RAJIV PRATAP RUDY: May I explain it to them? ... (Interruptions) It is

very simple. ... (Interruptions)
st AE™g WellM: #HeA, oUd A 4ol H Tal g8 offl oy Wi gl @ oreua

2l... (TaeT)
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A STeaet @ 8, H1 Uars fhar 81 g9 AIed § A% AH 99 A g

.. ()
st IeE gara wet: HeH, H el dedl gl..(Faur) § Ue Biel W ATUE B @
gl..(@agr™) They are confusing between two Reports submitted by me...

(Interruptions) One is 9 (a) which was actually not listed in the Business but the

hon. Speaker gave us permission and dispensation... (Interruptions)

it HigWig WelA: deH, I8 |l gl 8 3@ gl... (@agm)
it Iofa wam weh: fed, A I & fory IR & 21 . (@magr) 9(a) is the business.
39 AT G & forg TR 81 2. (Faer)
SHRIJYOTIRADITYA M. SCINDIA: It cannot be the rule... (Interruptions)
A 31eme ¢ Q4T Bl o

... ()
SHRI RAJIV PRATAP RUDY: Hon. Speaker has listed 9 (a). Yesterday we had a
meeting. He should read it clearly. It says that the Business Advisory Committee
held ... (Interruptions) Madam, if they are not ready to listen, then there is no
point... (Interruptions) 39 &M g & o R =& §1..(e@au™) The 17" Report
which we sat yesterday was Wednesday. The Business Advisory Committee held a
sitting on the 29™ April, 2015... (Interruptions) The Committee recommended
allocation of time for the following items of business as shown against each. The
Appropriation Act Repeal Bill, 2015; the Juvenile Justice Bill was allotted two
hours and the Real Estate Bill was allotted two hours. Did we not do this? This
was the 9(a).
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The item No. 14 in today’s List of Business is the Government Business for

the next week on which hon. Members give their submissions. That was not
supposed to be a part of the BAC. You are absolutely wrong. You are reading the
papers today. You are not doing your home work.... (Interruptions)
SHRI JYOTIRADITYA M. SCINDIA: Madam, all that he has announced is
business for the next week. All the points that he has announced like the GST
Bill, etc. are for the business for the next week. Why did he not discuss this in the
BAC when Members raised it in the BAC? He categorically said that we will not
bring it up until the next BAC meeting. Why is he raising the matter now? That
is not right.

Madam, he is taking the BAC for granted. Madam, then it is better to
disband the BAC and disband the Standing Committees. What is this? ...

AT &L 3T [ ANT 98 Y 3R 91 Dl FH R A 91 JFAU| I8 Dlg 37 Ugell
IR 78 B @ T, 396 Ugd Wl AERU: VAT BT g1 fIoe UsdgeNt A @Y S hd
HifeT g8 off, Su®! RUC sBM @ Q1§ 9 &l I8 Hife 4 off oik I8 919 g3 o0 &
SMARIHAT TS AT B 3T HTIaR B i fIsma gearget &3 @t AfeT o Il w®
HR Ghd ©, I 91 g A, W AT MU AR HA S A ugell RUIE faom<r geargo &)
B! X | Y8 BHAT BT 8 3R 3R § Terd T80 g Al YehaR DI AT W & AR & e
g, T dew AfAe <d € el Wed T8l @ Sy 379 J¥aR Bl I8 8 <&l ¢l But this
is something separate. I8 ¥cHe Bl & HAGT BRI FAT &1 & 89 a1 =red ¢ R a8
I FHAT & AT a8, SAD {7 MTell IR Ao TsarssRl A &1 96k Bl 8, 3R SuD
AT [T 3T AR <d § g9 fawy Wt arTel 9wiie & SR 4 Sits SM¢ 1 9 o &

AT TS S &, 98 3T a1 ©l These two are separate issues and I have allowed him.
Now it is final.

... (Interruptions)
SHRI JYOTIRADITYA M. SCINDIA: Madam, you are very right in the case

when the BAC is held on a Monday or a Tuesday when we discuss ...
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(Interruptions) 34 98 SN Yo e, & 910 WX 3MY I3 O &, & ol IR 3T I3 ST
g, MM 1 IS & [/ ... (=ag) Madam, you are very right in the case when the
BAC is held on a Monday or a Tuesday where we discuss the business for this
week. Then the Government surely puts in a statement for the business for the next

week. ... (Interruptions)

A emer: AfHTH SD U8 B ©, 3T 390D Ugcl Bl < o |

... (Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: But in the BAC, we had discussed the
business for the next week. It is different, Madam. We discussed the business for
the next week in this BAC. How can you then include additional business? That
is wrong. Madam, that is completely wrong. If we had not discussed the business
for the next week.... (Interruptions) But we had discussed the business for the
next week. ... (Interruptions)

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, we have clearly understood the concern of the hon. Member,
Shri Scindia. He should also realize a very simple position.

There are two separate items. What you discussed in the Business Advisory
Committee is item No. 9A. ... (Interruptions) Circulated or not circulated, item
No. 9A refers to the Report of the Business Advisory Committee. That Report
will show you what exactly you had discussed in the Business Advisory
Committee.

There is a separate item No. 14 which is Statement of the Minister with
regard to Government Business. Now, the Minister’s Statement with regard to
Government Business is the Government’s request, subject to the BAC and the
Speaker approving, that this is to be taken up next week. Week after week, these
two items are listed separately. It is for the first time that some confusion has

arisen in your mind that both the items are one. ... (Interruptions)
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HON. SPEAKER: Shri Scindia, please sit down. I am not allowing you.

Shri Mohammad Salim.

... (Interruptions)
HON. SPEAKER: Nothing will go on record.
... (Interruptions) ... "

SHRI MOHAMMAD SALIM: I am totally in agreement with what you have said
what the senior Minister tried to explain. 3TgeH a% 9T Il W &l g, offdh Mqd I
feam gam 2
AT STEA& ¢ 4 3ers; fhar 2l
SHRI MOHAMMAD SALIM: You have allowed and it is within your right.
AT S7ede ¢ 1 H I8  Ahal g7
£ AgE el ¢ B

You are the Chairperson of the BAC. All the political parties are
represented there. It is an insult to the BAC. When yesterday afternoon, when we
asked the Government — because it is the last week — as to what will happen to
Land Bill and what will happen to Indo-Bangla Border Agreement, the Minister
who was attending the meeting there said, ‘till now it is nothing’. But today you
are coming to the House with these Bills, when only yesterday afternoon you said
in front of the Speaker and the Committee that you have no business. Then, what
is the use of the BAC? We read in the newspaper that yesterday the Cabinet
cleared some Bills and now the Government is coming out with these Bills. Then,
what is the use of Parliament and Parliamentary Committees? This is the point.
SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, I would like to
have one small line put in here. I have been attending the BAC meetings. I would

like to know when exactly, if ever, this sort of a thing has happened earlier. If the

* Not recorded.
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Government has such intentions we cannot stop the Government from having any
intentions, mala fide or otherwise. ... (Interruptions)

Madam, when there is a BAC under your chairpersonship, it is assumed
that whatever is discussed there is sacrosanct and that is what is read out as the
BAC’s Report in the House. But adding things that were not discussed at all is, |
think, very wrong. I would like to assert here that these Bills, for instance the Land

Bill, were not discussed yesterday. Thank you.

A e : W WG, S IS srsarserd HRd Y Ruld W) areg § T=i 8l gl 2l

.. (o)
AT STEAE : 37U d6 S1g¢| § Sl g o 317 agd 2R &

.. (2T
PROF. SAUGATA ROY (DUM DUM): I will just read out Rule 288 (1) from
Functions of the Business Advisory Committee. It says: “It shall be the function
of the Committee to recommend the time that should be allocated for discussion of
the stage or stages of such Government Bills and other business as the Speaker, in
consultation with the Leader of the House, may direct for being referred to the
Committee”.

So, the Business Advisory Committee will take up matters with the Leader
of the House, in consultation with the Speaker, saying that this will be the business
of the Business Advisory Committee. Now, the hon. Minister of State of
Parliamentary Affairs, in reading out the List of Government Business, for
instance spoke about the Land Border Bill, in case it is passed by the Rajya Sabha.
The Government business is not fixed in that way. You can discuss in the Business
Advisory Committee or the Government can mention that this Bill passed by the
Rajya Sabha and you allot time to it. But you including a Bill, which has not been
passed by the Rajya Sabha, in hypothesis in the List of Government Business is

unheard of and it is unprecedented.
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I was keeping quiet so far because I am not a Member of the Business
Advisory Committee. Shri Jyotiraditya Scindia, Shri Tathagata Satpathy and Shri
Jithender Reddy are Members of the BAC. So, I was not aware of what has
happened. But if this is what has happened in the Committee, then how come any
matter which has not been referred to the Business Advisory Committed be
mentioned in the List of Government Business? It is because Rule 288 (1) clearly
states that whatever is to be discussed has to be referred to after consultation with
the Leader of the House by the Speaker to the Business Advisory Committee. So,
suddenly at night, somebody takes a Cabinet decision and in the tells the Minister
to add a new 9 (a), do not circulate it and read it as proposed Government
business. This surreptitious and hush-hush method should not be there. Parliament
is an open forum.

Everybody should know how things take place. What Shri Jyotiraditya
Scindia, as a Member of the Committee, has protested against, I add my voice to
his protest. I say that Shri Rudy should withdraw those items of Government
Business which was not mentioned in the Business Advisory Committee from the
list that he has read out.

A A& @ 39 qe W g1 =@l A8 sl g, B {1 # a1 & g, usell a1d I8 § fb 3R
& A

... (TaeT)
it ToreT Rig (W) : SMUd! ®foTT & 91 39 W Tl el 8 a1yl
A oTemel ¢ 8, d@l @l 8 AIey, A9 U e dfSd| ugell ard I8 8 | ™ S
MY 39 919 W T HE P 59 TSaor) BHE BT TTSH NlTc BT Bidl © 3R Wiy
3R PV Pg Al gl ad gl gl It is there. The Committee recommended only time

that should be allotted to Government, legislative and other business. It is for the
Government to decide as to what Business should be brought before the House

and when. I8 TaH< Hxi 2l If any Member wants to make suggestion about the
Business, that should be brought before the House. S ®afieid 87 @xd g1 He
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should do it so when the Parliamentary Affairs Minister makes a Statement in the

House on Friday. i1 #5 3t @a1 & WIgs &1 AERU dR R JRE did &1 I8 WeH<T
BT 21 9% F U TBR F gedl 21 § el Hft ae A fewreslt f6 ugal ff a8 9N Us
A1 gY 2 6 aS9 vsargorl ®adt &1 Ruie f &t 2 3R S9a q1q Wed< ofar & &
TR H BT A AR 399 919 I8 § b bol ff gl 7 B A1y, HIR gR-9R 7Y
e 2, oie TR faw ds Se, d@ #9 oRat # I8 TEl o1 A 9 Y W $B Ad
PN, el FWE H a8 d 89 AR B R IS | § ofads 3ud! I8 H8 & g (b
HITSAR BT 84 R qSH, ST ST BRAT &, 8 diF (A9 g9 T9 ) ol <29 3ifdl 3R Iqab!
RAS B Gha1 2 f a8 g9R & I R T B, gaferw d9 srare fear f s fasa
TSARISR H¥el 1 RUIC deT H @il @ 39 W =4l 8 aritl I am giving the ruling.
s simos ot 9 fAwdl W) A fean o, 98 |Ha g9 @ T, e vsarot B
@1 That is the Report 3R ST ATERUGAT YhaR DI WeH< Bl © b A< aredl & 6
M dTel I@iE ¥ T5-I8 faom4 8 3R I8 W= Bl &, ... (@@agr) g 43y, 1 am not

allowing you. &dl & a1d ®I AT IR-GR @i Ad BRI, A1 B ol 3R IH W AR F&
30 WEAR <1 @red € b g9 4TSSl WY, 9 W @ Wehd gl I8 3l deb Bl e
Ut # ff AT-ATd <@ B g IR S & R & 8 @ 7, DI ot Tad B T

21 &1 2l That is my ruling. 319 ft I¥eN T<9, 3MT qIfer |
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st e Wt d= (guf) : wEeI, W WSy &7 aul @t EfaRad TR B 3rTe AwiE
B HRIGAT H ST B PHUAT BN —

(1) 997 # &9 99-Ia A 9™, 9], Sl GoR, Wiel Ud s e 9 qieR Mdd dR
WA BT W AT H JHAE JAT AW AR B gAG W Ay T R | Bl e 39
SITER] 1 Ab B IR SITel bl ARG Bl AT b |

(2) Yo W HY S YRR Bl WER F91 I DU §, gD IR H M At g=r
TrEl B S FRWIO S HOI@T T B, S I qAad M SN @I W e @t

JMALYhdT |

NEREIS

N vgce fiE T (aWiE) : HEIGHT, 3T WWE & Hrgdr # i vy S S|

(1) 9PN & Uscl Td Y& & g8 Bl MU IR W) =i, Hifhp f2arere a3
H IS BT B FWa B, S FfEEd & wRa @1 wwifaa el

(2) el ERernell S JUIUEdl, HHAR g AN, Sy IS WIS st
@ Wregrary wffafat w =t

N Fgha AR [ (A=) @ Fq8ean, § S JwiE & SRR § 59 fAwai o afRiferd

R BT IR BT g --

1. 9 H |Eaoe g ol & & TEd SR B Bl B 5l 39 Al ©
A AR ® d8d dRuRe A RWififefad (CSR) #& @ d8a fafv=t
AMHTNTS e f4ebrr & B dRas & a3 gar {6 T 81 oifee I8 <@ § ot
g 5 Frull gRT AIUASIR He 1 g [0 e &l DI Sl g 37 VAR A bl
IR w1 qof @e B U9 BT D gHlEn & vy ) =@l B S dwiE B B
g | et fhar S|
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2. S B By AL IS D R 980 WA 2| S I IS F=T 99 Juedl-
TR T, S TA. UD. QI ¥ Sirsdl §, gav-gveiiv-ordl @ IRt eeid s vd
e Bl e ot @ el Rafs vd favar @ forg @ v R qul fhan
ST AR | BRI BT &g U T8l Bie IR FHY AT & dR-GR URICeE & BRI &
IN H Tl fRa S Ewds gl o fANg @ AWRAT @ S@d gy 39 fAwa &1
M AwiTE &t 7l # afFiferd foam S|

2 YW cga dedt ([ : 7EIed], STl W8 Bl HRIE! B R AR FEfaRad gofel a1
M BT T AFAN TG BT DI PHAT BN © -

1. SIRETS Yo¥l & 3faia It e, <t fop #x1 fafes &3 2 98 ) aifR & e
H e A o 21 SRR R 3 Al B FHH g wR & i € vd fpamEi @ &
Y BRI UhS B Bl didle Bl SRl &1 2] WRPR GRI ST & I HAT Bl b &
Td A B qaie Bl DI GIATIST & YA & AI-A1Y Ja Afdadl b1 S g
@ YA B 8g TRDPR GRIT AeIdH HRIATE B Y|

2. Pl 1 IRWTS Fal & I FHAT oI WR T TR AT WRBR e DY
oy fepwm fa=iiforal & gad € Wb vd fhari @l a1 bl Sford awel god et aah |

SHRI K. PARASURAMAN (THANJAVUR): Madam Speaker, the following
items may be included in the List of Business for the next week:-

1. Need to set up Warehouse with dryer facility and Cold Storages in all
Panchayats in Thanjavur and 10 adjoining districts as they depend fully
on agriculture.

2. Need to expedite Pattukottai to Thanjavur and Pattukottai to
Mannarkudi railway line as it would fulfill aspiration of 20 lakh people
for the last 100 years.
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S1. fhRe @, Aicdat (EAeEE) : srege AeIedl, A% MUY faed & f6 Ffaled fawai @
3ol WS & B Gl 3 FRiferd fHar S|

1. Sl HW @ 3fdsHR S B 12541 SO W AT S, Sona ikl 7
Huld fIETe B a9 R idSHR fAeneri B RIIAT BHI Sg|

2. 3TEHITE I RSTHIC T SN 5 - 8 DI IR o I fIRd PR D B8 o Bl

ERIEIRSIN!

PROF. SAUGATA ROY (DUM DUM): Madam Speaker, I may be allowed to
raise the following matters regarding the Government Business for the coming
week:-

1. The Chief Justice’s refusal to sit on the Committee to consider the
names of two eminent persons to be part of the new National Judicial
Appointments Commission (NJAC) to select Judges.

2. The need to start work on the Atal Mission for Rejuvenation and Urban
Transformation (AMRUT) immediately, since the municipalities and

corporations in the country are starved for the funds for development.

2 AT Tee (WSRT-Tfea) ¢ sreder weledT, ffeRad fawal @1 arTel Wwig Bt S g 4
e fman Smy-

1. U H AR WA B oD Gaxd T &5 H WHER © ofd WR A & Y a9
A WY @t Ifg B @ R A T B IAHAU F Wl YF B IN T BT A
TAT TH B W, A § RIFRYT B & {0 T8l & AN ASGR 81 ¢ 8 R TR
# 45 QAL TR BH W AT DI 70 BIU & Ga BT Wawl A 9 b, fafesT q-
ARG BR ARG SaeTHe Ah Yo a9 Teoll RUC & AR SOR 3Tl 8, AMd
ERT UThl § g B)eT W 9T | UIddl T8l o g a1 fawa § g9 R gU &8 & dHaR |
Ga D1 TATERUAEl 1 THR AR AT 8, 39 HEwqul fAwd R WReR Bl My SRArE B

P aRHT B
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2. 9 ¥ Has, WERTE, Aied $y oAl b S H U B ddd, dles fgad, U 99,
Rarst $ud, a4, ofe Bs Arede W Uh-al HAY 3MaR M & AW W & &7 SHa1 &
FRS WY T BM Bl 919 IR g8 =1 MR ForT o aret AT & g HRag o= &
M AT Pl Sfad W H SR Aol SUA™ BRI B, WRPR DI AU I IUT hRD

HRIATE B BT ITIThdT 2l

HON. SPEAKER: K. Sureshji, only two subjects can be included from your side.
SHRI KODIKUNNIL SURESH (MAVELIKKARA): Respected Madam Speaker,

I would request that the following subjects may be included in the next week’s

Agenda of the Lok Sabha:-

1. To set up an FM Radio Station in Pathanapuram, Kollam District,
Kerala.

2. To set up a Cashew Board for promotion of cashew industry in Kollam,
Kerala.
Thank you.

HON. SPEAKER: Now, we will take up Legislative Business.
... (Interruptions)
HON. SPEAKER: Hon. Members, as I have declared it, there will be no Zero
Hour at this time. In the evening you can have it.
... (Interruptions)
12.37 hrs

At this stage, Shri Ravneet Singh, Shri Bhagwant Mann and some other hon.
Members came and stood on the floor near the Table.

HON. SPEAKER: I am not allowing it.

... (Interruptions)
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HON. SPEAKER: Hon. Members, please go back to your seats. We are taking up
the financial business.

... (Interruptions)
AT STEAE : 37T M Bl G|

.. ()

HON. SPEAKER: Hon. Members, there will be no Zero Hour at this time. In the
evening you can have it but not now.

... (Interruptions)
HON. SPEAKER: I have to make a very important announcement. Please go back
to your seats.

... (Interruptions)
A L& ¢ 9 DI, T T | § SR 3ffaR T8l < & g1 A DI rfegm|

.. ()

HON. SPEAKER: I am not allowing anyone.

... (Interruptions)
HON. SPEAKER: Nothing will go on record.

... (Interruptions)... ~

HON. SPEAKER: Hon. Members, please go back to your seats. I have to make a
very important announcement.

... (Interruptions)
HON. SPEAKER: Nothing will go on record.

... (Interruptions)... *

HON. SPEAKER: Now, nothing is going on record. Please go back to your seats.

... (Interruptions)
HON. SPEAKER: I am not allowing anything. You have to go back to your seats.
Otherwise, I will make the announcement amidst this.

... (Interruptions)

* Not recorded.
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HON. SPEAKER: You have to go back to your seats. Nothing will go on record.
... (Interruptions)... *
AT STEAE& : 37U UM BT 39 [AVT DI ISSY
.. (o)

T (EA&T : ITH DT S1d SRI 3MTAR 81T, T 37T (Y= g1 By |

... (cgaym™)

HON. SPEAKER: The House stands adjourned to meet again at 12:45 p.m.

12.40 hrs
The Lok Sabha then adjourned till Forty Five Minutes
past Twelve of the Clock.

12.45 hrs

The Lok Sabha re-assembled at Forty-Five minutes
past Twelve of the Clock.

(Hon. Speaker in the Chair)
... (Interruptions)
SHRI M.I. SHANAVAS (WAYANAD): Madam, please give me few minutes’

time. ... (Interruptions)

it wda A (FTR) : B e Wede T 9l .. (raur)

* Not recorded.
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12.45 Y hrs
OBSERVATION BY THE SPEAKER

Communication from Hon. Minister of Finance relating to amendments to
Finance Bill, 2015

HON. SPEAKER: Hon. Members, before we take up discussion on the Finance
Bill, 2015, I have to inform the House that I have received a communication from
the hon. Minister of Finance that the Government propose to get Clauses 118 to
142 relating to Public Debt Management Agency, Clauses 154 to 157 relating to
amendments to the Reserve Bank of India Act, 1934 and Clauses 184, 185 and 186
relating to amendments to the Finance Act, 2005 and Government Securities Act,

2006 negatived at the time of clause-by-clause consideration of the Bill.

... (Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): That is what I raised day before

yesterday ... (Interruptions)
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12.46 hrs

FINANCE BILL, 2015
HON. SPEAKER: Now, the hon. Finance Minister.
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): I beg to move:

“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2015-16 be taken into
consideration.”

HON. SPEAKER: Motion moved:

“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2015-16 be taken into
consideration.”

Prof. Saugata Roy ji, Shri N.K. Premachandran will speak first. I will
allow you also.
... (Interruptions)
HON. SPEAKER: Please sit down.
... (Interruptions)

AT e : RT 91 81 T8 27 3MMYP! q4idd dld -8l &, 96 syl

.. (o)
A Sremet : ol O SR WE ¥l WigHw e R Tl g% & S Bl 39 R a1 W 7
No Zero Hour now. # &gl &6 MM DI SR ATER H MU Hibl <3| AT Jod T8l &
H T Hal AT A TGN TR H 8, YT A @ B

.. ()
HON. SPEAKER: Now, Shri N.K. Premachandran.
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, thank you very
much for giving me this opportunity to raise my point of order. ... (Interruptions)

HON. SPEAKER: Please tell under what Rule?
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SHRI N.K. PREMACHANDRAN: Madam, my point of order is under Article 110
of the Constitution and Rule 219 (i) of the Rules of Procedure and Conduct of
Business in Lok Sabha.

Madam, I would like to quote Rule 219 regarding the Finance Bill. ...
(Interruptions) Madam is well aware of it. It is under Rule 219 (1) of the Rules of
Procedure and Conduct of Business in Lok Sabha. It says:

“In this rule “Finance Bill” means the Bill ordinarily introduced in
each year to give effect to the financial proposals of the Government
of India for the next following financial year and includes a Bill to
give effect to supplementary financial proposals for any period.”

Madam, this is absolutely a distinct and separate rule. ‘Finance Bill’ means
that it is giving effect to the financial proposals for the coming year or for the next
year. That is the basic principle of ‘Finance Bill’ as far as the Rules of Procedure
and Conduct of Business in Lok Sabha is concerned.

Now, I come to Article 110 of the Constitution of India. The Finance
Minister is well aware of this. This is regarding definition of Money Bill. I quote:

“(1) For the purposes of this Chapter, a Bill shall be deemed to be a
Money Bill if it contains only provisions dealing with all or any of
the following matters, namely

(a) the imposition, abolition, remission, alteration or regulation of
any tax;

(b) the regulation of the borrowing of money or the giving of any
guarantee by the Government of India, or the amendment of the law
with respect to any financial obligations undertaken or to be
undertaken by the Government of India;...”
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I am not going to read other things, which are regarding the Consolidated
Fund money, which is being appropriated from the Consolidated Fund of India.

Finally, I would read article 110(g), which says:

“Any matter incidental to any of the matters specified in sub-clause

(a) to (H).”

So, any matter, which is incidental or consequential to sub-clause (a)
to (f), will come within the purview of the Money Bill as per the provisions
of the Constitution of India.

Madam, now, let us come to the Finance Bill. Kindly look at the
Long Tile. The Long Title itself is very specific and unambiguous. It says:

‘THE FINANCE BILL, 2015
A
BILL
to give effect to the financial proposals of the Central Government for the
financial year 2015-2016.’

So, this is the Financial Bill to give effect to the financial proposals
or the taxation proposals for the year 2015-16.

Madam Speaker, I am indulging your wisdom on this matter. You
may kindly go through page 726 of the ‘Kaul and Shakdher’ regarding
Finance Bill. It also says:

“Finance Bill means the Bill ordinarily introduced in each year to
give effect to the financial proposals of the Government of India for
the next following financial year and include a Bill to give effect to
supplementary financial proposals for any period.”

Madam, the very pertinent fact to be noted is this. It further says:
“However, it does not contain provisions intended to make

permanent changes in the existing laws unless they are
consequential upon or incidental to the taxation proposals.”
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So, Kaul and Shakdher is very specific on this issue that unless and until
the taxation proposals are consequential or incidental to that of the taxation
proposals, that will not come within the purview of the Finance Bill under article
110 or a Money Bill as enunciated in Rule 219 of the Rules of Procedure and
Conduct of Business in the Lok Sabha.

Madam, now, I am coming to what is a Money Bill, which is also well-
elaborately described in Kaul and Shakdher at page 530. Money Bill and Financial
Bills are also well distinguished there. There are two categories of Financial Bills.
One is Financial Bills of Category ‘A’ and the other is Financial Bills of Category
‘B’.

Financial Bills of Category ‘B’ are dealing with those Bills, which are
having appropriation from the Consolidated Fund of India. That is also well-
established principle.

In this background, let us examine the Finance Bill. Clauses 1 to clause
117, 1 fully support and agree as they are taxation proposals, which will come
within the purview of the Finance Bill.

Coming to clause 118 to 142, they are concerning Public Debt Management
Agency. Now, the hon. Speaker has described that the Government is willing to
withdraw this Pubic Debt Management Agency. This information, we have just
gathered, that the Government is withdrawing Public Debt Management Agency.
It is well and good. I fully support and agree with the hon. Minister, but it is not at
this time.

Clause 143 to 150 are concerning establishment of a Welfare Fund for
Senior Citizens. Madam, I cannot understand as to how that establishment of a
Welfare Fund for the Senior Citizens will come. It is a consequential or incidental
matter to that of a taxation proposal, unclaimed or unresolved funds, which will be
contributed in the Senior Citizens’ Welfare Fund. How could it be considered as a

Financial Bill?
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Clause 154 to 157 are concerning the ‘Amendments to the Reserve Bank of
India Act, 1934°. I have heard that the Government is also going to withdraw
them.

Clause 160 to 162 are relating to Amendment to the Securities Contracts
(Regulation) Act, 1956. So, for the aforesaid provisions, distinct and separate
legislation is required.

Madam, Pubic Debt Management Agency is the new policy matter of the
Government of India. This is to curtail the wings of the Reserve Bank of India.
So, a new policy matter is there in the Public Debt Management Agency, and they
are brining in this PDMA that is being taken into the Money Bill.

Similarly, for Senior Citizens Welfare Fund, a separate welfare legislation
is required as far as the welfare of the senior citizens are concerned. So, I raise an
apprehension why this is being incorporated is just to avoid the Upper House.
HON. SPEAKER: You have made your point.

SHRI N.K. PREMACHANDRAN : Madam, I have two more points to make.
HON. SPEAKER: I know you are very clever but do not say something like that
and only make your points.

SHRI N.K. PREMACHANDRAN: Madam, a little bit of politics is also there.
Here, the politics is very clear.

Madam, if it is a Money Bill, definitely, the Standing Committee of the
Parliament cannot scrutinize the Bill. That is the democratic right which is being
infringed. So, the scrutiny by the Standing Committee is to be avoided and the
mandatory requirement of having the recommendation from the other House can
also be avoided. So, my humble submission is that this is infringing the
democratic rights of the Members as well as this House and I appreciate the
chapters which have been withdrawn and so many other matters are also not
connected or related or consequential or incidental to that of the taxation

proposals. So, that has to be taken back.
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I would like to put one precedent. On 1* May, 1956, in the first Lok Sabha,
the same thing has come.
HON. SPEAKER: Now, you have made your point.
SHRI N.K. PREMACHANDRAN: This is very important. There are two

precedents.

A JeAeT : T TYT 181 &1 <&l 2

SHRI N.K. PREMACHANDRAN: It is not Bhashan. 1 will quote the Ruling of
the Speaker. This is in Part II of Lok Sabha debates volume 10 of 1956 at Column
2105. There, it is very specific that the then Speaker, I think it is Mavlankar Ji,
very learned and eminent personality in this country has very specifically stated. I
am reading from Page 222 and the quoting is from volume 10 of Part 2 of Lok
Sabha debates of 1956 at column 2105. It is the same situation. What is the
Ruling of the then Speaker? I would normally urge upon the Finance Minister, not
only he, it means the then Finance Minister but also all his successors including
hon. Minister Arun Jaitley Ji. Though this Ruling was given in the year 1956, that
was given keeping it in mind that such Finance Ministers will be coming or
succeeding and it is not only the then Finance Minister but also all his successors
to see to it that only those provisions which relate to the raising of taxation should
be included in the Bill. The procedure should be followed and no other provision
should be given attention to unless they are absolutely consequential.

Article 110 is also very clear. The term ‘only’ is used in this Article. I
would like to stress upon the word term ‘only’ and absolutely consequential to the
taxation proposals.

Madam, I am very thankful for giving me the time. Considering all these
aspects, I would urge upon the hon. Minister to please withdraw this Bill because
it is violating the principles of Constitution and it is violating the provisions of the
procedure established by this House. Please withdraw this Bill and come with a

new Bill.
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Madam, fresh amendments have been brought out. I got the amendments
by 9.45 a.m. today in the morning. This is a right of a particular Member. I got
the amendments by 9.45 am. There are drastic amendments and bundle of
amendments are equivalent to that a new Bill.

Madam, what is this? The Finance Bill is the most sacred document as far
as the Parliament is concerned. It is a very important document. A new Bill is
being brought into the House instead of the old Bill and so many chapters are
taken away. So, my submission to the hon. Minister and to the Government is to
please withdraw the Bill and come with a fresh Bill on 5™ May, 2015 so that we
can discuss and vote it on.

With these words, I conclude and I am seeking a Ruling from this House.
PROF. SAUGATA ROY (DUM DUM): Madam, my colleague Mr. N.K.
Premachandran has lightened my burden. I do not have to refer to the Rules nor
do I have to refer to the Constitution of India which Mr. Premachandran has
referred to. I do not also have to refer to Kaul and Shakdher which is a heavy

book and difficult to carry in the House.

13.00 hrs

But I do not know how an experienced lawyer like Mr. Jaitley is making
procedural mistakes again and again. I mentioned in this House, when he put the
Constitution (Amendment) Bill on GST, that during financial business no other
Bill can be put. Ultimately, he realised that my point was correct and he did not
proceed with the discussion of the Bill. Now we are at the stage of financial
business.

Today also, intelligent lawyer that he is, he must have learnt of my letter to
you and he has written to withdraw these clauses. What Mr. Jaitley, the
experienced lawyer, has done in the Finance Bill is totally in contravention of the
rules of business and the Constitution. The mandate of the Bill is to give effect to

the financial proposals of the Central Government for the financial year 2015-16.



30.04.2015 83

So, simply, it would be proposals on direct taxes, excise, customs, service taxes
and all exemptions only. This Bill should have contained only these items. For the
last many years of our Constitution, that has been the shape of the Finance Bill. I
do not know why Mr. Jaitley made the mistake of including one Public Debt
Management Agency in Chapter VII. I do not know why he included in Chapter
VIII a Senior Citizens’ Welfare Fund and, why, in Chapter X, Part-2 and Part-3,
he included amendments to the Forward Contract (Amendment) Act and the
Securities Contract (Regulation) Act. You see Chapter IX, Part-2 and Part-3.

Now, these are separate legislations. These cannot be part of the Money
Bill. Mr. Premachandran has been a little harshly political. I will say it this way
that Lok Sabha has exclusive power to debate and vote on Money Bills. The Rajya
Sabha, of which Mr. Jaitley is a Member, unfortunately does not have the power.
But by this Finance Bill he is taking away the rights of his own Rajya Sabha
Members because if you set up a Public Debt Management Agency, there should
be a separate legislation. It should be passed by both the Houses of Parliament. If
you set up a Senior Citizens’ Welfare Fund, there should be a separate legislation.
It should be passed by both the Houses. Then, the Rajya Sabha will have the
power to debate on it and vote on it. Then if you amend the Reserve Bank of India
Act, 1934 or the Forward Contract (Regulation) Act or the Securities Contract
Act—all these would be passed by the Lok Sabha and then they go to the Rajya
Sabha. As far as our tax proposals are concerned, the Rajya Sabha has no right.
So, in this process, he has done that.

But I am happy that he woke up late to the big mistakes that he has made.
Suddenly, before we raised our point of order, you read this important
announcement saying that Government will take out all these Chapters. But this
late night operation and last moment thinking do not create a good impression
about the Government. This is not how a Government should operate. Again Mr.
Premachandran has pointed out that. This morning we received a sheaf of

documents—all amendments to the Finance Bill. Yesterday I was told that the last
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time for submitting amendments to the Finance Bill was 3.30 p.m. So, I said, I will
not move amendments because the Finance Bill is defective and it should be taken
out.

Lo and behold, at 8.30 in the morning I received a bulk of amendments
from Mr. Jaitley. I know we can all make mistakes. I am not saying anything. I
think that the best course of action and the most honourable one would be for Mr.
Jaitley to withdraw the Finance Bill, 2015 and come back. Work over the week
end, incorporate these amendments and come back on Monday or some other day
with a Bill that would not be faulted on grounds of procedure or on Constitution.

Constitution is even important. Article 110 of the Constitution speaks of
Money Bills in detail. This is the prime power of the Lok Sabha to have decisions
with regard to financial transactions, either to impose taxes on people or to
appropriate funds from the Consolidated Fund of India. Now, we should not do
anything that would interfere with the sovereign power of the Lok Sabha to allow
the Government to impose taxes and to withdraw the funds.

Madam, I am sure that Shri Jaitley would rise to the occasion and admit
that there was a mistake, a slip-up, a break in convention, a contravention of the
rules and a violation of the Constitution and say that he withdraws his Bill.
Otherwise, what you read out, Madam, one chapter was left. Chapter VIII on the
Senior Citizens’ Welfare Fund also cannot be included in a Money Bill. None of
these can be included. I repeat that the Public Debt Management Agency, the
Senior Citizens’ Welfare Fund, the Forward Contract (Regulation) Act, the
Securities Contract (Regulation) Act and amendments to the Reserve Bank of
India cannot be included. The Prevention of Moneylaundering Act is also
included. How could it be part of the Money Bill? He should have a different
amendment Bill for amendments to the Prevention of Moneylaundering Act. We
have no objection. We will all support it. This has been badly drafted and done in
a hurry in contravention of rules. And for once, I want you, Madam, to take a

stand and advise, and give a ruling. That will set an example for the posterity that
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here was a Speaker who stood up to the Government, pointed out their mistakes
and forced them to have a course correction.

Thank you.
AEA e 1 6.1 AT S, puan difees &H ol

PROF. K.V. THOMAS (ERNAKULAM): Madam, day before yesterday, that is,
on 28" April, the Members of this House got an agenda. As per that agenda, at 6
o’clock was the Guillotine. After that was listed discussion on GST and the
Finance Bill. But when we came to the House, there was widespread talking that
Guillotine would not take place on that day because the Government had made
some mistakes in the Finance Bill.

Madam, I am bringing to your attention that this was the discussion going
around.

SHRI ARUN JAITLEY: Are you substituting gossip for the provisions of the
Constitution? Gossip cannot replace the constitutional provisions.
PROF. K.V. THOMAS: Shri Jaitley, I am bringing this to the notice of the hon.
Speaker of the House.
AR 3reAe ¢ MNT o T gl off, rg oY RAT AR <=7 ATl

.. ()
PROF. K.V. THOMAS : True to those discussions going around, Guillotine did
not take place on that day and it took place yesterday.

Today, all of a sudden, so many amendments come. Madam, it is surprising
and it is the rarest of rare occasion when Rule 388 is being brought in. This House
has got certain conventions and the prestige of the House has to be protected.

I am not taking lot of time. As my hon. colleagues said, it is good for the
Government, and for the House, to withdraw this Bill and come out with a new
Bill. All these amendments will figure in another Bill and we should also have the

time to discuss them. So, my request to the Government is to please protect it.
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I have got other points, but I am not coming to them. I will touch them
when I participate in the discussion. This Government is purposely bent upon
defaming the Constitution and defaming the Parliament. The Prime Minister is not
coming to the House. Not only that, he is not in the country also. I am not going to
that point now, but this Government is particular to defame the House. Madam,
you are the protector of the House. So, you should also take an honest decision so
that in future also, people will think that there was a Speaker who protected the
interest of the House.

SHRI MOHAMMAD SALIM (RAIGANJ): Madam, I am not going to repeat, but
what I am saying is that this morning we have received the amendments to the
Finance Bill and 88 per cent of the amendments are from the Minister. Now, we
require to debate, discuss and finalise it. Will the Parliament have this right to
scrutinise everything, apply its mind, and then deliberate or just they will succumb
to the whims of the Government? As the Chair, you have to decide on it.
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I am supplementing the
views given by our learned Members. I think that you remember that day-before-
yesterday I had raised the same point as to why the Finance Bill has been deferred
from yesterday to today. ... (Interruptions)
HON. SPEAKER: No, the reason for it was that there was a request from all the
sections of the House to discuss a particular Ministry’s Grants also.

... (Interruptions)
SHRI K.C. VENUGOPAL: Madam, the people will know the answer now.

The thing is that today the Finance Minister has brought a series of
amendments, which will have a greater impact on the economy. It is the right of
the Members to give amendments because it has great impact on this economy.
But where is the time to study it? Therefore, it will be better if the Finance

Minister withdraws the Bill, and brings a new Bill next week.
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SHRI ARUN JAITLEY: Madam Speaker, first of all, let me start by disappointing
my friend, Prof. Saugata Roy, insofar as he gives himself the credit for any
amendment that [ am making.
PROF. SAUGATA ROY: It was done in the morning.
SHRI ARUN JAITLEY : You get no credit for it. It is for reasons, which I will
explain. But the point, which you have raised and Mr. Premachandran had raised,
is directly in the face of a constitutional provision, and that is precisely the reason
that this whole attempt to narrow down the definition of the word ‘Money Bill’ in
the Constitution. So, you just kindly run through the provisions of the
Constitution, and speak on everything else like transparency, middle of the night
conspiracy. These words do not replace Constitution, and neither does saying that
we have heard a gossip to replace a provision of the Constitution.

Kindly turn to Article 110 - Definition of Money Bills. Madam, do you
have the Article?
HON. SPEAKER: Yes.
SHRI ARUN JAITLEY : It states that : “For the purposes of this Chapter, a Bill
shall be deemed to be a Money Bill if it contains only provisions dealing with all
or any of the following matters ...”. And the entire argument is confined to (a),
which states that : “the imposition, abolition, remission, alteration or regulation of
any tax.”. So, all taxation matters are admittedly Money Bills.

Now, let us go beyond (a), which states that : “The regulation of the
borrowing of money or the giving of any guarantee by the Government of India, or

the amendment of the law with respect to any financial obligations undertaken or

to be undertaken by the Government of India.”. Then you can go straight to (g),

which states that : “Any matter incidental to any of the matters specified in sub-
clauses (a) to (f).”. Now, (g) gives effect to any other matter to which (a) and (f)
referred to.

Now, which are the clauses, which are mentioned? The Chapters, which are

mentioned is Public Debt Management Agency. What is a Public Debt
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Management Agency? The Government of India borrows money. Should the
borrowing of that money through the Public Debt Management Agency be
administered by the Reserve Bank of India because there are larger questions as to
whether there is a conflict that the Central Bank has with that purpose or should it
come directly to the Government of India? The borrower decides how to borrow
the money and on what terms to borrow the money. The argument is Money Bill
means taxes, borrowing of money of Government of India is not a Money Bill and
you quickly ignore Article 110 (b), the regulation of the borrowing of money. So,
Public Debt Management Agency is squarely in borrowing of money, which is a
Money Bill.

Next, you say senior citizens. Now, senior citizens are not Money Bills, but
if I take some obligations with regard to senior citizens, then that is a Money Bill.
PROF. SAUGATA ROY: How?

SHRI ARUN JAITLEY : So, any unclaimed amounts in the EPFO, the
Government of India takes an obligation on itself to spend it on senior citizens.
So, kindly read article 110 (b) again. It says,

“The regulation of the borrowing of money or the giving of any
guarantee by the Government of India, or the amendment of the law
with respect to any financial obligations undertaken or to be
undertaken by the Government of India;”

When I take an obligation with regard to ‘Senior Citizens’, it falls under
article 110 (b). But article 110 means ‘taxes’ because I am not going to read (b)!

Now, the time which should be spent in discussing the taxation proposals
cannot be spent in creating this confusion and saying that we spend half the time
which is to be meant for this discussion on this.

Kindly come to Prof. Saugata Roy’s third objection that Forward Contracts
(Regulation) Act cannot be in a Money Bill. Now, the Forward Markets
Commission, which is a Government Department, is being abolished. Monies will

no longer be appropriated to that Department. Instead, the commodity functions
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will move to SEBI, which is Securities Contracts (Regulation) Act. Monies will,
therefore, have to be given. Therefore, for that purpose, when you want to abolish
the Forward Contracts (Regulation) Act, you are diluting the obligation of the
Government of India and not appropriating any money to the Forward Contracts
(Regulation) Act and, instead, you are giving an additional function to SEBI;
therefore, taking an obligation to spend the money there and appropriating the
money there. The whole arguments that money is being spent on these
Departments, or money is not being spent on these Departments, and that these
functions will be taken away, all these are squarely covered under (b) supported by
(g) — (g) means ejusdem juris which in simple language means ‘(g) will take
colour -- any other matter incidental to the above will take colour -- from (a) to (f).
Therefore, (b) will give colour to (g) and, therefore, will be interpreted to mean
that all consequential laws will have to be changed. This has ever since been the
practice.

Now, with regard to proposals being received late, as you know, after the
Finance Bill is presented in the House, many Members of Parliament, trade
organizations, workers’ unions, and many hon. Colleagues have been coming to us
with representations that such and such changes have to be made. There are
representations which Government Departments also make. Now, we consider all
of them. Every Finance Minister in every Finance Bill, on the day the Finance Bill
is taken up, announces a few changes towards the end. These are not given 24
hours or 48 hours in advance because they involve taxation proposals and
considering the sanctity of taxation proposals, they are all submitted in the House
because for the last 48 hours, we do not want markets to speculate on the basis of
what is to happen. Therefore, the settled practice has been to ask for that waiver.

Now, kindly turn to one more clause which is article 110 (3). We were

dealing with (b) so far. Article 110 (3) says,
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“If any question arises whether a Bill is a Money Bill or not, the
decision of the Speaker of the House of the People thereon shall be
final.”

... (Interruptions)
SHRI K.C. VENUGOPAL: The learned hon. Finance Minister is using the name
of the Speaker for everything.
SHRI ARUN JAITLEY: Therefore, Madam, despite the use of very fancy
phraseology that everything will be discussed but (b) should not be read, I would
only urge that they should read article 110 (1) (b) since every provision of the
Money Bill is provided for in article 110 (1) (b).
PROF. SAUGATA ROY: The Constitution says that your words are final, so we
have left it to you. However, the Minister, like an intelligent lawyer, has twisted
article 110 (b) to include ‘everything’ into it. Then, why have a different law?
SHRI N.K. PREMACHANDRAN : Madam, during my opening remarks itself, I
have read article 110 (b). If the hon. Minister’s argument is accepted, you are
creating a new precedent, then definitely all the matters which involve financial
obligation to be undertaken by the Government of India will come under the
Finance Bill.
SHRI ARUN JAITLEY: That is what the Constitution decided.
SHRI N.K. PREMACHANDRAN: Rule 219 of the Rules of Procedure is made as
per Article 118 of the Constitution. We have made the Rules of Procedure as per
the right which is conferred upon the Parliament. In the Rules of Procedure, Rule
219 is very specific and clear. Finance Bill means that it is the taxation proposals
and matters connected thereto for the coming Financial Year. If this is the
argument advanced by the learned hon. Minister Shri Arun Jaitley ji, definitely all
the matters, all the funds, all the welfare legislation, everything which involves
Government expenditure will come within the purview of the Finance Bill. If you
are accepting that argument, we are creating a new precedent in which the
Parliamentary democratic rights of the House will be infringed and resulting that

there is no distinction between the Finance Bill and the other Bills.
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SHRI ARUN JAITLEY: Are you trying to say that rules override the
Constitution?

SHRI N.K. PREMACHANDRAN : No. The rule is in consonance with the
Articles of the Constitution. The Rule 219 is in consonance with the Article 108.
SHRI ARUN JAITLEY: The definition of Money Bill has to be read what it is
defined in Article 110. ... (Interruptions)

SHRI N.K. PREMACHANDRAN: There is a distinction between the Finance Bill
and the Money Bill. ... (Interruptions)

Fiee e iR Safia #aea & T w3t du1 SWe B dAte W owew wet (sh
Mo JaTd FHSt): WRBR BT IR AT Gobl ol 7eel Sfl, 37 Hudn e <. (@ragr)

SHRI N.K. PREMACHANDRAN: The Minister is capable of giving a reply to us.
He is a learned Minister. ... (Interruptions)

SHRI RAJIV PRATAP RUDY: I want to see that the Business of the House is
conducted. ... (Interruptions) Please give your ruling and we want to proceed with
the business. ... (Interruptions)

SHRI N.K. PREMACHANDRAN: My last point is this. We fully endorse you. It
is absolutely the discretion of the hon. Speaker to make whether it is a Finance Bill
or a Money Bill. Even in 1956 also, the ruling was decided by this House. My
point is that all Money Bills are not Finance Bills but the Finance Bill is a Money
Bill. There lies the distinction. Kaul and Shakdher has stated very specifically
from 1956 onwards. So, kindly protect us. That is the only humble submission.
AT 37eer ¢ 9gd AR 9T S9H 3 S € 3R I ot & 5 A faw = S 7 swen
IR W ¢ &1 21 S eiues o3 SifeiaRi 9, S Ufedis S d-orie aikg d faggl Wi 8l T
21 ¥ 39 R G ot FRId! oY @ige g @ige aredl, a8 W § IR v < M| st ot
HRT gAT & Hel 2 [P spieHed @ fofg I 388 w1 i I=iv daw faam o, Reawe @t off,
A I ATAR W TS | offeh I8 ara Wt § o1y Aaah! AR € 6 wis+d fdd # S
STeal STeal ford a¥ies |, BH GHI | S+ IR IHSHCH O B, ARPR AN 39 IR H A &
U1 STl BT el Bl S9d fov ff, S99 W Iae & fou, ued & forv vt www e
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a1fey, @€ & ff I 59 WA W oud W g el ol IS 89 SUBT o 8, HRAT B
# T P oTR §9 oriSHTH WX ATUGT B AHSHSH ol 8 Al § Yahtd ©e B FHI AMIDT
S ! gl If you want it. U= S e, eI, g ol go ®3ll If you want to give.
He S T FET fF Fel MID! IFSHE q6 H T BT G &I e 21 3l oMY FR AT

4§ ®e dHhdl g b U €S B §HY, 3MU Qs 99 adb Let them give amendments, if
they want any. 98 ¥93 # 3Mua! it § iR o7t St yrgde W« fad g, & =ngh f5 swan
B9 TR ¥l of <l | 3Tel AR & # P! Saefs R ol dlich AT Bl QX1 fa &9 gl =
H PR Fehd &l I 1 U Wiged Soi g, they are well taken. o a1d g8+ faagl 9
@I 21 98 I9i & qHI qEA AT

. ()
DR. M. THAMBIDURAI (KARUR): We have to take up the Private Members’
Business at 3.30 p.m.

HON. SPEAKER: At 3.30 p.m. the Private Members’ Business is there. @ifd 3ot
B9 fdd W™ =Tt & fov 86 i 9wy anfev|| ursde #%R e 89 o1 arell Uid AT B8
IR @1 o &1 Ui w31l [ am not saying that it should be cancelled. I am only

requesting all of you that it should be postponed. You think about it. We will do
that. And only one hour is allowed from now if Members want to give any
amendment to amendment.

oW, [ ¥ ;I It BT § 6 e ARl 3w & P A 5937 fowat e @
Tl a1 g1 @ g4 Suedt bl firer webddl & ifh S yedl Sl Bl B <@l A1y
H3T St R gferfise &) @ £

DR. M. THAMBIDURALI: Okay. If it is possible, you give the copies to them.

#t W WEa (Heh) ¢ Ieel Jeledl, § Hedl diedl § (b HIsde AR a1 § daed T
3R AT & Al 3Tl K 3 FATG Bl H Y8l SR [ofdT S0 A1feY| I8 agd Sl fawa
g SR I8 GPpcd HER & fawenfidl & d¥y + 2

HON. SPEAKER: I am not canceling it. I only talked about postponing it. It will

be there. Now we will start the discussion. Mr. Minister.
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THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I will just make a brief statement and I will reply to the
debate towards the latter part.

I will just explain in the Finance Bill the approach of the Government
towards taxation. First the indirect taxation. The Government is committed to
Goods and Services Tax for which a separate Constitution (Amendment) Bill has
already been introduced in this House with its normal advantages to the country. I
will not deal with that at length.

Amongst the major proposals, there is a proposal for clean energy cess on
coal to be increased from Rs.100 to Rs.200. There are at least eight items which
constitute what we call the inverted duty structures where the input duties are
larger than the subsequently to which corrections are being made. It is a
continuous process that goes on. There are 14 items in which customs duties are
being reduced and rationalized. Excise duties in eight items are being reduced and
rationalized in two others. This is a part of the proposal to make Indian
manufacturing more competitive.

As far as direct taxes are concerned, I have laid down a larger roadmap to
make corporate taxes in India globally competitive over the period of next four
years, to bring it down from 30 per cent to 25 per cent so that along with other
competing economies our taxation structures are in comparison.

As far as the wealth tax is concerned, in view of it being a low return tax
with a very large effort going in I have abolished that and replaced that with a two
per cent additional surcharge on the superrich so that the quantum which we are
going to get is many times more and rather than the other hassles and difficulties
which were attached to the wealth tax assessments.

There are some proposals with regard to the Real Estate Investment Trusts

(REITs) and Infrastructure Investment Trusts. The pass-throughs have been
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allowed. I have deferred the proposals of GAAR for two years. As far as the
middle classes are concerned, there are several exemptions with regard to health
insurance as every section of the society from normal citizens, senior citizens, to
very senior citizens. The limits have been enhanced so that those enhanced limits
of Rs.10,000 each in each case can get an additional tax advantage.

The National Pension Scheme is there to have a pensioned society rather
than a pensionless society and incentivize people for that. Investment made upto
Rs 50,000 will also be exempted from tax and it is provided in the Finance Bill
itself. To encourage people investing in favour of the girl child, the Sukanya
Samridhi Yojana will be exempted under Section 80C if they invest in favour of
the young girl child in that scheme. Because of the cost of the transportation
going up, I have doubled the exemption on the transport allowance which is
available to the citizens.

There are several proposals. Some were dealt with in the Finance Bill
itself, some will be dealt with in the other law which we are going to debate with
regard to the Black Money Bill as we call it or the Undisclosed Foreign Assets and
Income Bill which will separately be taken up. With regard to squeezing the
domestic quantum of black money, I have announced several steps as far as the
Finance Bill is concerned.

Madam, you made a mention to my request and it is a part of amendment
proposals with regard to deleting some provisions. Prof. Saugata Roy wanted to
know as to which ones are those. They are with regard to the PDMA. I wish to
just read a very small statement as to the reasons. The reasons are not attributable

to Prof. Saugata Roy’s letter itself, something which he was crediting himself.
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Madam, I seek your indulgence and the House to explain the circumstances
for omitting certain provisions relating to the public debt management agency.
There are six different provisions which we are omitting. As the Members of the
august House are perhaps aware, the proposal of a separate management of
Government debt from RBI was first mooted by the RBI itself in its Annual
Report 2000-2001. Subsequently, several independent committees have
recommended the establishment of an independent debt management agency,
equidistant both from the Government and the RBI. The Percy Mistry Report of
2007 and the Raghuram Rajan Report of 2009 have both argued for separating the
debt management function from the RBI. The recommendations are, | must say,
well-founded.

The continuation of RBI as a public debt manager or for that matter a
regulator of currency and other derivates, (1) fragments the bond market in India
limiting its liquidity (2) creates a conflict of interest between the RBI’s role of
controlling inflation as now enshrined in the monetary policy framework
agreement and its interest in keeping interest rates low to reduce the cost of
borrowing from the Government (3) perpetuates the conflict of interest within the
RBI from being a regulator of Government Securities and simultaneously being
both a trader in Government Securities and owning both the exchange on which
the orders from Government Securities are matched and depository for
Government Securities. In the bond market, these are separated. The regulator
SEBI neither owns a stock exchange or a depository nor this is trade in bonds
(4) forces the Banks to invest in Government Securities through the instrument of
Statutory Liquidity Ratio. Having an independent debt management office is also
the best international practice in countries like USA and UK. Neither public debt
is managed by Central Bank nor is the regulation of G-Sec currency and other

derivatives done by the Central Bank.
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Since the RBI has been handling public debt management, the Government
in consultation with the RBI will prepare a detailed roadmap separating the debt
management function and the market infrastructure from the RBI and having a
unified financial market. It has therefore been decided to delete the PDMA
provisions from the Finance Bill for this financial year. I want to clarify that this
Government is committed to unifying the financial market both by making the
Government Securities part of this market as well as creating a proper bond-
currency derivative nexus.

Besides this, there are some changes in tax proposals, not very significant
but significant to some extent. Towards the end when I reply to the debate, I will
refer to them. With these few words, I commend the Finance Bill for acceptance

of this honourable House.
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HON. SPEAKER: Hon. Members, I am repeating my three announcements. [ will

give my ruling on Points of Order raised afterwards. There will be no Private

Member’s Resolution today. It is postponed and will be taken up some other time.
One hour only for amendment to amendment has been given.

I have made these three announcements.
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PROF. K.V. THOMAS (ERNAKULAM): Madam, we are on the fag end of the
Budget Session. During this Budget Session, we discussed the Rashtrapati
Address, General Budget and some other major issues like the agrarian issue.
These discussions have given a light on the path by which this Government is
going to take this country forward.

Madam, ours is a federal State. We have a Cabinet system and we have
some constitutional institutions. What I find is, after this Government came to
power they are trying to weaken one institution after another. For example, Sir,
the Planning Commission has been replaced with the Niti Aayog. Sir, the
Planning Commission has a great tradition, starting from the time of Pandit
Jawaharlal Nehru. During the last 68 years, the Planning Commission has given a
direction to this country and this country has grown. Nobody can defy it. Even
Jaitley Ji in the first paragraph of his speech has said:

“The International Monetary Fund, IMF has downgraded its earlier
forecast of global economic growth by 0.3 per cent and the World
Trade Organisation has revised its forecast of world trade growth
from 5.3 to 4 per cent. Forecast for India, however, have either been
upgraded or remained the same without downgrades. ”’

13.36 hrs (Hon. Deputy-Speaker in the Chair)

This shows that Jaitley Ji has taken over an economy which is sound
enough. It is not weak. He has started from a strong base. This is the
contribution from Pandit Jawaharlal Nehru to the last Government. So, you
cannot blindly blame the Planning Commission for the direction of growth it has

given to this country.
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Now, Niti Aayog has come. It has been claimed by the Government that
allocation for all the States has gone up from 36 to 42 per cent but what is the total
amount every State has got? My request to Jaitley Ji is when you answer, please
give answer to this point also. Except a few States, the total kitty of many of the
States is less than what it was earlier. This you will have to liquidate.

Coming to the Reserve Bank of India, you are trying to weaken that
institution also. Even though your proposal for an independent funding regulator
is discussed many a time but these are issues on which there should be
deliberations with the State Governments because this is the federal system. What
is the opinion of the State Governments on an important decision of having an
independent funding regulator?

The Reserve Bank has done a lot for controlling the inflation. The Reserve
Bank has created confidence not only in India but also all over the world. The
Reserve Bank also has some reservations on the move of the Government to create
an independent Funding Regulator.

Now what has happened to the Chief Information Commissioner (CIC)?
Why has it been delayed? Then the Chief Justice of India has expressed his
reservations about the National Judicial Appointments Commission. My point is
that we have got a great tradition. It started with Pandit Jawaharlal Nehru. Atal
Behari Vajpayeeji has also made some contribution. The Government is a
continuation. So, you do not try to weaken the institutions.

This is a Cabinet Government. In the Cabinet, the Prime Minister is first
among the equals. This is the concept. During the last 10 months, we have not
criticised the Prime Minister. He is our Prime Minister. But what do we find?
Except a few Departments, almost all other Departments are looking at the PMO
or the Prime Minister for decision making. This is our experience. I am not
accusing you. We understand you have got some freedom.

SHRI MALLIKARJUN KHARGE (GULBARGA): It is not only your experience.

It is their experience also but they cannot tell this.
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PROF. K.V. THOMAS: This is a collective leadership. I appreciate the Prime
Minister going all around the world. Within last 10 months, he has travelled 16
times out of India. Sir, you also know the traditions of this House. When the
House is in Session, the Prime Ministers did not go out. The Prime Ministers
come back to the country during Session. This is the tradition we have. Advaniji
is here and if I am wrong, he can correct me. But now we find that even the
Session is beginning, the Prime Minister is not there. We thought that he is a new
Prime Minister. But now what has happened? The Prime Minister is not in the
country at all leave alone the House. He is going around and is taking some
important decisions.

I also travelled a few months back along with the Rashtrapatiji of this
country to Vietnam. When the Rashtrapatiji went, he had taken along with
himself the Ministers whose subjects were being handled. A few Members were
also taken. Shri Mahtabji was there and we took part in the discussions. But now
the Prime Minister is going around alone and even the Minister of External Affairs
is not taken along. What is the problem?

We all see social media like Twitter. One of the tweets say that when the
Prime Minister was having discussions with the President of France and taking a
decision on the purchase of Rafale fighter planes, the Defence Minister was going
around in Goa and having fishing. Is this the way to handle things? This is a
question I put to all my colleagues. 1 was also in the Government. As per my
experience, when the Prime Minister goes out of the country, the concerned
Minister is also taken and the agreements are made. But now not only the
Ministers are not taken but media persons are also not taken. We had a great
tradition of taking along the media persons also. But now no media persons are
carried by the Prime Minister except some of the business tycoons. Is this the way
to move the country forward? It is a serious situation because this is a Cabinet
system. Now, when you were in the Opposition, we were sitting on that side. We

had taken up many schemes and you criticised them very strongly. One was the
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Aadhar card. When the issue of introduction of the Aadhar was discussed in this
House, what was the stand taken by Shri Prakash Javadekar? He said that cash
transfer is not a game changer. It is a game being played with the poor people. The
hon. Prime Minister during his election campaign in Bengaluru, from where Shri
Nandan Nilekani was contesting, said that they only wanted to do things where
there is corruption. Now, this Government is depending on cash transfer and the
Aadhar. You criticised us badly on this when we introduced the Aadhar card. 1
know there are some defects in Aadhar. The poor people of this country are not
much aware of this system. But you are now depending on Aadhar which you
once criticised.

Sir, what about the welfare activities? One important sector is the health
sector. The allocation for the Ministry of Health and Family Welfare was Rs.
35,163 crore and now it has come down to Rs. 29,653 crore. The provision made
for Housing and poverty alleviation has come down from Rs. 6800 crore to Rs.
5634 crore. The allocation for the Rashtriya Krishi Vikas Yojana has come down
from Rs. 8449 crore to Rs.4500 crore. The allocation in the Tribal Sub-Plan has
been reduced by Rs. 5000 crore. Education is a very important sector. Every
citizen has a right to education. In the field of education, mid-day meal is an
important scheme which was introduced by the former Prime Minister Shri Atal
Bihar Vajpayee. But this Government has reduced the allocation for the mid-day
meal from Rs. 13,000 crore to Rs. 9000 crore. The allocation in the ICDS has been
reduced from Rs. 16000 crore to Rs. 8000 crore.

The other important point which I would like to bring to the notice of the
House is about the Food Security Bill which I had the privilege to introduce in this
House. When the Food Security Bill was brought, it was widely discussed. In this
House it was discussed for eight hours and in the Rajya Sabha also it was
discussed for eight hours and both the Houses unanimously passed the Bill. Now,
what is the fate of the Food Security Bill? I would like to know from the hon.

Finance Minister. Does the Government propose to bring down the coverage from
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63 per cent to 40 per cent? The Government has to make this clear because this is
going around that in future it would be 40 per cent. What would be the fate of the
Food Corporation of India? Yesterday and also before that we discussed to
guarantee Minimum Support Price to the farmers. If there is no FCI, who is going
to guarantee Minimum Support Price to farmers? The discussion that is going
around is that we do not need FCI. I know it is a White Elephant and there are
problems. But what is the alternative? What is the stand of the Government on the
Food Security Bill? Food has become a right. This is a Bill which was accepted by
everybody. When we discussed the provisions of the Bill, the then Leader of the
Opposition helped us. There were certain aberrations when we introduced the Bill
but both Advani ji and the Leader of the Opposition helped us to get it through.
What is the stand that the Government will take on this?

The other point is about housing. Very ambitious programmes have been
launched by the Government. Where is the money? Just by changing names, you
cannot change a scheme. Today I read in the newspapers that the name of
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) has been changed
to AMRUT. It was in the name of Pandit Jawaharlal Nehru. You can change it to
AMRUT but you cannot remove Pandit Jawaharlal Nehru from the heart of the
people. He is in the hearts and minds of the people. Why should you unnecessarily
change names? This morning I read that the name has been changed. INNURM is
a good scheme. If you want to bring some amendments, you may do that.

Another one is the prestigious project of the Prime Minister, the Swachh
Bharat. We are all for that. But where is the allocation for it? When we discuss
on Swachh Bharat and the model villages scheme, - I also implement the model
villages scheme - we find that there are no funds for them. Ifthe Prime Minister is
serious about his own schemes, then he has to allot funds for them in the Budget.

So, my request to the hon. Finance Minister is to allot adequate funds for
them. For example, for MPLADS, we have got only Rs. 5 crore. For Adharsh

Yojana, we have got only Rs. 5 crore. In Kerala, the MLAs are sanctioned Rs. 6
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crore each for one constituency. I have got seven MLA Assembly segments under
my constituency of Parliament and I have got only Rs. 5 crore. So, how can I
implement all the pet projects of the Prime Minister? We have met hon. Deputy-
Speaker in this regard.
HON. DEPUTY SPEAKER: Hon. Finance Minister, the hon. Member is asking
about enhancement of MPLADS funds. You may consider his request.
PROF. K.V. THOMAS: I think the entire House agrees with me. The hon.
Minister may talk with our friends on the other side also. I am sure that the entire
House is with me that you have to either enhance the MPLADS funds or give us
some proposals or funds for implementing the model villages schemes. This is the
Prime Minister’s project. Either MPLADS funds have to be enhanced or allot
some special funds for model villages scheme in addition to MPLADS funds. The
entire House will stand united on this point. I have no different opinion on this.
We have been meeting the hon. Deputy-Speaker. All of us have signed a
memorandum irrespective of political parties in this regard.
HON. DEPUTY SPEAKER: At least, you may issue some guidelines enhancing
the funds for MPLADS so that Central Government Projects can be implemented.
By that way, some power will be given to MPs also. By doing this, your objective
will also be fulfilled and at the same time, you will be satisfying the MPs also.

Please find some via media for this.
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SHRI ARUN JAITLEY: It may not be a bad idea if the State Governments also
support the MPLADS.
SHRI MALLIKARJUN KHARGE : Sir, in Kerala, each MLA can suggest works
worth Rs. 6 crore in his Assembly segment. In Karnataka, each MLA can suggest
works worth Rs. 3 crore. So, it is, after all, a suggestion for the works to be taken
up. We are not going to take money and distribute it.
HON. DEPUTY SPEAKER: When MLAs are getting it, MPs are also expecting
it.
SHRI MALLIKARJUN KHARGE: Now, he 1s asking money for
implementation of Swachh Bharat. If earthquake happens, then they ask for
money. Even the Railway Minister is asking for a share from MPLADS funds for
development of railway stations. He is also asking money for sanitation. For
Shauchalaya scheme, they are asking for money. You formulate the scheme saying
that the following items should be taken up. Then we will suggest certain works.
The entire House agrees with it but the Members do not have courage to talk to
you because you may say something. So, they are not talking to you....
(Interruptions)
SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): The Prime Minister
speaks about Make in India, Swachh Bharat and other schemes. We are going to
implement only the Prime Minister’s schemes. It is a good gesture that even the
Opposition Parties are volunteering to do your work. You should be very happy
about it because everybody will know that funds from MPLADS means, it is
sanctioned by the Prime Minister. Each and every work which everyone is
neglecting will be completed by the funds that will be allocated by you. It will be
a good gesture and it will bring a very good name to the Government also.

I request that the funds under MPLADS should be enhanced. Sir, I think
we have requested for Rs. 25 crore.

Whenever I go to Tirupati, @€ arefrell & U1 STHR § ¥ &Rl § b ararsht g2
g fafRer mel| @' SEd € % ursw fafer a1 78 a1 wad € U & omeHt g ' R
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T g | Afe w5 off fafies € dio € 5wl @ a7 Sl B/ FW 50 IR
qreldl A1 ¥ @RT 25 TR Ugel, 3R 25 PIs dlell a1 A AN 9i d_rs W= 1 S| So, let

us demand for Rs. 50 crore Sir.

PROF. K.V. THOMAS: Sir, I am concluding my speech. My request to the hon.
Finance Minister is that at least for those projects on which the entire House is in
agreement, like the MPLADS, Swachh Bharat Abhiyan, Aadarsh Gram Yojana,
you find some resources. Even though we have requested Rs. 50 crore through the
Memorandum, you may give the entire Rs. 50 crore. You please find a way out so
that we are able to implement the model village scheme, the Swachh Bharat
Abhiyan, etc. We have started implementing these schemes trusting the Prime
Minister. [ started implementing the model village scheme and many other
Members have started doing it. So, at least to implement the schemes of the Prime
Minister, please have some reasonable allocations, through the MPLADS or some
other schemes by which we can implement them.

With these words, I conclude. Thank you. ... (Interruptions)

HON. DEPUTY-SPEAKER: Members expressed it and I have conveyed it to the

Minister. That is all. ... (Interruptions)
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A PR g (MseT) : Swene HEgy, § U Uit P, $9 9 B YA HA BT YHIAR
g % 931 99 2015-16 @ B+ 9 W e &1 didr fa @1 21 9 39 qadd | @S
T | 919 W B TRE ¥ UEC ATh MR 3R SqH! Wil T Dl Ufhan e & off, @
S o @1 o1 fh A AT B Bignw fdd R =@l A1 § &1 AW A8d Bl g9l IR
BT g, AfcADIGT WS AIEd BT T91 AR BT gl Afh 377 S $B 1 $9 BT H gall,
S T & {6 S el Sl 991 81 j8! 5, WA Bl W@ 5, 9% H gD AR A Bl @
€, IS9P DHRU &I 8 [ ST ANl & R | Bls AHSRRI T8l 2] B AN I8 BIg=d fde
H Al HH B g 96 Y A, fh B UKt BT G BT X WINUT goic b AR @ 147
ol & FWR A Fal B &l 2l AR g A1 IHS B D g BT T8 § 1 39 <A A
HOEF BT FT BM? IR s T a4 Sl & o N AN B a1 el | i e
BT Add BIe¥ 9 W & Tdl gl IfT uige i 3ffex fo@m™r amed g A9 ==l -8 @,
Uige 3ffex ¥ MY Brg=d faet & 3ratrar ot iR I R Tat 981 ) 9dhd & | WS ey,
MY B g DI DI B <@ Y| SHIAY 3T ST Tl B 8, IFDT WIDHR HIFIY
fe Wiz e & IR H g3 DIz ISR T8l & AR $WDb SR HIg @l T8l BT Aredl gl
3MA T AT @ A @, T ARAIRME B a1 Bl 3MT IR BIS B I Bl R
... (cgagT)

#t AfcABIoA WA & ATYT Sl ToIC AT 8, Iqd fHSHS TR qrell &l ... ([aem)

#t @ g9 @ 99ic W =4l & gal 2l ... (FEEH) I8 BieHd [{d ) g9l @ @ g
... (cgagT)

2 afceriold @SH: 3T A a1d A1 ATl 3T Taque &l vicell |red W yaRiie 8] /e
fafiey @ gaque g1 olfh Sue Sl goic # @1 o1, S Bl AT A TS HRA Bl AT
ReR & &1 I S159 [ § oY Felfa a9 ot og 21 ... (@raem)

$it fARreeT ga: U TE Bl L (Fagr) U8 U S R ol L. (FaeTE) A o WR Al
qd B | ... (TAL) MY ST & IR | U & 8l dlet | ... (Faem)

A AfcAPIo @SN : 98 I S=M ATD AT W 7l .. (FagH) md Uit difafead i
B I 87
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#it ¥ ga : uifafced &1 w1 2 6 gam: gouT o, ddd DRErfes: | sma R &
F7 377 B TS 8, O fh Aged B G B, 1 HY G BN SR gAY JMUF A1
B Tl B, MU T FEd, T B MR W W Q¥ B DA forar? onft I=2M 317E.TH.Uh.
P 919 Bal, W BT TS T IAMS.TH.UH. B 91 dol (b M. TH.UH. 3 Hal b AR S
SHAM & a8 B T HE T BNl S TAYB. T Db HEl 87 TAN BIgd AR b
T WY1 &1 31T PIC IR W ¢, AE.YA.UH. ¥ &9 Bl 27 3MMS.TA.UH. ¥ 99 2015 § Hal
g1 9 2014 ¥ ST 98 7E HE AT, G 2014 H IF@ o RAIC g 98 RO 98 FE B ¥
5 MU SHIAHT SIS S & B, 3MMUDBT ATHAR A Bl MLID &, AMUeh! RBRI B
smaegddr Bl afe Rei T8 fFan, amy 7v afSrrere 78 g @ 39 <o # 99t 99w 8
arell g1 Wt gerT H@3 & fAqw SR & IR A 984 A gsl ISy 9l H g T4l g8 [P
whu sfear, Rpa Sfear o0 = w8 fRunl e &89 fopw dRg 9 ofuy sahi=r o off,
MU I8 <@l & b Targ qifdrg arell AE BT SHMT AT, @S [l & W § gar
BAT ATl AT A I81 TR M| B 1 form 57 o Aferqdd S &l ol & 3ieR
STeT faar| -Sft whd H QRN BT qR1 3{MUh] o7 b &9 I &l Bl | S ARbRN urel & A
o, Y ART | o BR Y. RIS A Bl Ol H GA BT D1 (b

14.00hrs

IO I B YUHEAT 7 Pls HME TG [BATI THFHAT Hed & SHB! Pls BRI 81 2 3o
AT PE W & b fodel &I WHT 8, S AR 3 Ta] HRAT da18d ol ART I§ Hel © (b
MY 3o et & Sy Wy ot &1 8rer, 39 Re & Riguar &l 9ar 7 SIfy | 3R s
S 9eT 4 g MW B P wiew d @ =wal @ & 2 A1 Bienw [ & aa sl
HIged el § S 99 91 9Tl 8, 98 98 € {5 U S o SRl R 8, Sd! RIT 8lerd
2?7 IUD! T IE © [P Sl TS B, AH HAC DI RS B & IR H AR =Fdi Feel!

g, =M PV Jferaed Ul I8 sifestaed fQy 6 “There is pressure on tax officers

to meet externally-imposed revenue targets.” 3R SWd HRU RT & T 8, IAD HRY

S T B, 98 W] 980 991 2] 99D BRI Ja dS! GHWl AT M & T fF 1 Ree
P AT &, Robe & IR DI gdi & 81 W g, Vcoic & HUR ®Ig gdi &l 8l & gl i
THT BT TITHE BT & B, S Y ST H W@ O &7 B, S SR B TAWHS | o Sfffthay
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g, df% ST THRE S R R et 8 s S Ragues d91 31, 98 feurdie & g |
gl STBT Jgel BT ALY, Afpa 9 feurcde & uer # o RS oI 21 W ISR
whedl # 98 B Bol A orfid § S § A1 el e € § fh 9 5 6 A BRI
& R URAR SEIRE vhrsfefaferd & fau us gu €1 Sud St Somic 3 €, df 85 ¥ 90
RAC TTOMC o < dTel JfT&H! & Ue H O @ 3iR feurcdic & Rae® # I €1 39 I8
TG 6 JSIR U 3§ 89 39 a8 Bl RigUeE UaT #R & © 3R I8 RO § & Uh
A7 UIHHCE Bl 3MMagahdl oY, Udh s TSl & aegdhdr At

HIEARRIS Juriel # S 9! 5 @E ¥ <7 &1 & e g, wifa, N9 e a1 g
PR BT DA B [HAT 5, Dadt U ASI I A PO T8l ol 3l 3 fda F Sy Wy e
@1 Bl 57 a7 oy faqwr # god @ SfR oSl U yarAl Pl ded © 6 9 aeR 2 R®h
3O 37T <l F B Yol 2 fb 57 QT 3T a1 - 3¢ 97 I 3y U8 oid Al A Il
TdT gl ST AU Tt g B fAU @S Wigw, 9 gERl B W SIRIY T ATEd
gl..(aum) <0 | § A9 9 uifemie § Al Uhe gR & diod §¢ o'l ©l oW U gE-
fRax 3Td § 3fR g9 uIfermic & ugd... (@1aer)

2t wfceraoA @SN : WRIGY, I8 SRy, U 9 © IR Al I8 &l Y % G BT Ped
AN A7 |Ted A1 MBI &, S AIqF © 6 wred id & SR dia 21 ofe oy g9
fOreae e 981 a1l W om i 21 ey difefeay o) 2§ oY B gl A @1 A8 dr
® Tl..(Eum) WS WEd B g e b foy S diemr @iy, @ oY 91 %®
gl...(cragm) 399 BIS g 9 TE 2

£t fRTeT ga: J2IGY, 39 91 Bl TS 9l §s (b BRUNS o BH 30 URHC U 25 TCT
W o el gEe 9 Tl g8l B W <o WU Bl oW, Rifd Cod Sierdl VRl
fSaerss # <1 @1 2| I8 @E @ 2 & “For many years now, the tax GDP ratio has
been declining.” I8 AMSTHTH & RAC FHE T gl 39 W HRINT B W 44 TRIC Bl
SR YT Bl 44 TRT DHY B, I8 A 3MUB! I § 5 Ag fHd IRe & T e ¥ MR T
P TRE A AN B BRI Ugd H B [HAT g1 I 59 91 DI T81 FHeN| PRUNES ST
BT X S 8 Sl Caidol ShY S8 RIS U W &l g, Ife IR A9 3Nfe Ja e o a1 98
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40 TRHT & AN 8, WA SUD FWR & TRUT &, QWA IR HRUNS <aq Dl e
ol A1 98 42 AT B, YD WY W W 3 WUT §, cIced IB 43.26 WRAC 37T 21 ST 10
PRI TB BT 8, SUDT Sl T T 8, 30 TNC R g SHBT IRATSl 7 TRWIC gl T IR
32 URT B, TYHI UH 3 WHT & 3R ghided < T | 34 AT & ATYRT BT 2
SOD BRI AT 81 W& & fb AR S 96X A o B sHd¥eiic odby 3T & S A g
e @ 91 B IR W B, AT N ANl BT T8I ISR B=AT 8, AT el e 2 6 &xep
Iel gfaer e, a8 S &R ORRT & Q9 € S RETR # 81 I8 <9 Xe o el © % 17-
18 TRACT & AU 2| AR, SSHRRT AT R S &I a1 B o Al ISP 59 Hel A
SR gfagn ToR AR 2 @1 98 gdeHe & foy wEl gEd SE 9 81 I8 s g f6 AR
RHR 1 b waiordl 331 g1 § @il St 1 9a1 aredr g {6 59 AIdl SIS yareid el o
gl 3T AR A S Pl P g8 Prve b fAy 8, # I8 99, 6 39 9 & oy oo T8 2
B 39 oW H g4l H & U U gulvial fear § fb gHR) U8 geoT § P ' 39 CT &l
30 TRIT ¥ 25 TRC a6 V| 39 W =l Brft| orft U |1 & @df BRft| oY $B 9
FHedl, AN $B Dol | I8 ABR P HiCHT 3| TWRPHR 1 39D IR § $B 8] Pl ol

S8l T 3T TRIET MR ST ST &1 |aTdl B, 3179 Swil & g9 a1 fopan? < it
U §gd 99 AWy gl a3y % H @ of fb 9 AWl @ <o g@ren giar or a9

T, @id od ¥ 3R TA.YUHh. & 98M 9 ¢ F9M BT B B A | IFHT AT 10
AT A GQIBR 12 TRC B BT Farel fhar 8l 39 a15 89 o gdfed faar € orel T ar
®I, S & HE ¢ & Tfe, e, A 2 oy faerr e g 6 e wr-aar fean g
Fel {6 Tema ted W, s v § a9 9 #3 3 oF & &9 S9@T 50 §9R U
DG AT R I8 TSTH § 10 WAC Aol &I Sl [SSRM 8, IqD IR g IqDI
TSlvFe e g1 afe omu JeMe oM W Bl dR% S @l 3T WAd © {89 SEcC
Bfell ddw # fava o 2 TR R H IR U e HACT T Al S @ SR Al 4T,
e, a, ged, w9 S W R exa g1 9 g {6 afe Swet Sy g Sy, afe 9w W)
MY AT DT URIIST 81 SMY AT IHD! Al BE ST a1 59 918 qR1 DI R R ATHSAT
& U faawr & oren € A1 BIg AR TR & fy Seh1 faveme a1 garas & S gl
Tg PRU © fF IRd AR T T 9 99 Wi & ded 39 R fSswE wre foar
frad a8 9@ 60 AT &I U YR DM A1 IFeh! [Hfead dR R U afedr deor ferft| s
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qE BHT STIRCHE S AIRW SN UgSC! W H Sl fSSaRE o, I 15 BOR Pl B
g™ BT B fHar iR SHA o fesM 39 80 At B, SUd! S9dT afHfthe el s9aH
T BT Affthe B SU® W o Bl I1d B B ol I s IR | wigw e argd
q PEl fF uIce dRe S off, 98 AR s a8 9 T8l def o] 98 800 Tu¥ off| 800
S0 H A1 Il TE W DI Uh gR AIUST SUIT 3R FIUer § arasd MY a1 8 gohdT § b
800 YU I # WAl B S| oIfheT 14F B9 HHIEH & q@ W AN J&l o AR a
AT AT, I qIaSE W BA O D AW AR BT B & DT P BAT 3R 800 YUY DBl
FSTHY 1600 BUY BT B gAY YIRNT foha|

ST AfSHd FeHe €, AN IR Bl O © A 899 oWl © [ oISl Bl Biiedrgees
T & 7 g3l ©l 7 a s sfed & AW o wiferiiie © 918 IREs &,
R & 91 SR 99 & €, 9 37 9ol 9 I3 B &l 9 Ped © [ saN U U9 T8
oIfep SR 81 Ol B TR H gelrol el 8 Ul B URT H ofdl offse ol 8, I HAe]
AT SRudTel & A1 MA< Joor¥ U SRUAT & dgl W a8 gl 81 A B oar § 6
AR WY ATl H gl 8 S| @ Bl ol & fb AR W A H gerol 8 Sl s
PRI A 3H TWHR - AfShd geie o ol 10 TAR S0 HeT {6 89 IFqDT W D! Wl X
S| ! #Afswa dffthe o1 8, A iy AfSeet® o1 8 a1 Al ol € a1 10 9R
S0 H B ol € 6 S8 W uRaR @1 g & S| &9 fhe "W 9% @ 8 U8
DI Y BT <R H T8l <RI | 31T 3 AN, W | {6 avg o %8 & o9 aRe
H TAGATSOIe 96 @1 21 317 HEd ¢ b Ja™ 1 &1 g1 & ¥ o VR 8, 9 fo #
B S (@M §, IWHR H ol ¥ & - YRM g, 98 714, N9, Far iR Afgen & forg
DY 2l Y8 W WG o @ 2| i &9 [P BT QR B T 3T 781 B Gbdl ol 39D
are S yfeaien fafie off safsfasierd, wew ok fSise faeg @1, 98 15 89R J9 off,
SHDT AT 20 BOR B9 B} BT WIN fHAT gl S9 I8 i SUSIASerd, Wisd 3R 39
[ BT ST 25 EOR AT, SH &1 30 TR I PR P AW foban g1 < AR Rida ¢
Hifer Rl # ff 89 @ wisd H B TIr B 21 e ag <Rad 5 60 A1 W IR
& S AR RS €, S9! 899 Qs o U T T QIR fQar § 3fiR Sl 80 ATd

H TR D T, ITD! UE aRI U H FR BT Qoer a1 g g, it <2 fora=n gar &

Rl ®, Ia91 8 IE U Bl IR 96 I8l © IR 99 JaT &l 811 A1 Uh 9 Uep fa dq Bl
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@l B 21 89T A1 gel B € ofR ol I fpdl fl IRBR 7, WRIBR YD ABR - ol
& U a1 8N, 59 aR H $ T8l Akl o7l BN WRGR 7 Ugell aR |rar g 6 60 Aret
& SR RAT BAT 3R 80 Al & U AT BT

AP 1€ Ol U AT §, S faderi 81 59 IR ¥ uiferamdie § AR @@l Bt <&l
2 g9 foft fahalim &1 <@d € @ dad & b S9! Asfhd § ¢ B & &gd & f6 o
B WY < < B Bl e § fp IR orar < wgl fhdic Wi |ied 99 gU 8, A 39 AR
H TS 3T B IR [ 8, offhd T8ell IR TAF IAHT Sl TSR o, IADT A7 gshidt
PR BT TN A1 & fh I/ 50 FAR A 75 BOR I 6T 2 iR A1 398 IR RUee
ST ST S=PIVT ©, 98 U o I 1.25 oG B b ya fhar 21 g9 g dve 9 el &
IR H AT W T, PR & 59 Bz fdd § I8 3BT 969 g1 a2l g9b 1 S
Py SIS 8 S g, W A B SR 8 e fau 6 e Samer g 5l S
THAIRRT 8, S 39 & wjeR #gdd AEd 997 3720l fdd odx 3 & STellsH R 81 SIdl @
A WE D ol AR RS €, STBT 89 ST 60 B9R U d faifie off, SHdT 80
IR ¥9Y R DI TN a1 21 A AR Ao g4 a0 3 g1 991 ot g {6 i 39
IR et &1 &9 T8 <@, B Ut ¥ S T8 o, g2 g9l 3edd B gl

D 91e o fardifesn St B s o ot vfaRRew midfiom 8 a8 S off derd
BT 21 39 TR Ut RS (SSiM & foy SffRIgST 8ldl 8, Sl Joiis Fall §, Sl
TED IR H I S G B 2 R I BRO7 § 5 3w RS v & g v ww
Pl fh TS BT TdSH THARR Bl ol Sl 8, S a9l & 91 &1 T © fob ST Arford
g iR Sl IUD T8I B YA dlel <l §, 39D DBRU Sl TRITYE ofl, TP §A1 GH B
T TN AT Bl 39 g § AUPT d1s b AuRifce Tt ¥ Ta.ens. . & S Rew
off, IW BT TH Uh R ¥UY R Hl WA fhar &, Safd a8 1551 ofiR 150 BiF
FIHE B A 98 U R BT T Bl [SSRM o & oy, Foi Relis o« & fog
goolifogel 81 SR AAeid 4.44 @ ¥ ¥ AR A9 SWR 2] IAD 18 g9 Sl a9 g9l
HH fHar 8, 98 fS¥aaiior i BT 3RicH &1 8, 39d IR # e ¥ fdd o aren 2 3R
S IR H I A1 2 {6 U 99 DI 98d $B O DI AMALIDAT 2| MaeadHar I8 7 fh
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IHH IR 984 dai godl ol @IpAN W T4 @i dodl § dl H IRl 4TS [ JARcS

T B IARE HRRA (UL THL), $HT W 2000 H Y Foe M1 Wie fha, I8

3 W& DI S DI, 3H I P A DI 98 JMAWHAT R I8 FIIT 2004 H HIEAS B

AT WISl B T Al A 9 9 R qTsH BT e har| Uy Meihe 40 Phedl & b
ST @ABH! &, S T8l ¥ AW Sa1 & (o781l A Ml HATS of Ss T o, [ g1 7 of s
TS & 99D FW BH PHRATS DA, Aol BT AR T <, [ g1 59 IR FArgfes el
BHY 2005 H D! AIgT PR o1 LAY, AR 7 g4 6T B (61, LAY IWRBR o
S TS-TS AT-IA B Y, ITH I U dM I A1 fHar 6 2005 H I= I, UA.LQ.AL
@ T BT BT g DR (AT| AT AT BR o7 A & AT TS T8l ol §l I8 B
& gfaT d 9 b UG GER B AR H, BAR 9 DI TS g% SbH DI 9 Ab (SEFArSt el
Tq TP & T BT & AR W 39 T8l o 3|

JUTeTel FEled, B9 3R 31T <l Sl B+ HH § 9| 3FR IMUBT &4 & o a9
2010 # PR I8 MR Pedl o fb a9 AT gsg &1 & <} 8 B A1 89 a1 &l
STUA | 899 39 ool & wfts a8 & 73 e dfen § @ o) e s=a, 2010 #
RfogT HAS 7 39 A 31 ¢ fou1l 32 990 B H ¥ 2011 TP BT FHI o AT I8 2011
H o< 39 fdo &l a9 e fhar a1 &% fhar Se YR S=dT1 urel 4 a¥ 2009 # 59
& §91 Solde SR &1 foran| A+ smearet St &t amm 8 Wi g Al 7 @8e TR
SN ] T SR A BIC H 79 SISHAT ATed BT U1L3Ts. Uel. 3T 111, (Faer)
3t AfctdTol @SN : 3l AR H M SISHAT BT U IMfchat W T §l I ufey|
A AR g § W snféwra &1 S < @1 gl o9 g vd. vefie T 8 U ar ay
2011 ¥ gft uiferamie #, geft 9e7 # 99 foroersy 9% & $9 Uaecaiesd &1 AW forar| #
I |d Bl BT bR AT &1 S Fad H A BIUA & H© AAal bl A W o iR 4R
HR 4 IF W Dl HRATS T8 B, R TG S I B g I 3R M IFD!
STATE & BT AR T8 A1 BY gl U U aedt ¥, fTEi av 2011 #H, WX 9@ W), g4l
uTferamie # fQU §Y AX WINUT & R GENT U1.31S.Ue. TRl &Sil Higd, 3110 ST Al DIy,
fasier 06 311, 2011 BI U PIC H Y g B U.31E.Tel. S |1 M SSHAT! Bl I




30.04.2015 113

W ME.Ud. & SR 989 gol SHH A AU I Pie ) e x5 Fi¥ewia g9 3 as-TE
BEl R WRA WDHR 7 S W B W Hrars T8 Sl FE RO & & a§ 2011 4
THRME.A. T &1 GHH DI HT MY 37 TAT| 5 I§ 2011 H TH.IE.S. T BT A<
M T, @ SUD R BT Bl TRPBR 7 Blg BRATS ol B g =5 A6l St B RGN
Mg @ IW A I uEeH B dfe Wfew # raeamE.d IE| e ghw die S
T3S, S, Pl Hiex B @ gl A I§ AT § [ IRd WRPR, IR g HIG S, g9AR
B AR 3+ Fem © b ol 8l A1 bl I8 QRI-BI-JRT BT 87 AT 3R S AN
I BT & & IATGH, IT S A BT O | TS 3H HIeE A B FeH <
RepHiser ©l
. WA I R Bigd 9o § 01 & {6 S= o A1l &7 it 8em?
2 AR g9 : I8 g Brga A d 81 BrgHw | H 9 W B o T8 8, R 8
&I A IR B bR MY 3R I§ Al B9 [t BT & e gl 3@ H S.gq.8. W ATl
RUSIAS RS e I

JUTeTel HEIGY, JMEH) Bl AfS el SATST WA & @ 98 sl R0 A & {5 Jgf
® IR TR Bl S S § HEISFET < BiaT 8, Sl e W I ©1 W Wiy b U amw
T BT WIgfhdl WIS 8 I NG AEF AT ASHard AT WG g dl SHHT Sl DRS
BT, 9 HIE BT fhar afoea HSST S 81d1 872 U ¢ ¥ o UdR & <ad aid
g7 IS 377 J=eR 3R WS & ¢ Dl < Al Agd oldd W Aod TaTgsl Sl ol Ul
2| A TS S o B I8 YU YIS Sl < USdl §l 7Y dad oo Bl o
il SO 9g AfSRIAe Ute Sibole NN Tae & d8d $9® SR Ud 3R g oAl
el 2] fhR SU® SR dfd ot o oirar 21 :rft |fdsr ST 1290 & 9% BR 149% B T B
SAD I8 IAD FR YSITA HeH TSI <1 TSl ol 39 YIS HeeH Sl & a8 99
W HrecafenT S (ALAEL) N usdl Bl 39D a8 WYl USTel St (TH.U.EL) &
TSl §l SAPT AdAd <o W O ST Usdl &l Ta LA S 3] s s st W Al
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DR. P. VENUGOPAL (TIRUVALLUR): Respected Deputy Speaker, Sir, I rise to
participate in the discussion on the Finance Bill 2015-16 introduced by the hon.
Finance Minister.

We have already dealt with the major issues concerning the finances of the
country during the course of discussion on the General Budget.

With this Finance Bill, the hon. Finance Minister is giving effect to his
Budget proposals that he has presented already.

I will now go over to some of the proposals and reiterate some of the
demands as far as Tamil Nadu is concerned.

To begin with, I would like to say that the Finance Minister raised the
Budget outflow to the States from 32 per cent to 42 per cent based on the 14"
Finance Commission recommendations. But when I find the figures, in real terms,
it is not so. Out of the total Budget of Rs. 17 lakh crore, what he has given to the
States is much less than what he is claiming.

The Fourteenth Finance Commission has given weightage to population
which is taken as one of the criteria. So, there is nothing that the Finance Minister
has done to incentivize the States, like Tamil Nadu, which have controlled the
population, which is in the national interest.

Secondly, Tamil Nadu has been unfairly treated by the Fourteenth Finance
Commission because of horizontal distribution of taxes. There is reduced
weightage for the 1971 population Census. It has not taken into consideration the
fiscal discipline measures that the State of Tamil Nadu has adopted. The other
criteria like increased weightage to area, ‘per capita income distance’, and
‘inclusion of absolute forest area’ have robbed Tamil Nadu of its due share in the
resources.

There is a huge reduction in Tamil Nadu’s share in the divisible pool. This

reduction is not being compensated by the increase in the overall devolution by 10
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per cent. The loss to Tamil Nadu, due to this reduction in its share in the divisible
pool and other grants, is estimated to be Rs.6,000 crore per year.

The Finance Minister has reduced the Central assistance to State Plan from
Rs.3.38 lakh crore in 2014-15 to Rs.2.04 lakh crore in the current year. This is a
huge and unprecedented cut for the States. Even in the case of Central Ministries,
there is a cut in the allocations.

When we see the allocation to the Ministry of Health and Family Welfare,
the Demands for Grants of which were passed yesterday separately in the House,
there is a reduction in the allocation. From Rs.25,000 crore of Budgetary
Estimates for the last year, it is reduced to Rs.18,500 crore for this year. Health of
the citizen reflects directly on the health of the nation; and there is a huge
reduction in the allocation for this Ministry. How could the Centre take care of the
health of its citizens with reduced allocation?

Here, I would like to cite a laudable achievement made by Tamil Nadu in
the health sector, particularly in organ transplantations done from the ‘brain-dead
patients’, that is cadaveric transplantation done from the patients who are mostly
the road accident victims. In the whole of India, Tamil Nadu is the first State to
undertake on a massive scale such transplants; and it is a record.

From 2008 till March 2015, the total number of donors from Tamil Nadu is
620 and the total number of organs transplanted is 3419. As per the current Census
report, Tamil Nadu has done almost 1.3 per million donations last year.

My request to the Centre in this regard is that if the Centre allocates funds
to our State, we could establish a separate super specialty hospital for this purpose
which would take exclusive care of the human organ transplantation on a trial
basis and it could be replicated in all other States later on based on our experience.
So I request the Finance Minister to consider and allocate some funds for this
purpose.

Coming to co-operative federalism, though the Finance Minister talks about

this, the Centre is silent about putting in place the necessary mechanisms to make
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it a reality. There is a need to reform the system of fiscal transfers; there is a need
for revitalizing the Inter-State Council; but on all these, the Centre has not taken
any initiative so far.

The Government talks loud about women’s safety and their welfare but the
allocation to this Ministry does not match the words of the Government.

The Nirbhaya Fund had been created and every year, money is being put
into that Fund. But what about expenditure from that Fund? There was an article
in the newspapers a few days back stating that a large chunk of money is lying
unutilized in this Fund. The Government has to find ways and means to spend this
money for women’s safety. It is pertinent to add that crimes against women and
children are on the rise in the country, which is corroborated by the data of the
National Crime Records Bureau. Moreover, this year, the Centre has withdrawn
its support to the ‘Scheme of Modernization of Police Force’. Though law and
order is a State subject, many States depend on the Centre for modernizing the
police forces. But now the Centre has completely withdrawn itself from this
responsibility and hereafter no fund will be earmarked and released by the Centre
to the States for this purpose.

The President of India, in his speech this year, in para 48, stated that: ‘the
Union Government is committed to implement the idea of SMART Police (Smart
but Sensitive, Modern and Mobile, Alert and Accountable, Reliable and
Responsive, Tech-savvy and well Trained) to provide efficient and effective
service.” But in this year itself, it has withdrawn its support to the ‘Scheme of
Modernization of Police Force’. With this, the Centre has passed on the entire
burden of this to the States, especially when crimes against women and children
are increasing over the years. How is it possible for the States alone to tackle the
rising crime rates without the support from the Centre?

On GST again, Tamil Nadu would permanently lose and so it is very much
concerned about the impact that it would have on the financial autonomy of the

States. Ours is a manufacturing State and such manufacturing States would
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permanently lose revenue. We reiterate that the levy, collection and appropriation
of VAT, Central Excise Duty and Service Tax within a State could be given
completely to the States and the Centre could focus only on Inter-State taxes. Due
to the principle of ‘point of destination’, there will be a revenue loss of about
Rs.10,000 crore to Tamil Nadu and there has to be sufficient compensation for this
loss.

We will put forth our detailed points of view while discussing on the GST
Bill later. But I would request the Finance Minister to look into this and
compensate for the loss that Tamil Nadu is going to suffer permanently.

Urging the Finance Minister to consider all these points very seriously and
do whatever the Centre could do, especially to compensate our State, I conclude.

Thank you.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you, Deputy-Speaker,
Sir. I stand here to participate in the Finance Bill, 2015. There are seven or eight
issues on which I would try to give my opinion.

First and foremost, the point — which my colleague, Mr. Venugopal was
just mentioning and which was the most and oft repeated point by the NDA
Ministers — was that the 14™ Finance Commission has given 10 per cent more tax
devolution to the States and that is why most States are flushed with funds and
whatever projects they want to do and whatever has been withdrawn could be
managed by the State fund.

A very little has been actually deliberated on that because it is a deduction
from the tax that accrues to the Centre. Earlier, because of the Gadgil Formula 32
per cent was being given to the respective States and now it has gone up to 42 per
cent. What has actually happened? I would suggest that when time comes later on,
we should discuss on this aspect. Of course, what has been done as per the
recommendation given by the 14™ Finance Commission cannot be undone. But
many States have been benefited from it. They have been provided with non-Plan
funds and they can work it out accordingly. But the manner in which it is being
discussed in different platforms, including this House, if certain funds have not
flown or have been curtailed in different Demand for Grants, let the State
Governments, who are having more than 10 per cent, can also spend from that
amount.

Sir, the most senior Member of this House, Shri L.K. Advani, is not here.
He had initiated one programme, when he was the Deputy Prime Minister during
Atalji’s premiership, as Home Minister to upgrade our policing mechanism and
system. It did not start with when Shri Chidambaram became the Home Minister.
It had started during Shri Advani’s time, that is, in 2001-02 so that our police
stations will be upgraded, they should be given modern firearms, they should be

trained in a better way and new battalions of paramilitary forces will be created so



30.04.2015 122

that we can meet the challenge of our internal security that was evolving in a very
bigger way in our country and it continued with UPA-I and UPA-II.

I am very surprised that during the debate on Demands for Grants of the
Ministry of Home Affairs, it may be a little bit of repetition, this thing was also
narrated. Many Members from the Opposition, cutting across party lines — of
course, it was not put so vociferously by Members from NDA or BJP side - had
put forth this issue that there were certain schemes which have been withdrawn
and you expect that the State Government will fund those schemes from their
funding because they are being provided with 10 per cent more funding.

Here, I would say that it is not going to happen. Starting from 1947 or 1950
till 2000, the States for their own exigencies thought building schools is the
priority; building veterinary hospitals is the priority; building roads to the villages
is the priority; providing drinking water is the priority. And erecting police station
or to have a better police station was not the priority and to have fire service
stations at different taluka, block or panchayat samiti levels was not the priority.
The priority was something else. It was to have more social-oriented projects. The
priority was not law and order. Of course, it is a State subject, but as both the
Centre and the State have to work together, that idea was put forth by the then
Deputy Prime Minister and Home Minister, Shri Advani, during the first part of
21% Century, in 2001-02.

Those schemes have been withdrawn. I am referring to this issue because of
a point that has been raised. Here, I would just like to put it on record that Odisha,
for instance, is affected by Maoist violence. At one point of time, a large number
of districts were affected. Of course, thanks to Lord Jagannath, it has come down
to a very great extent. But we have deployed paramilitary forces and the Central
Government charges a fee for that. It is not that forces go to a State on their own;
every State Government has to pay for them. The State Government of Odisha had
requested to waive Rs. 1,450 crore towards the Bill of Central paramilitary forces

deployed in Odisha, which was done to contain Left wing extremism, but it has



30.04.2015 123

fallen on deaf ears. I did not say what the written reply from the Home Ministry
was, but that request has fallen on deaf ears.

Sir, we have been repeatedly told that as per the 14™ Finance Commission
recommendations, tax devaluation has grown from 32 per cent to 42 per cent. But
the Prime Minister recently -- that is, on 1* April -- went to Rourkela in our Tribal
Affairs Minister Mr. Jual Oram’s Constituency to inaugurate the expansion of
Rourkela Steel Plant. The Chief Minister of Odisha was also present on that stage,
and there he said that last year, Odisha got Rs. 18,000 crore, and this year Odisha
is going to get Rs. 25,000 crore.

[ am very poor in mathematics, but I have asked some of my friends to find
out as to actually what is the money that is flowing to my State. I have tried to do
it and I would be happy if I am wrong, but I fail to understand how Odisha is
going to get Rs. 7,000 crore more in 2015-2016. I fail to understand it, but that is
what the Prime Minister has said, and that too because of the 14"™ Finance
Commission. We have calculated -- some of my friends have done it -- that the
enhanced allocation due to 14™ Finance Commission could only be Rs. 3,572.69
crore and not Rs. 7,000 crore.

The Finance Minister has repeatedly said that he has to work in a reduced
fiscal space because 10 per cent has gone to the respective States. This is a fact
and there is no doubt about it. But by this reduced fiscal space you have also
reduced Centrally-sponsored Schemes; you have also reduced the number of
projects, which the respective Government was doing; and you have also
abolished -- as I had mentioned in my speech relating to the Demands for Grants
of the Ministry of Home Affairs -- a number of other Plan and non-Plan funding.
If this is the case, how can I say or how can we believe that actually there has been
greater flow of funds? There has been flow of funds, and no doubt about it that
because of 14" Finance Commission money is there, but there is some mistake in

the mathematical calculation, which needs to be discussed in this House
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threadbare so that we get a clear picture and we should not get all this type of
information that 10 per cent is actually flowing into it.

To prove my point, I would say that as per the Budget Estimate of 2015-
2016, the State’s share of tax revenue has been increased to Rs. 5,23,968 crore
from the Budget Estimate of 2014-2015, which was Rs. 3,82,216 crore. So, the
total gain that the States are having is Rs. 1,41,742 crore. I would say that the
Government has yielded to fiscal inconvenience and not political inconvenience.
That has been avoided, but by curtailing the Central assistance for the States and
Union Territory Plans to Rs. 2,04,784 crore in the Budget Estimate of 2015-2016
from last year when it was Rs. 3,38,408 crore is a huge cut of Rs. 1,33,624 crore.

So, you have managed and as per your wisdom you have done it, but should
I charge that this is window dressing? Of course, the Government grants under
Article 275 to States have increased from Rs. 69,936 crore to Rs. 1,08,552 crore,
and this is without 14™ Finance Commission recommendation. Consequently, the
total funds that have devolved on the States in the Budget Estimate of 2015-2016
is Rs. 8,37,294 crore. I need not give the details, but I can give that as per Articles
270, 275 and 282.

To cut the story short, I would only mention here that when you compare
this figure of 57.7 per cent with BE of 2014-15, the gross revenue was Rs.
13,64,524 crore; as per all these three articles, devolution to States comes to Rs.
3,38,408 crore, and the total comes to Rs. 7,90,560 crore. Can we say that 57.9
per cent of gross tax revenue had devolved on States in 2014-15? One can say that
devolution of funds to States has gone down to 57.7 per cent from 57.9 per cent of
last year. Why do we have this hype that States would gain hugely? Is not this an
illusion?

Coming to the major aspect that is affecting our country relates to distress
in agriculture about which we initially discussed.

HON. DEPUTY-SPEAKER: The hon. Minister will give the reply at five o’clock.
By that time, all will have to finish their speeches. So, please be brief.



30.04.2015 125

SHRI BHARTRUHARI MAHTAB : Sir, I have just completed one point only.

Regarding crop insurance, I will cut it short on this aspect because a large
number of Members have already participated on this issue, I have a limited point
here. The farmers in India are struggling to cope with severe blow they have
suffered because of unseasonal rains. It is not for the first time that crops have
been damaged or destroyed and yet, the country has been caught unprepared.
Today, as agriculture will have to adopt new and expensive technologies to
counter climate change, insurance cover becomes even more critical. I am of the
opinion that the culture of loan waiver must stop. I would repeat that I am not with
others who say that the crop loans should be waived off. Rather I would always
insist that focus should be on crop insurance. Crop insurance can tackle bad
harvest. If there is no insurance cover for crops and livestock, the country’s food
security will be threatened.

Sir, before the commencement of this discussion on Finance Bill, as per the
request of the Finance Minister, the Speaker read out that the Government
proposes to get clauses 108 to 142 relating to Public Debt Management Agency;
clauses 154 to 157 relating to amendments of Reserve Bank of India Act, 1934;
clauses 184, 185 and 186 relating to amendments of the Finance Act of 2005; and
Government Securities Act of 2006 negatived at the time of clause-by-clause
consideration. I would say that my major discussion of today would have been on
this subject. I would have delved on this subject alone, but I am not going into that
aspect at all. I would only say that good sense has prevailed over this Government.
I would again repeat that though it has been withdrawn today, it still exists.

Sir, I need five more minutes to conclude. Sir, it still exists today because
you are tweaking with the accepted and proved institutions of this country. There
has been pressure earlier when UPA was in power. The Finance Minister
mentioned that a report had come in 2000-01. Subsequently, during the UPA
regime also, they had prepared to bring in this type of amendment, but good sense

prevailed upon them. I was really surprised on that day when this was brought in
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the Finance Bill. That problem still exists. Of course, the Finance Minister has said
that he will consult with the RBI and then bring in changes. But whenever those
changes come, I would say that one problem definitely needs to be tackled. It is
not that only the Central Government’s debt management is being done by the
RBI, but the respective State Governments’ debt management also is being tackled
by the RBI. We are taking a decision for the Central Government with a preparing
agency to tackle from the Centre. But we have a federal structure. A number of
Governments is not of the same party that is in the Centre. That apprehension is
there. That apprehension needs to be mitigated. That is the main reason. So, when
this issue comes up later on, this issue needs to be tackled.

About giving the security aspect to the SEBI, that is a different issue. I am
not going into that aspect. When that issue comes up, [ will be dealing with that.
Today, I would only mention — if I only say in one line — that public sector banks
are in deep trouble.

On priority sector lending, a new approach has been made. Now the
guidelines do away with the distinction between direct and indirect lending. I
would say that this is a good aspect.

Regarding the tax by fair and foul means, I would say one thing before I go
into that aspect, which is a very recent development. What is the rate of dollar
today? What has been happening during last five, seven days? There has been
tremendous external pressure on this Government. I would congratulate the
Finance Minister because he is withstanding that pressure. In that respect, the
pressure is coming in a different way because he has taken certain decisions. He
has categorically stated that this is not a ‘fly by night’ State. This is not a place
where somebody can come, invest and go back without paying tax. Because of
that, a number of FII portfolios are being withdrawn. That deals with our taxation.
I would say that the Government should stand resolute on that aspect.

I would only mention here one thing. When we are talking about corporate

tax, the Finance Minister has brought the Corporate Tax rate on par with China by
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lowering it to 25 per cent from 30 per cent over the next four years. But there is a
catch. Various exemptions provided to companies would be removed and the
Corporate Tax rate cut will take effect from 2016-17. Till then, the effective rate
on Indian companies will be marginally higher at 34.61 per cent compared to
33.99 per cent at present because of a surcharge that has been proposed.

On GST, we have an issue.
HON. DEPUTY SPEAKER: We are going to discuss the GST separately.
SHRI BHARTRUHARI MAHTAB: I would go through what the Finance
Minister just mentioned while he was introducing the Bill when he mentioned
about the GST. We have an issue. Every mineral bearing State has an issue
because by that we will be losing certain amount of tax that was accruing to
different mineral bearing States. I have moved certain amendments to that effect. I
would also mention here that the hasty and perfunctory manner in which new
requirements were sought to be indulged in the income-tax return forms from the
assessment year 2015-16 to which the Finance Minister intervened and corrected
it, is a welcome step. But please be careful. Such type of interventions will always
be there and he should be always on guard.

With these words, I conclude.
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THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, before
Prof. Saugata Da speaks, I have just a suggestion. [ will leave it to the wisdom of
the House. Today being the last working day of this week, many of the Members
are leaving. Keeping that in mind, can we try to advance the reply of the hon.
Minister and adjust ourselves? I only leave it to the House because a lot of
Members outside are saying this to me, as a Parliamentary Affairs Minister. They
are saying that they have booked their tickets by 4.30 p.m. or 5.00 p.m. and so on.
I thought I should bring it to the notice of the Chair and the House.

HON. DEPUTY SPEAKER: At what time, do you want the Minister to reply?
SHRI M. VENKAIAH NAIDU: My suggestion is that let us have the reply at 4.00
p.m. ... (Interruptions)

HON. DEPUTY SPEAKER: Nothing will go on record, except Prof. Saugata Roy.

(Interruptions) ... ~

* Not recorded
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15.00 hrs
PROF. SAUGATA ROY : Sir, I rise to speak on the Finance Bill.

Any Government, if it has to run, has to collect taxes and has to bring a
Finance Bill. So, there is no question of opposing the Finance Bill. But I may
mention that this is the last year of the Finance Bill in the present form.

As per the Finance Minister’s declaration, from April 2016 we are going
into the GST regime, and then most of the Central taxes will be subsumed
including Central excise duty, additional excise duty, excise duty levied under
medicinal and toilet preparations, service tax, additional customs duty, special
additional customs duty, and Central surcharges and cesses. So, this is the last
time we see the Finance Bill in this form.

Here I have a request to the Finance Minister. Hereafter Finance Bill will
mainly deal with the income tax related demands. For the rest we go into GST.
Can we find a way to make the income tax laws easier? I would like a regime in
which ordinary lay people like me can directly read a Bill and understand what
their income tax liabilities are. The way the IT law is worded makes us dependent
on chartered accountants or ready reckoners. This should not happen in a fair
regime. I am sure that after the GST is introduced the Finance Minister will look
into that.

This year there was the expectation that the Finance Minister would raise
the exemption limit for income tax from Rs.2.5 lakh to Rs.3 lakh. He has not done
so. However, he has given a number of concessions for saving income tax. These
concessions include premium for health insurance, loans for self-occupied houses,
transport allowance. He has shown in a calculation that a man can get as much as
Rs.4,42,000 concession after allowing for deduction under section 80C of
Rs.1,50,000, deduction under 80CCD of Rs.50,000, deduction on house property
loans of Rs.2 lakh, deduction on health insurance premiums of Rs.25,000, and

exemption of transport allowance of Rs.19,200.
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These exemptions are good in the sense that these deductions will drive a
person towards saving and will create a social security net for him especially in the
new pension system. So, that is welcome. But sometimes Finance Ministers have
the habit of springing surprises. So, I would not be surprised if the Finance
Minister even now raises the income tax limit to Rs.3 lakh for which he will get
kudos from the middle classes all over the country.

The Finance Minister has done two things with regard to direct taxes. He
has promised that corporation tax would be brought to the level of China from 30
per cent to 25 per cent by FY 2017. I have no objection. He is trying to encourage
industry and corporates. And if it comes at a level with China there is nothing
wrong.

But some people have raised objections to wealth tax being abolished. The
Minister has mentioned that the cost of wealth tax collection is not commensurate
with the actual collections. But he has done something which I appreciate. He has
introduced 2 per cent surcharge on the super rich. I do believe that the super rich
must pay for the development of the country. To that extent, I support this 2 per
cent surcharge on the super rich.

As we know, a number of excise duty and customs exemptions are done
with a view to helping out or bailing out certain industries. The Finance Minister
has done that.

SHRI MALLIKARJUN KHARGE : Please repeat your sentence because I could
not listen to you.

PROF. SAUGATA ROY : I said that indirect taxes are imposed to either help out
or bail out certain industries and prevent certain objectionable practices. The
Finance Minister has increased the customs duty on import of commercial vehicle.
It is a good thing. It will be a boost for our domestic automobile manufacturers.
He has also increased the import duty on steel plates which will definitely help our

domestic steel industry. How much was actually needed and how much has been
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done is another question. But domestic industry does need protection against the
bazaar being flooded with foreign things and he has given that protection.

Mobile handsets manufactured abroad will cost more. Mobile handsets
made in India will cost less. Even that is very welcome. Though many of the
foreign manufacturers are making in India, sometimes they run and sometimes
they do not run well. Nokia, which is the biggest manufacturer of mobile
handsets, set up a big facility in Chennai but they closed down that factory. Now I
am told that there is an attempt to run that factory again. So that problem is
always there.

The excise duty has been reduced on 8 items and customs duty has been
reduced on 22 items. Excise duty has also been raised to increase revenue. For
instance, he has imposed 25 per cent extra duty on cigarette. That is a very easy
target because the big manufacturers pay easily on cigarettes of six centimetres’
length or more. So the Finance Minister is free to increase this duty. The main
problem is that excise duty as a whole has been raised from 12 to 12.5 per cent.
The education cess has been subsumed in the excise duty. Also, service tax has
been increased to 14 per cent. So, now what will cost more? Travel in business
class, going to restaurants, to entertainment parks will cost more. Somebody was
asking me yesterday, let us go to a restaurant because in two days, the new service
tax will be imposed and it will cost 2 per cent more.

I shall now slowly wind up. There is 2 per cent Swachh Bharat cess. The
Finance Minister also has the responsibility of helping with the Prime Minister’s
pet projects. One is the Swachh Bharat Mission. Yesterday we found that the
Government does not have money to finance the Swachh Bharat Mission. Out of
Rs.62,000 crore required, the Centre would supply Rs.14,000 crore and the States
would supply roughly Rs.5,000 crore. The rest has to be collected from corporate,
etc. etc. Now, this 2 per cent Swachh Bharat Cess is to finance the Prime
Minister’s pet project. There, the corporates and their CSR funds are going to play

a role. That is why hundred per cent deduction has been allowed on donations to
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Swachh Bharat Kosh and the Clean Ganga Mission. Now, whether that would
raise the required money of Rs.62,000 crore is a matter of some doubt but the
Finance Minister is free to try.

I do not want to deal with the other aspects of economy. The taxation
proposals have been reasonably conservative. The Finance Minister has not taken
any big chances with collection of revenue. After all, he has to run the
Government. They have to pay the salaries. He has to prepare for the next Pay
Commission. And, he has a right to collect as much taxes as possible. But I put a
rider here. The Finance Minister is banking on the success of GST. He constantly
says that GST introduction will increase our GDP by at least one per cent. They
have got big projects lined up. This year if you see the Budget allocations, many
have mentioned that there has been a cut on education, health, modernisation of
police forces, etc. The Government’s standard reply is that they have devolved 42
per cent to the States and so, there is no problem. But the main question remains
that the gamble has been made by the Government in putting big money,
Rs.70,000 crore, into infrastructure. When will this money give a return and
when will the economy revive enough so that the income of the Government
increases remains the big question. Any Finance Minister has to take the risk and
I do not blame our present Finance Minister from taking the risks. But overall, as
I said before, proposals relating to IT, excise duty, customs and service tax have
been reasonably balanced.

I objected in the morning to the public debt management agency being part
of the Finance Bill. The Senior Citizens’ Welfare Fund is not something which
will be effective easily because they are saying that they will confiscate all the
money that is lying in Post Office Savings Account, PPF and put that money in a
special fund. I do not think it will be so easy to operate. The Finance Minister
withdrew the Public Debt Management Agency in the morning as an after thought.
I hope that he will give a clear idea on how Government securities and

Government debts will be managed in future. With that, Sir, I put my comments
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on the financial proposals — this is a Money Bill and these are financial taxation
proposals- at rest.

Thank you.
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SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Thank you, Mr.
Deputy-Speaker, Sir, for giving me this opportunity to participate in this debate.

On behalf of the Telugu Desam Party, I rise to support the Finance Bill,
2015. First of all T would like to congratulate the Finance Minister for his
commitment to have a stable taxation policy and also a non-adversarial tax
administration. This will not only help in increasing the revenues of the country
but also keep a check on the generation of black money. The Government is taking
very strict steps to curb the generation of black money. They are also trying to
introduce a new law. On behalf of our Party, I appreciate the efforts of the
Government and express our full support in making this country a corruption-free
country.

Also the Finance Minister has reduced the rate of income tax on royalty and
fees for technological services from 25 per cent to 10 per cent. I am sure this is
going to have a huge impact on the flow of technology into the new businesses
and the small businesses. It will especially help the young entrepreneurs who are
coming up with new, good and great ideas. This is going to give them a great
platform to come up.

As our hon. Chief Minister, Shri Nara Chandrababu Naidu would say, the
Government should not only encourage job creation but also job creators, which
would in turn create more jobs. This is being addressed by this reduction in the
rate of income tax. There is also an additional surcharge of two per cent on the
super rich with taxable income of Rs. 1 crore. This will also add on to the revenues
without adding on to the burden of the average tax payer.

Let me come to Swachh Bharat Mission. After the hon. Prime Minister,
Shri Narendra Modi, took up this cause, every Indian citizen has become aware of
keeping the country clean today. But many concerns have been raised, like where
the money will come from to make this Mission or this project a reality. I would

thank the Finance Minister for giving a 100 per cent deduction for donations made
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to the Swachh Bharat Mission and also to the Clean Ganga Fund so that the
concern regarding the funds is also addressed and that there is more inflow of
funds into the Swachh Bharat Mission and within no time we can make this
project a reality.

Coming to my State of Andhra Pradesh and regarding the implications of
the Finance Bill on it, on the day of 1* April, 2015, the Government of India has
given a 15 per cent capital allowance and also an additional depreciation of 35 per
cent for Andhra Pradesh and also to Telangana, starting from 1% April, for the
actual cost of new machinery or plant installed or acquired in the backward
regions of these States.

Also, Sir, according to the Andhra Pradesh (Reorganisation) Act, 2014, a
special development package is also to be given to the State of Andhra Pradesh.
This has also been pending. There has been a financial support Rs.350 crore given
in this financial year. But a request has been made for Rs.5000 crore. I would
request the Finance Ministry to look into this aspect also. My constituency of
Srikakulam also falls in the backward region of the State of Andhra Pradesh right
now. There are 7 districts which are very much drought-prone areas. There are
fishermen, poor tribal regions. They require a huge support from the Central
Government so that the area is developed.

I will come back to the Special Status This topic has been widely discussed
in the last term also. Now also, it has been discussed again and again. When we
come to the Special Status, this is not just the financial support that the Central
Government would be giving to the State of Andhra Pradesh. This is also an
emotional support. This thing of Special Status is linked emotionally with all the
people of the State of Andhra Pradesh. I would request the Government to have a
rethink in respect of the Special Status category. There have been counter
arguments raised. Even the hon. Finance Minister in his previous speeches said
that the Special Category Status might not be required because there will be

devolution of funds.... (Interruptions)
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HON. DEPUTY-SPEAKER: Please conclude. At Four of the Clock, the hon.
Minister’s reply is there. Time is already over.

SHRI RAM MOHAN NAIDU KINJARAPU: I will just take five minutes only
because there are a lot of points about Andhra Pradesh. There will be the
devolution of funds to the States. But even after devolution at the end of five
years, the State of Andhra Pradesh will have a negative deficit whereas the
neighbouring States such as Telangana, Tamil Nadu or if you take Karnataka,
they will have an additional of Rs.20,000 crore to Rs.30,000 crore surplus Budget
whereas we will still have negative Budget. So, a Special Status category is
definitely required for the State of Andhra Pradesh. I am sure the Government of
India will look into it. There is confidence that the Government of India will stand
up to Andhra Pradesh being developed into a very good State. But what we need is
clarity. We need clarity as to what the Central Government is going to do, how it
is going to do, when it is going to do it. Because, right now, any planning process
that we have, because of this confusion, because of not much clarity being there in
this process, we are feeling crippled in the planning process. So, we require much
more clarity in the assistance being given by the Central Government.

One more very important thing is there. Our Party President and Chief
Minister of Andhra Pradesh Shri Chandrababu Naidu has sought the Centre’s
permission to enable the residuary State to borrow up to 7 per cent of its GDP for
the next five years. This is taking into account the huge fiscal costs arising out of
the creation of the new State. The existing FRBM laws cap annual borrowings to
a maximum of three per cent to any State’s GDP. But given our weak
manufacturing and service base at the moment, especially after the loss of
Hyderabad, we are left with very little resource-raising options today.

So, I would request that if you could allow us to borrow at the rate of 7 per
cent for more than five years, then, we could get more investments into the State
of Andhra Pradesh.

With these words, I conclude. Thank you so much.
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SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): I would thank you,
hon. Deputy-Speaker, Sir, for giving me this opportunity to speak on the Finance
Bill.

First of all, I would like to say and I want you to remember that the
agitation in Telangana started only because we have been deprived of our
irrigation, water facilities, job and fiscally also. After a very vigorous agitation by
our leader and now our Chief Minister Shri K. Chandrasekhara Rao of Telangana
for 14 years, we have achieved our Telangana State. After achieving our
Telangana State, in our first meeting only, I requested the hon. Finance Minister
Shri Arun Jaitley ji to do one thing.

Ours is a newly-born State. This is the 29" State. For the past 60 years, we
have been deprived of our rights. Telangana has become a very poor State. Once it
was known as one of the richest States. As you know, the Nizam was one of the
richest Kings all over the world. But, later on, everything was plundered from us.
So, we look forward to your help. When we formed our State on 2™ June, last
year, we requested the hon. Finance Minister that he should give us ample funds
so that we could restore again our glory.

The 14™ Finance Commission has recommended increase in tax devolution
to States from 32 per cent to 42 per cent from the Divisible Pool of Central Taxes.
We were very happy. We thought that from 32 per cent, it is being increased to 42
per cent. When we saw the increase in the share to States, we thought it is very
good that Centre is giving more money to the States out of the Central Taxes. The
Government of India have accepted this recommendation and in the Union Budget
for 2015-16, tax devolution to States is budgeted at Rs. 5,23,958 crore as
compared with Rs. 23,82,216 crore in the Budget Estimates of 2014-15.

Thus, the budgeted increase in tax devolution is Rs. 1,41,742 crore. But it is
very unfortunate that the increase in tax devolution has bypassed the State of
Telangana. This is mainly because of reduction in its share of tax devolution from

2.893 per cent in 2014-15 to 2.437 per cent in the five-year period from 2015 to
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2020. Thus, the State is faced with a reduction in tax devolution amounting to Rs.
2,389 crore in 2015-16 alone which is a reduction in the State’s share in tax
devolution of 0.456 as a percentage of total tax devolution to all States. The
estimated reduction in tax devolution to the State will be over Rs. 16,000 crore
over the five-year period starting from 2015-16. This is in sharp contrast to the
significant increase in tax devolution to most of the other States. The increase in
tax devolution to seven States is in the range of Rs.10,135 crore to Rs. 27,690
crore in 2015-16. The new State will face immense problems in adjusting to such a
significant reduction in tax devolution from the Centre.

Following the increase in tax devolution from 32 per cent to 42 per cent,
the Central Government have reduced the Central assistance for State Plans from
Rs. 3,30,764 crore in the Budget Estimates of 2014-15 to Rs. 1,96,743 crore in the
Budget Estimates of 2015-16. Though State-wise allocations are yet to be
communicated, the estimated reduction in Central assistance to the State Plan of
Telangana is from Rs. 8,680 crore in 2014-15 to Rs. 6,447 crore in 2015-16. Thus,
Telangana is faced with reduction in Central assistance to State Plans to the extent
of Rs. 2,233 crore in 2015-16. The total reduction in Central transfers will amount
to Rs. 4,622 crore in 2015-16, that is Rs. 2,389 crore reduction in tax devolution
and Rs. 2,233 crore reduction in Plan transfers.

Sir, the Union Finance Minister has contended, in paragraph 22 of his
Budget Speech, that the fiscal space of the Union has not just reduced but
squeezed. In the Union Budget for 2015-16, tax devolution to States is budgeted at
Rs. 5,23,958 crore as compared with Rs. 3,82,216 crore in the Budget Estimates of
2014-15. Thus, the budgeted increase in tax devolution is Rs. 1,41,742 crore. In
contrast, the budgeted Central Plan assistance to States in 2015-16 is lower by Rs.
1,34,021 crore as compared with the Budget Estimates of 2014-15.

Thus, the increase in tax devolution to States has been neutralised by a
corresponding reduction in Plan transfers to States. This has deprived the States of

the intended augmentation of the fiscal space. There is no improvement in
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transfers to States as a percentage of gross tax revenue and gross revenue receipts
of the Centre in 2015-16. In fact, there has been a marginal reduction. Transfers to
States on revenue account as percentage of gross revenue receipts of the Centre
declined marginally to 49.62 per cent in 2015-16 compared to 49.64 per cent in
2014-15 BE. The details are as follows. In 2013-14, it was 36.36 per cent. As per
the BE of 2014-15, it was 49.64 per cent and as per RE of 2014-15, it is 46.95 per
cent. As per the BE of 2015-16, it would be 49.62 per cent.

The Union Budget has proposed changes in the CSS, including their
funding pattern, with States required to put in a higher matching contribution on
the ground that the fiscal space of the States has increased considerably following
the implementation of the recommendation of the 14™ Finance Commission,
increasing tax devolution from 32 per cent to 42 per cent of divisible pool of
Union tax revenue. The Budget has categorised CSS into three categories. First,
there are 34 schemes to be fully supported by the Union Government involving an
outlay of Rs. 1,18,512 crore. Here, I would like to say that there are 34 schemes
which are to be supported by the Union Government. As we are all asking for an
increase in the MPLADS Fund to Rs. 50 crore, we will look after all the works
relating to these schemes. We can really see that these 34 schemes are supervised
by the Members of Parliament starting from orders to inspection to
implementation and everything. If you can give us Rs. 50 crore as an MPLADS
Fund, we can also attach that to this.

HON. DEPUTY SPEAKER: It is per annum.

SHRI A.P. JITHENDER REDDY: Yes, I am saying per annum. If they give this
amount to us per annum, we can also attach this amount to these schemes which
are fully sponsored by the Union Government. What we feel is that while sitting
here in Parliament, we are only making all these schemes. So, why should we
leave their implementation to the bureaucracy? We will look after them. We will
connect our amount of Rs. 50 crore to these particular schemes and go ahead. I

think, this suggestion should be taken. I hope that all the Members agree on this



30.04.2015 144

point. ... (Interruptions) including the Chairman of our MPLADS Committee who
is sitting there. I think, this will be a very good proposal. ... (Interruptions)

Second, 20 schemes are to be implemented with higher sharing by the
States, involving a reduced outlay of Rs. 78,230 crore in 2015-16 BE as compared
to an outlay of Rs. 1,38,524 crore in 2014-15 BE. Third, there are certain schemes
to be delinked from the Union support.

Keeping this in view, I would like to say that we have again been deprived.
For the last 60 years, we had been fighting for a separate State and restoration of
our past glory. Today again, we feel that this devolution has really brought us a
loss, but we had expected that there will be an increase. So, we request you to
compensate on that count.

However, keeping all this in view, our Chief Minister, who has now turned
as an architect of Telangana, is doing a wonderful job in the State. We  would
like to request you to help us in Mission Kakatiya, in Water Grid Programme and
in the beautification of Hyderabad. When Telangana came into existence, most of
the people said that Telangana would be in dark. But today the lights in Telangana
speak about our prosperity. For the last 30 years, in the month of April, we used
to have six hours of power cut in the cities. But today it is a challenge. Not even a
five minutes power cut is there in the cities. They have taken their crops to their
houses. They are so happy. There is no power cut for them. Industrialists are also
very happy. The quality of electricity has really been improved in Telangana State
without relying more on the Centre.

Jaitley, Sir, as you are the main Union body to urge, I still request you to
provide us more funds. As you have given us Telangana — you have played an
important role in giving us Telangana — in the same way, I request you that more

funds should be allocated to us.
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SHRI P. KARUNAKARAN (KASARGOD): Thank you, Sir. I would like to
participate in the discussion on the Finance Bill for the year 2015-16.

I do not want to go into other details because many hon. Members have
already made their observations with regard to this Bill. It has really become a
new Bill. As the Chair has given a Ruling so, we have to discuss this issue and I
do not want to go into the other issues.

As far as the Finance Bill is concerned, I would only like to point out only
four or five points with regard to the tax structure. Every Finance Minister is keen
to mobilise the resources in a proper way. The option before them is either the
Direct Tax or the Indirect Tax. But nowadays, most of the Finance Ministers are
keen to touch Direct Taxes not the Indirect Taxes. In the General Budget itself,
the Corporate Tax has come down from 30 per cent to 25 per cent whereas the
Service Tax has gone up by 12 per cent to 14 per cent. The Wealth Tax has also
been abolished. We have already discussed this issue. The hon. Minister has also
given us reply.

Sir, the MPs of Kerala along with the Government of Kerala have made
representations before the kind Finance Minister. I would like to say him ‘a kind
Finance Minister’ because I have once again placed these issues before him.
When we implement such decisions, as far as Indirect Taxes are concerned, that
may be for a noble cause, but at the same time we have to think as to how it will
affect a large number of people and also the institutions.

The Service Tax levied on the cooperative societies, whose income exceeds
Rs. 1 crore and more, would adversely affect the functioning of the cooperative
movement. The cooperative structure in Kerala is entirely different from other
States. It is not like the private or the public bank. They have got massive
approach and support from the people in the State. They have taken over a large
number of socially oriented schemes. They are entering directly to the market and

controlling the prices. So, almost all social issues are being taken care of by the
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cooperative sector. The Finance Minister is going to tax the cooperative sector. I
know that there are about 1000 or more primary cooperative societies which are
liable to give this tax because their income would be Rs. 1 crore or more. But it
would really affect the cooperative sector. So, unlike other commercial
institutions, this issue is to be taken as a serious issue. The Government of Kerala
has already taken that issue. So, I would request the hon. Finance Minister to take
this 1ssue with utmost seriousness.

Sir, there was another decision taken by the Finance Ministry and also RBI
to collect the details of deposits in cooperative banks and societies. I am not
against this. With regard to public banks and private banks, they have to give the
details of deposits over Rs.10 lakh but at the same time, the cooperative societies
and cooperative banks have to give the details of deposits over Rs.5 lakh. It
means that there is a differentiation, demarcation. So, it really weakens the
cooperative societies because people may not come there. I am not against that
but at the same time this has to be applied to cooperative sector, public sector and
commercial banks uniformly. There should be a uniform approach.

The other major issue is that service tax is imposed on Government
lotteries. When we speak about lottery, it is not a lottery run by a person; it is not
a lottery run by a company. Really the Government lottery in Kerala is a model to
other States. The objective is to give financial assistance for charitable purposes,
especially for medical treatment. I would like to say that up to this time, the
Government of Kerala has given a sum of Rs.700 crore for treatment purposes
alone. The persons who are not able to meet their medical treatment expenses
such as cancer, TB or any other disease are benefited. There is a new health
scheme, Karunya, which has been introduced in the State. Through that scheme,
these people are getting financial assistance. But here also, the Government has
gone to tax them. It is Government machinery. There are no private persons.

Agents are appointed by the Government. But most of the agents are physically
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disabled people. You can see them when you go to bus stand or railway stations.
Most of them are getting employment.

When we met the Finance Minister, he said: “It is a good scheme, which
gives employment to people.” The Government is not able to give employment.
So, this scheme is good. I thought that when the Finance Minister has come in the
morning with a large number of amendments, I thought that somehow the
representations which we have given would come in the form of amendments.
I am sorry to say that this issue has not been considered favourably by the
Government. So, this issue also has to be taken into consideration.

The other issue is about the service tax which has been imposed on the
earnings of NRIs, their deposits. This House itself has discussed the terrible
situation in Iraq, the terrible situation in Saudi Arabia and the recent situation in
Yemen, when people came back with empty hands. Due to the disastrous situation
prevailing there, they could not get anything. Now, the Government has imposed
tax on the earnings of NRIs.

Sir, in the Budget itself, we have been asking the Government to introduce
a new rehabilitation scheme for NRIs. The Government has not taken any
decision. At the same time, we are getting billions and billions of dollars as
foreign exchange. That also gives India a better position. Even in respect of
transport facilities in flights, we are not able to give any facilities to these poor
people. But at the same time, the Government has come again to tax them. In
return, we could not give anything to them. They have gone there because of
employment. We know well that 98 per cent of those people are poor. Their
earnings are very little. I would like to know why the Government can not go to
some other sections.

In 2004, the number of millionaires in our country was nine only. Now,
that number is 74. It means that their earnings are more than Rs.5,000 crore. Why
is the Government not going to the other side and have more corporate tax and

other taxes? The poor people who are really struggling are being taxed.
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Sir, we have discussed the issue regarding agriculture in this House in
detail. I myself have initiated this discussion. The most important issue is our
import policy. As far as Kerala is concerned, rubber issue is very serious.

In this connection, we had met the hon. Minister of Parliamentary Affairs,
who directed the Minister of Commerce to have a meeting with us. So, we met
her and discussed this issue. But at the same time, a decision has to be taken by
the Government. Without increasing the Import Duty, it is not possible to have a
solution.

We are talking about suicides by farmers. No doubt, suicides are
happening in this area also. So, this issue also has to be taken up for solution. It is
really an important issue. Otherwise, we would not be able to solve the issues
concerning the farmers of our country.

Sir, the Government says that it has given sufficient funds to the States as
per the suggestions of the 14" Finance Commission. I do agree here. For some
States, it is beneficial, no doubt. But at the same time, for some States, it is not
beneficial. I would like to bring one example to the notice of the hon. Minister.
We have the 3-tier Panchayats, which is most important nowadays. They are
Gram Panchayats, Block Panchayats and District Panchayats. They have finalised
their projects and submitted the proposals to the Government. But this time, the
share of the Centrally-sponsored has been reduced with regard to, for example,
IAY. I would give only one example. Fifty per cent reduction is seen in the IAY
itself. It was Rs. 75,000 earlier, which has been reduced to Rs. 35,000. Same is
the case with regard to SSA and other schemes.

Sir, the Government says that it has given sufficient money, but at the same
time, the States are really suffering. It is not only with regard to the Centrally-
sponsored schemes, even implementation has to be done by the State Government.
The salaries of the employees, the establishment costs have also to be borne by the
concerned States. So, these issues have to taken up and resolved.

With these few words, I conclude. Thank you.
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SHRI E. AHAMED (MALAPPURAM): Mr. Deputy-Speaker, Sir, I want to
associate with him.

HON. DEPUTY-SPEAKER: No. I am sorry. You cannot associate with the
speech of any hon. Member. You can speak when your turn comes.

... (Interruptions)



30.04.2015 150

SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you, hon.
Deputy-Speaker, Sir, for giving me this opportunity to speak on the Finance Bill,
2015.

The Bill provides for plethora of amendments to Direct and Indirect Taxes.
We sincerely hope that the Government will implement the GST from the next
Fiscal. Abolition of Wealth Tax is a right step. On the Direct Tax front, there
does not seem to be any major changes. Rates remain unchanged for all taxpayers
with an increase in surcharge by two percentage points.

Inclusion of Non Banking Financial Companies (NBFCs) under the
Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and the new Bankruptcy Code will provide a boost to
recover efforts and help rein in asset quality problems over the long run.

The implementation of General Anti Avoidance Rules of taxation (GAAR)
has been deferred up to 2017 and offshore investors do not have to pay the
Minimum Alternate Tax (MAT). The Foreign Institutional Investors (FIIs) have
also been allowed to invest in private equity funds, namely, Alternative
Investment Funds (AIFs).

Sir, on the Indirect Tax front, proposals are largely directed towards GST
implementation. Excise Duty and Service Tax rates have been simplified by
removing Education Cess and Secondary and Higher Secondary Education Cess.
However the Service Tax rate has been increased from 12 per cent to 14 per cent.
The ambit of Service Tax too has been increased by pruning the Negative List and
Exemptions. Sir, despite many positives like global crude oil and coal prices
falling by more than 50 per cent in the last Fiscal, the growth of revenues of the
Union Government continues to be sluggish. At the end of 11 months period, on
28 February, 2015, for the Financial Year 2014-15, he actual revenue receipts
were just Rs. 8,16,238 crore accounting for 68 per cent of the budgeted figures for

the year, with the interest on borrowings along constituting 42 per cent of the total
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revenue receipts. Naturally Plan and Capital Expenditures were the biggest
casualty. The Government has not been able to mop up disinvestment proceeds
even in the present bullish stock markets.

Even on foreign trade front, the performance has been highly disappointing
with the Trade Deficit for the Financial year 2014-15 at 137 billion US dollars
being more than that of the previous year by two billion US dollars caused mainly
by steep fall in exports during the last three months.

Although the cumulative growth in the mining and manufacturing sectors
during April-February 2014-15 over the corresponding period of 2013-14 has
shown marginal improvement of 1.5 per cent and 2.2 per cent, still we have a long
way to go for recovery of manufacturing sector.

16.00 hrs

Despite the Government’s big push on the ground, there has been no
perceptible progress on many infrastructure projects including the BOT projects.
A large number of projects are being inordinately delayed for want of
Governmental actions and clearances by the various governmental agencies
resulting in spurt of NPAs. All these will inevitably impact the GDP growth rate
and consequently the revenues.

At a time when the whole country is grappling with a major agrarian crisis,
the RBI, for the reasons best known to it vide its new guidelines dated 23" April,
2015 for priority sector lending has dealt a severe blow to farming community by
virtually reducing the target for lending to farmers from 14 per cent to seven per
cent by removing the distinction between direct and indirect finance on the one
hand and by declaring that bank loans to food and agro-processing units will also
form part of agriculture on the other.

Except for the decade 1980-1990, when agriculture sector grew at 5.2 per
cent per annum in all the subsequent decades, the growth rates in this sector
employing about sixty per cent of the country’s workforce has never exceeded

more than three per cent per annum. The country has been facing a major agrarian
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crisis during the last twelve months due to a variety of reasons, the chief among
them are as follows:-

1) inadequate and unscientific MSP fixation for almost all the crops,

2) non-availability of adequate institutional credit from banks,

3) sluggish procurement by the FCI and by the State agencies in many
States like Andhra Pradesh,

4) non-availability of credible crop insure scheme that automatically
reaches out to the farmers affected by draught, floods, cyclones,
unseasonal rains,

5) failure of both the Central and State Governments in providing input
subsidies to farmers affected in natural calamities.

A time has come when the Government should focus its main attention on
this sector. As an immediate step, we request the Government should fix up MSP
of Rs. 1600 per quintal of paddy and Rs. 4,500 for cotton for 2015-16 and ensure
that the FCI and the CCI procure 75 per cent of the produce as in the past so as to
avoid what will otherwise be a man-made calamity. The Government should
continue the present fertilizer subsidy policy. I urge upon the Government to
direct the RBI to immediately withdraw its circular dated 23™ April, 2015.

In the State of Andhra Pradesh, the crops of four districts have been
destroyed by the hudhud cyclone. The other districts of Rayalseema, Prakasam
and Nellore are facing severe drought. Hence, I request the Central Government
to stick to the Re-organisation Act strictly by providing special status to the State
of Andhra Pradesh.

Lastly, to implement Swachh Bharat and model village programme, I urge
upon the Government to increase MPLADs fund to a reasonable level.

I support the Bill on behalf of the YSR Congress Party. Thank you very

much.
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"SHRI C.N.JAYADEVAN (THRISSUR): Inspite of my criticism, I accept the
Finance Bill, 2015 presented by the minister on behalf of the Government. One
question I want to ask the Government. Do you think that the only job of the
Government is to levy taxes and disburse pay? When I studied economic one of
the statements I learned was that the word economics originates from the Greak
word economia and economia means House hold management.

So your responsibility, is like the head of a family who has to balance the
assets and liabilities. 1 express my doubts, whether you are in a position to
discharge your duties in the existing scenario.

The main problem is your out look. While you were replying to the
criticism leveled against the budget, you used a word, which I noted, which was
“obstructionist”.

You talked about a group of people who were coming up with obstructions.
Probably I am also one among the obstructionists since [ am a communist.

In a way we oppose, any Government policy, which promotes a capitalist
set up.

But what we want, is what your successive Governments have only claimed
— that you are with the poor, and with the farmers.

Like other bourgeois parties you are also repeating what they have told to
the poor and to the farmers. There is nothing different in your economic policies.
That is why I have been critical of your economic policies.

I have to make some points regarding Kerala, which have already been

mentioned by our leader P.Karunakaran.

* English translation of the speech originally delivered in Malayalam.
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Kerala’s greatest contribution is the quantum of foreign exchange we earn
for the country. Also the cooperative movement in Kerala has been mentioned by
Shri Karunakaran.

But the Central Government which should have extended more help to
these sectors, is forgetting the very existence of a state called Kerala, probably
because the BJP party does not have a single member from Kerala in the House.

But I hope that this attitude, will change. More helpful and human attitude

needs to be shown to the state of Kerala. I conclude.
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THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Kerala is
God’s own country. We all love Kerala. We all love Malayalis also. There is no
question of any discrimination. Forget about that. Rest assured.

SHRI K.C. VENUGOPAL: You love mundu also.

SHRI M. VENKAIAH NAIDU: I love Venugopal also.
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SHRI K.H. MUNIYAPPA (KOLAR): Deputy Speaker Sir, the farmers are the
backbone of this country. Today, the Indian economy depends upon agriculture
and agro-based industries. If there is a good rain and if the production is more, the
GDP will grow up. The entire Indian economy depends upon agriculture. But in
this Budget, this Government has not sufficiently provided funds for the
development of agriculture. They have not given incentives and support to
produce those agro-based products which are exported. At the same time, they
have to support the indigenous industries by imposing more tax on the imported
goods. This is one of the most important areas. They have not sufficiently attended
to this area.

When the UPA Government was there, sufficient protection was given to
the farmers. For example, by giving relief of Rs.71,000 crore for the small and
marginal farmers of this country, 4.3 crore families were benefited by this step.
The farmers are always facing the problem of natural calamity or drought. In any
way, they are suffering. In this Budget, they have not shown clearly and
categorically what is required for the farmers, what is to be done to improve the
farming sector and these are the areas where the farmers have not been properly
attended to.

From 2004 to 2014 we had given more than three times Minimum Support
Price on some of the items. We have never seen such things from this
Government. After all, the NDA Government is going to complete one year. They
have not shown any interest for the farmers. This is the most important thing.

They have started Jan Dhan. What is Jan Dhan? We had started in 2004 No
Frill Account. Gandhi ji has said that we are under the obligation of the customers
and we should go to the doors of customers. A scheme of No-Frills account was
started by the UPA Government in 2005. A bank account could be opened with no
or minimum money. An overdraft facility of Rs.10,000 was available in the saving

account so that in difficult time a farmer should not go anywhere; he could take
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that money, use it and repay it afterwards. That facility is not there in the accounts
opened under Jan Dhan Yojana. It is only an advertisement. Let the hon. Members
understand what this scheme is; where the money is; there is no money for small
farmers and agriculture labourers; this is an account with no money. Earlier, there
was an account with a compulsory overdraft facility (OD) of Rs.10,000, which
they can use and repay thereafter. This facility is not available in Jan Dhan
Yojana. Jan Dhan Yojana is different from No-Frills scheme. So, one can
understand the concern of the NDA Government for the people of India.

Sir, as there is not enough time, I do not want to take more time of the
House. But there is one more point which is very much important. The total
Budget is more than Rs.4,67,000 crore. The population of SC and ST people in
India is 25.2 per cent. An amount of Rs.1,17,000 is required for the welfare of SC
and ST people. What provision has been made for them? There is only a provision
of Rs.55,000 crore. So, one can understand the concern of this Government for the
welfare of SCs and STs of this country.

For example, the Karnataka Government, under the Chief Ministership of
Shri Siddaramaiah, has started a new model in this country. They have allocated
the budget of Rs.16,000 crore, which is 24.1 per cent of the total budget for the
welfare of SCs and STs. They have done it according to the population of SCs and
STs in the State, which is 24.1 per cent. This step of the Karnataka Government is
first of its kind in this country. This is one of the most important points, which I
want to raise before the hon. Finance Minister.

I urge upon the hon. Finance Minister, Shri Arun Jaitley ji to look at this.
Money should be allocated for the welfare of SCs and STs according to their
population in the country. As their population is 25 per cent, you should spend
more than Rs.1,17,000 crore for them. Karnataka Government is spending it
accordingly. So, I urge upon the Government to spend more funds for the welfare
of the Scheduled Caste and Scheduled Tribe people, particularly for farmers.

Farmers are suffering due to natural calamities and droughts. You should find out
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some new mechanism to protect the farmers and give more incentives to them as
Indian economy stands on the development of its farmers.

Thank you, Sir.
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SHRI N.K. PREMACHANDRAN: Thank you, Deputy-Speaker, Sir, I would
directly go to the contents of the Finance Bill since other issues have already been
cited and we are all waiting for the ruling from the hon. Speaker.

In the taxation proposals of the Finance Bill 2015, the highly objectionable
item is the Corporate Tax. The existing Corporate Tax is to be reduced from 30
per cent to 25 per cent. We can admit and understand the logical stand taken by
the hon. Finance Minister. But we cannot conceive to the fact that during previous
years the actual realization of Corporate Tax was just below 23 per cent. We are
not even able to collect more than 23 per cent of the Corporate Tax and that is why
it is being lowered. Reduction in Corporate Tax from 30 per cent to 25 per cent
can never be justified and can never be stated as a logical reason.

It is because non-realisation of Corporate Tax is inefficiency of the
Government or the Executive in realising the Corporate Tax. What is the message
that is being given? If you are not able to realise the actual tax as per the Finance
Bill passed by the Parliament, then the tax will be reduced according to the actual
realisation. It means that indirectly we are promoting avoiding payment of tax or
evasion of tax. So, my first submission in respect of the Bill is that this has to be
reviewed, and actual realisation should come in respect of Corporate Tax. ...
(Interruptions)

HON. DEPUTY SPEAKER: Now, come to the points.

SHRI N.K. PREMACHANDRAN: Yes, Sir. Secondly, regarding customs duty,
there are 22 items on which customs duty has been reduced. My only suggestion
to the hon. Minister is that Titanium Dioxide is a rare element product, which is
there in my Constituency. KMML and IRE, the prestigious PSUs, are there who
are facing crisis because of uncontrolled import of Titanium Dioxide. So, my
submission to the hon. Minister is that the import duty on Titanium Dioxide be
enhanced from 10 per cent to 20 per cent so as to allow a level-playing field in this

industry.
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As regards surcharge, I would like to congratulate and appreciate the hon.
Minister, especially, on the stand taken by him in imposing two per cent tax on
super-rich. It is a welcome step on the part of the Government as well as the
Minister.

Coming to the Service Tax, the Service Tax net is widened by this Finance
Bill of 2015. T am not repeating the issues, which have already been highlighted by
Comrade P. Karunakaran. The only point to which I would like to draw the
attention of the hon. Finance Minister is redefining the Service Tax. Even in the
Budget Speech it has been stated that : “Changes in the Finance Act, 1994. ... To
amend the definition of term “service” to specifically state the intention of
legislature to levy service tax on : (i) chit fund foremen by way of conducting a
chit; and (i1) distributor or selling agent of lottery, as appointed or authorized by
the organizing state for promoting, marketing, distributing, selling, or assisting the
state in any other way for organizing and conducting a lottery.” This is very
adversely affecting the poor people -- who are differently-abled people in the
country -- who are selling lottery tickets. We have submitted a representation to
the hon. Minister to review this decision also.

As regards the Senior Citizens Fund, which is also there in the Finance Bill,
still it is unclear as regards the funds are concerned. I am saying this because there
are so many disputes / objections in the unclaimed funds, which may also be taken
back from this Finance Bill. We can have a threadbare discussion in future. With

these few words, I conclude. Thank you very much, Sir.
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Thank you, Sir. First of all, I would
like to highlight some of the views shared by my colleagues regarding the Service
Tax issue, especially, in the area of lottery. The hon. Finance Minister knows
better than I do as to who are the lottery agents. Most of them are physically-
handicapped persons or aged persons and their only livelihood is to sell lottery
tickets. If you are catching them, then it means that it will affect their livelihood.
Therefore, kindly think about them before doing it.

Secondly, as regards NRIs, they are facing so much distress nowadays due
to crisis in Yemen, Libya, Middle-East, etc., and a lot of NRIs are coming back
without even a penny. We are going to introduce Service Tax on NRI accounts,
which is damaging their prospects. Therefore, kindly think about this aspect also.
16.19 hrs (Hon. Speaker in the Chair)

I would also like to seek one clarification from the hon. Minister regarding
the agriculture short-term loan interest subsidy. In the UPA regime, we have
introduced that scheme, that is, 3 per cent subsidy for those who are paying on
time, but there is no specific clarification about it in your Budget. Hence, a lot of
banks are in confusion, and they are reluctant to give this agriculture subsidy.
Now, they have got a circular that till 30 June they can proceed with it and they
will decide about it after 30 June. Is the Minister going to continue with this 3 per
cent interest subsidy scheme? This is a clear-cut question that I would like to ask
from the hon. Minister.

We, the Members of Parliament from this as well as that side, have been
complaining against the budget allocation to the Centrally Sponsored Schemes.
One mantra that is being repeated from the Treasury Benches is ‘devolution,
devolution and devolution to the extent of 32 per cent and 42 per cent’. What
exactly is the position? As far as Kerala is concerned, the budgetary allocation of
38 Centrally Sponsored Schemes, be it Elementary Education, Sanitation, Social

and Child Welfare, Environment and Forests, Special Programmes for Rural
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Employment, Secondary Education, RMSA, Family Welfare, which are all rural
schemes, is coming down drastically. On one side, you are giving money to the
States and, on the other, you are taking it away from the Centrally Sponsored
Schemes. Then, what is the use of it? Therefore, hon. Minister, you should have
some concrete idea on this aspect.

Regarding the devolutionary exercise, I have a doubt to which the learned
hon. Finance Minister can reply to. We have been hearing the talk of reduced
fiscal space for the Centre — fiscal space not just being reduced, but being
squeezed following devolution of 42 per cent of the divisible pool of taxes to
States. What exactly is the situation of Non-Plan expenditure of the Centre? The
Non-Plan expenditure has gone up by Rs. 92,308 crore. What about the Plan
expenditure? The Plan expenditure has shown a corresponding fall of Rs. 1,09,723
crore. The budget support to the Central Plan has increased by about Rs. 24,000
crore. The entire burden of the cut in Plan expenditure has fallen on Central
Assistance to State Plans, that is, Rs. 1,34,000 crore. It is factually incorrect to say
that the Fourteenth Finance Commission has squeezed the fiscal space of the
Centre, which is what the Minister is saying. Rather, it is the Union Budget that
has squeezed the Plan space of States.

I have a figure with regard to Central transfer to States. Comparing with
2011, 53.37 per cent is the share of the Centre, as far as Central transfer to States
is concerned. However, in 2015, it is reduced to 49 per cent; from 53 per cent, it
has come down to 49 per cent, a drastic fall. It exactly means that.

The hon. Finance Minister is very much confident that the financial
situation is very good now because of auction of coal and auction of spectrum. If
your financial position is very good, then why are you doing like this? Why are
you cutting this amount given to States in the form of Plan expenditure? That is
what my simple question is.

I want to highlight one more issue regarding the cooperative sector.

Already, Shri Karunakaran has pointed that out. In Kerala, it is the bread of the
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common people, who are dependent on the cooperative sector. In every village,
you can see a cooperative society and a cooperative bank. In Kerala, you can see it
in every village, not one but even two. Introducing service tax on them and
introducing a special cess of 12 per cent on them means that sector will be no
more in future. The ordinary people are dependent on the cooperative sector. In
Kerala, hospitals, factories and so on exist in the cooperative sector. So, every
institution will be damaged, including a lot of educational institutions that are
there. Therefore, you must rethink about that. Cooperative sector should be out of

the tax net. Thank you.
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HON. SPEAKER: Hon. Members would recall that when we took up the
discussion on the Finance Bill, Shri N.K. Premachandran and Prof. Saugata Roy
raised points of order under Rule 219 of the Rules of Procedure and Article 110 of
the Constitution. It was contended that as per Rule 219, the Finance Bill, 2015
should not contain non-taxation provisions like those relating to Public Debt
Management Agency and Senior Citizens” Welfare Fund. It was also contended
that as per Article 110, the Finance Bill being a Money Bill cannot contain non-
taxation proposals and that inclusion of non-taxation proposals in the Bill is
beyond the mandate mentioned in the long title of the Bill. Hon. Members also
argued that the inclusion of non-taxation proposals in the Finance Bill, which is a
Money Bill, would curtail the power of Rajya Sabha to amend those provisions.

Hon. Minister of Finance while responding to the points of order raised,
clarified that the provisions relating to Public Debt Management relate to
management of borrowings by the Government and are covered under clause (b)
of Article 110(1) of the Constitution. Regarding the Senior Citizens’ Welfare
Fund, hon. Minister clarified that the creation of fund is in the nature of financial
obligation undertaken by the Government and hence covered by clause (b) of
Article 110(1) of the Constitution.

Hon. Members, I agree that as per Rule 219, the primary object of a
Finance Bill is to give effect to the financial proposals of the Government. At the
same time, this Rule does not rule out the possibility of inclusion of non-taxation
proposals. Therefore, a Finance Bill may contain non-taxation proposals also. |
may add that the long title of a Bill is indicative of the key purport of a Bill. It is
not always possible, particularly in voluminous Bills, that the long title reflects
every provision of the Bill. In the past also, though rare, the Finance Bills have
had non-taxation proposals like those relating to amendments of the Fiscal
Responsibility and Budget Management Act, 2003.

Nevertheless, the fact is that a well-established practice of this House has

been not to include non-taxation proposals in not only a Finance Bill but also other
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Bills containing taxation proposals unless it is imperative to include such
proposals on constitutional or legal grounds. Therefore, every effort should be
made to separate taxation measures from other matters unless it is impossible on
constitutional or legal grounds or some such unavoidable reasons, to do so in a
particular case.

Therefore, in view of the clarification put forth by the hon. Finance
Minister and keeping in view the fact that neither Rule 219 nor any provision of
the Constitution specifically bars inclusion of non-taxation proposals in a Finance
Bill, I rule out the Points of Order.

As regards amendments to Finance Bill, keeping in fiscal confidentiality
vis-a-vis taxation proposals and resultant repercussions on the economy of the
country that may arise, it has been the practice of the Government, where required,
for tabling amendments only at a short notice. However, in the event of the
Government amendments which do not as such impact taxation proposals it would
be advisable for tabling such amendments in advance to facilitate Members to give

amendments to Government amendments.
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SHRI ARUN JAITLEY: Madam, I am extremely grateful to the hon. Members
who have participated in the discussion on the Finance Bill itself.

We are discussing it at a stage where global economy itself is still facing a
very serious challenge. It was expected in the last few months that there is a strong
movement upwards as far as the American economy is concerned which will have
a ripple effect on the global economy. But yesterday’s figures have not been very
inspiring. Therefore, it is in this situation that the present Government really have
to decide the roadmap of the Indian economy.

Notwithstanding a global slowdown, there are some external factors which
are of significance to India. The first of these external factors is with relation to the
oil prices. The reduced oil prices have created a situation where the economic
landscape of the world is now different. The oil consuming countries, and India is
an oil consuming country, are heaving a sigh of relief. Some people consider that
there is a transfer of wealth taking place from oil producing countries to the oil
consuming countries. That is because earlier it was only the producing countries
which were gaining significantly. Therefore, this is one factor which is crucially
impacting on India. I must say that this is a factor which is impacting positively on
India.

The second factor is that there are economies today competing for
investment. Gone are the days when emerging economies thought that their
internal resources are adequate enough to give a boost to the economy. You need
domestic investment and you need international investment. And international
investment will obviously come as an additionality of resource to us so that further
economic activity in India can increase. Therefore, most competing economies -
whether it is Europe, whether it is Russia, whether it is Japan, South Africa, Brazil
— are all facing extremely challenging situations.

In fact India is today referred to as one of the only bright spots. Therefore,
when the world is in a slowdown mould, Indian economy aspiring to grow at eight

per cent or even more than eight per cent on a future date is a real challenge we
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have. And I do believe there is real potential. It is not eight per cent, we have
achieved nine per cent in the past. We have the example of China before us. China
grew on an average of nine per cent plus for almost 30 years. And it is because of
that they have today been able to emerge as a global economic force. Today the
Chinese rate of growth is no longer nine or ten per cent, it is also now settling
down to seven per cent or below that.

We in the Government do believe that this year we have a potential to
target an eight per cent growth rate. International agencies, whether it is the IMF
or the World Bank, are conceding that it will be 7.5 per cent to eight per cent, up
in that range. Therefore, when the global economy is facing a slowdown, India
being one of the bright spots, if we can put our house in order and put an end to
the politics of obstructionism of economic change or making India an attractive
destination, and if State after State compete with each other, they all will add to
the national growth rate.

Our growth rates are improving. Our inflation is still broadly under control.
Our fiscal deficit figures may be even slightly better than what we had projected.
Our current account deficit which had touched about 4.5 per cent at one stage is
within acceptable limits. If these basic parameters are in order, we would look in
brief nutshell at the roadmap we have ahead. We have only brought a certain
category of reforms. There are many other reforms which are in the pipeline,
many other expenditures which are in the pipeline. The translation of all these
steps on the ground is a time-consuming process. It will slowly show its own
impact. Therefore, we are trying to increase in the present Budget the expenditure
on infrastructure, expenditure on Railways and Highways. We are trying to
unleash rural infrastructure.

It is at this stage that we currently have one of the most challenging
situations because of the serious agrarian problem which is created by
unpredictability of weather. Weather has not been very kind to us this year.

Therefore, there is additional responsibility on the Government at the Centre and
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the Government in the States to help the poor farmers who have been affected by
it. There was a settled compensation or relief package that the farmers used to get.
The hon. Prime Minister announced that the criterion for getting that package is
also relaxed. It has been relaxed to one-third of the loss instead of the earlier pre-
condition of one-half of the loss and one sudden increase of 50 per cent in the
relief package has been announced.

I can assure the Members of this House that this is the first step of this
Government. In order to bring relief to the farmers, it is not the last step. Serious
steps have been taken within the Government with regard to the health of the sugar
industry where we are plagued with the problem of surplus. It is a problem of
surplus along with collapse of the international prices which has led to the
problem. We have taken some decisions which will be announced by the
Government. We have to realize this and I would urge the hon. Members that this
state of agrarian challenge or problem is a result of the present status quo. ¥oi<
TS 91 I8 2 b <2 B SISl &1 15 WRACT Mas! 8, HIY BT Sl INEM & AR 60 WRAT
AT B9 R R 8| SHBT 8 Bad a1 &1 I8 ST 15 TRAC BT 8, $HDT g1 A8V 3R ST
60 TS AT 39 W R €, St dw vet @mfetl 60 § & fovam U @ €, et uRar
@ T A IR AN P H BN AR, I8 15 AN Bl I8 Y AR @ o g it &t
Y| FRER B S | A g, 98 dad 39 g A ¢ fF I8 15 WA e 98 WY 3R
3 60 WA H A Th g1 AT BT dbiodd JAoTR el v | gar 51 Aol &1 o wa
31fd falg o7 T 2 3R SWH SMUd] HRUNT f3@dr g, S drRUNe T8 fham gl e
3y faRg A, AFNUT &5 | I arel ANl Bl a1 Y fRg R W B ST F MY AT
ar g, Sl YA €1 ST 60 BIEal # W 37 AT YL 21 3T T B Afdx dedl @, S0
IFTETR S Ped A b IT YAET B ASIR 79 frerm, Siq a1 SRR 8 R 89
hed © fob <BId ¥ N HRISR a7 3T Hed & e oy S| 8 el 89 Ped &
5 faams Ao & fofg SR &1 dIfes I8 15 WIGl SfMeH! 9¢ ol 3 HEd & S| [oly
SHIE S8l Q| UTHIOT SRR §9, UTHIOT WS 94, SS9 ol S T8 8NN ¥Rd
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gAfae(hehed dg, Id oy SHIF 81 8RNI I ANl & fY Yhleael srsSiRiT BR g &,
SHD forg S e gl

3y foa fokig @) w € S feam & fou sreread sl qfies & fau
SEN o el AR el @1fs 3 60 WIAET & 811 A S T S WR R €, ardior

H1 BA bad sHH A [MdHel | IUD - AHR B AOHE A1 3T W g i o,

oA WTEd 93 § i &8l A8C ¢ [l S oA AMUDHI BTl & DIy ITH] G el
fopan, SHBT AT B g1 g1 T | S ANEH &A1 8, SWdh! 91T € HRifdh 87 dlad o
5 mfior &=l § A B IS 9¢, I YHSIA DI AT g | W H I AR BT W
guTa B R arll &1 WR 9Q| I8 WRaR & [Jepa W Fd g1 oy 39 e aman
DI, S I WE & oy 8, I9H raen faciq 31, I9H S a! 317 WeRar &)1 &1 ART ©

T T 9IS SED] SISl ddhell® H ST drel &

3eme ofl, § B8 @1 AT fb 3R WPHR & $Y HRIGBA & d1a 3T 84 7, 7.5 AT 8
TRAC BT VT Bl fAB & | 37 & Al 3R STHRSFR & 3R 89 Y Tl Slold @ AR G
I B B, AR H W IR § fb 99 @ ) gt 8 when growth goes up, revenues
also go up. In fact, normally the revenues are calculated on the basis of GDP +
inflation. That gives you an indication of how much the revenues are going to go
up. This year, I expect a substantial improvement and a substantial improvement
next year.

3R g I8 FEd H Bz dprE T8 2 fF O gThReFR # g\ @, e
WHR & WET 9ed &, d1 98 9¢ §¢ AEHl B U 9l 21 8F dad gars Aol J
S &R I & H Rrarg Aol # S 9@ ot e @t Bt B 9 A B & of)
S fawr @ emar B teder Sfl, oy fOT & ¥ Tl € 98 Ul &1 S gureed ga,
IT PV P [ThN R 9¢1 & AT S &3 4, 9 Y9 | ORI H 9¢1 THal D d&l| I8
3= &= W W 9¢ Wl @l In Telangana there are districts which are dry. In

Andhra Pradesh there are dry districts. Rajasthan has a very substantial part of dry
districts. Vidarbha is dry. There are parts of Central UP which need to be held in

Bundelkhand region. 9 &3 # 3R &1 &I € 3R U "W RGATS & AIH ¥ el

STPRCFIR & HIETH W, SIhRCFIRS WS & HAEgH W IR gH Irefeuave &l R yyrdt
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T B DR B € a1 § 791 g 6 <2 7 7, 7.5 A1 8 vl &1 S e R g, Iw
3R 9g AH T T fIH™ BT TSl W) WY B, I8 SUDB! 954 9 Gorgy B
U dh gR IR &1 e g1 goic & SR W fean &R orer ot | IS wedar &

AT b1 94T B9 AR f&a1l Venugopal Ji has said: ‘States are getting less. This is not
a correct figure’. Are your, Congress or UPA, States prepared to go back to the
formula of 13" Finance Commission? Please tell me. The proof of the pudding is
in the eating. I am making an offer to you. I have the data of each State. Not a
single State, not one, is such that is going to get any money less. After all, if you
ask class 1 or Class 2 child, which is higher 42 per cent or 32 per cent, he knows
the answer but somehow you have got confused with that answer....
(Interruptions) None of your Chief Ministers are willing to follow your

advice of going back to the 13™ Finance Commission. That is more helpful...

(Interruptions) VT g & ifarasen & FaTe # iR U < & FE A DI RAIR B

H AR WBR B Weafiawar W 21 We are very clear about it. I8 J3-q31 &1 WWHR ©
3R H PIS TAdBEH! A X&| 3D A I8 &, Jo WHSN H 7E] AW, AUDh] qerwa1 Sff
90 € I8l W P ITd! srTdraT b T 6 fagw § wd g1 9 4 HH bl | §, Ig Al 8
U1 & & SR U d1d W AT SfTg, 37T W A9 Ted o Fel that he has taken 16
trips abroad. Is India taller in the comity of nations today than it was a few years
ago or not? I was surprised when a read in the last few days that compared to the
developed world whether it was Iraq or it was Yemen or it is Nepal today, it is
India which is now being considered as a global leader even in areas where we
could not manage our own affairs earlier — disaster management. It is a no mean
achievement. Country after country was asking us for help. The airspace was
occupied by Saudi Arabia. There was war going-on on the ground and not only
our citizens but we were rescuing citizens all over the world. This has not
happened once. In 11 months, it has happened four times.

Look at the enthusiasm of the Diaspora outside the country. It was unheard

of or unthinkable when the Prime Minister of India goes abroad that the entire
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Diaspora feels rejuvenated and the power and force of India is visible in all those
countries. So, you forgot today, Mr. Thomas, what your leader was saying
yesterday. Yesterday, you found that the Prime Minister was out of the country.
Today, you said that he is too much of a hands on Prime Minister. He is not
letting the Ministers run their Ministries and that he is running every Ministry. So,
please make up your mind about what your analysis of our Prime Minister is....

(Interruptions)

A Sremer: IfSd-afSd | witer afsd |

... (cTaeT)
HON. SPEAKER: Yes, Mr. Minister.
SHRI ARUN JAITLEY: Madam, my friends in the Congress Party would realize
when the Prime Minister of India goes abroad even for two days or three days, he
performs a national duty. There is a difference between performing a national
duty and disappearing for a jaunt. Therefore, you must realize the difference
between the two.

There are several questions and queries which some Members have raised.
I am grateful to Mr. Saugata Roy. @ He raised a question with regard to
simplification of taxation.

Therefore, an easy taxation form in which an assesse is able to do things
himself and does not have to run to various advisors. Recently a controversy did
come up. There is an old income tax form of 12 pages which was made 13.5
pages. I was out of the country when it was done. I had it stopped. I am having the
entire matter reviewed and very soon you will hear of an extremely simplified
procedure coming from us.

A query was raised by one of the hon. Members from the Congress Party as
to what was happening with regard to interest subvention and subsidy for farmers.
Between what was being given two years ago and what is being allocated for this

year’s Budget, the amount has almost doubled.
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SHRI K.C. VENUGOPAL : Sir, only Rs. 13,000 crore has been allocated. It was
Rs. 17,000 crore in 2012-13.
SHRI ARUN JAITLEY: That is not correct. I have already answered it in the main
Budget speech.
SHRI K.C. VENUGOPAL: I have the figures.
SHRI ARUN JAITLEY: The amounts have been doubled and the interest
subvention scheme continues to exist.

FRAa g9 St 7 Pel 6 99 9T BT © A1 By aR d ANl Pl 9gd ddbelis H
Slefd €1 I8 aifdd 8 fb o il Bl TAT HeW Bl BTl § ddel YD Vb DSl §
g I U AR RIS AN AT S99 T AT SIET AN 9 9% W SWhH oo SR ol

There are about close to 3.5 to 4 lakhs in that range. The process of selecting for
scrutiny is not a human process now. There is a computerized mechanism, it is not
even draw of luck or chance, where several information are fed. Supposing there is
large cash withdrawal, there is large cash deposit, in that case the red signal will
go up and that case will be selected for scrutiny, which has to be selected for
scrutiny. The total number of cases selected for scrutiny is only about 3 lakhs, that
is less than one per cent. I8 ST el § fh & SRR & FFHC BT g, in 99 per cent
of the cases the assessments go through as they are filed.

2t AR g @ 49 Beed & U wan

it VT Sl : T I 3 MSSARd o-Ssd Dl Wit & I/ H fHTH ot & wraem g,
o 9 8, S0 ®H fHar o <& Bl S9H W 19 SriHC BT Bl 8l § Al al-fagrs T
I WeR &R od gl Only one-third of them challenge it in appeal. sHfey IHHI Wt
3R Rreiwrg fvar 9y 6 59 o9 3 ordiet 8, fhs 7 81 89 d 39 $Hdls & &,
s Rreffthaer &l

Shri Adsul raised this issue of exemption limit on cooperative banks for
income tax, deduction of tax on interest and you said that it should be raised from
Rs. 10,000 to Rs. 25,000. Now, under the existing provisions of the Income Tax

Act, there is a provision for submission of self-declaration itself. It is number 15
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(g) and 15 (h). It requests for a non-deduction of tax of income which is not
chargeable to tax. The moment you file that form you are exempted from it. That
remedy is there. If it has to be further strengthened, I will certainly have it looked
into.

3 NE ISP (FRTET) : S7hH <RI & IR H qaTy|

2 3BV Sicelt ¢ 3T JId DI A Al B o 81 I FWR s g9 o f[fgad wu 4

@41l In addition to this, there are several significant changes in the Budget and in
the Finance Bill, namely, the GST, the Corporation Tax, Wealth Tax, increased
remedy to middle class persons. These are all steps that we have initiated and there
are very significant steps with regard to squeezing of black money. I am receiving
various applications and requests from various sections of industry. The popular
opinion is that this should be squeezed because if parallel economy is brought into
the official economy, then obviously the size of your economy will increase and
your GDP will increase.

Your revenues will increase. Increased revenues will enable me to bring
down taxation percentages or taxation slabs itself. But we are not interested in the
harassment of any section of assesses in this process. As a result of which, I am
applying my mind because for some steps which we have announced in the
Finance Bill, some rules and notifications need to be issued. They will be taken
into consideration. The Black Money Bill will come up with regard to foreign
assets and foreign incomes.

Madam, this morning there was a miscommunication or communication
gap from our side. It also mentioned about negative voting with regard to clause
184. That is not so. Clause 184 has to have a positive vote. [ may just correct that.
HON. SPEAKER: Okay.

SHRI ARUN JAITLEY: I had already made a statement in the morning as to why
for the present I am just deferring for some time the PDMA. We have given

several indirect concessions also. It may be of some interest to my friends in the
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Congress Party that amongst the various indirect concessions that I have given,
some are meant for manufacturers of footwear in India, S &1 9 ¥ €, Twd
ERICES

Today we are becoming a great manufacturing hub, at manufacturing low
cost footwear. Therefore, hopefully with these concessions the whole of this
country can get footwear rather than only some people wearing footwear. So,
people wearing footwear is not a bad thing to happen if India becomes an
important footwear hub itself.
N wfeR wedE: a8 Twel g A1 el
S U Sicelt @ ANl RE D Bl g8 BHl R B, IS IS BHI F9 WikAD ol

... (cgagr)

Madam Speaker, after this I have received some representations, from
Members of Parliament, industry and various other sections, both with regard to
the direct tax proposals and the indirect tax proposals. There are some
clarifications or changes which are reflected in the amendments which I have
given. It is customary that the Governments are responsive and listen to all
sections of the society.

Therefore, for clarity purposes I will read out those paragraphs. The first
amendment is with regard to the direct tax proposals where I am making some
changes. The first aspect is with regard to the ‘place of effective management’. In
the Finance Bill, 2015, it was proposed that a company shall be said to be a
resident of India if it is an Indian company or its place of effective management at
any time in that year in India. Concerns have been raised with regard to the phrase
‘at any time’, which may lead to unintended consequences. Such as even one
board meeting in India may make a foreign company a resident in India. The
explanatory memorandum to the Finance Bill, 2015 states that guidance note will
be issued in this regard. However, taking into account the concerns raised, I

propose to drop the phrase ‘at any time’ so that no ambiguity remains. Thus a
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foreign company will be treated as a company resident in India for a previous
year if its place of effective management is in India in that previous year.

Let me come to fund manager regime. The Finance Bill, 2015 provides for
a special tax regime for off-shore funds. The special tax regime has provided for
broad based funds. Accordingly, clause 6 of the Bill provides for certain
conditions regarding minimum number of investors, threshold of participation
interest of a single member of the group or connected persons. These conditions
cannot be fulfilled by the Government funds, sovereign wealth funds and pension
funds, which are regulated under the laws of their countries.

Accordingly, I propose to provide that these conditions regarding minimum
number of investors, threshold of participation of interest of members, etc. will not
apply in the case of investment funds set up by the Government, by the foreign
Governments or its Central Bank or sovereign wealth funds and other funds as
may be notified by the Central Government subject to fulfilment of conditions.

Then there are some changes I am making with regard to the alignment of
provisions of the Income Tax Act with the ICDS Acts. There is an important
announcement that I had made in the Budget speech with regard to tax incentives
for the State of Bihar and West Bengal because the Prime Minister’s commitment
is that some of the States must be helped in order to grow.

Let me come to fund manager regime. The Finance Bill, 2015 provides for
a special tax regime for off-shore funds. The special tax regime has provided for
broad based funds. Accordingly, clause 6 of the Bill provides for certain
conditions regarding minimum number of investors, threshold of participation
interest of a single member of the group or connected persons. These conditions
cannot be fulfilled by the Government funds, sovereign wealth funds and pension
funds, which are regulated under the laws of their countries.

Accordingly, I propose to provide that these conditions regarding minimum
number of investors, threshold of participation of interest of members, etc. will not

apply in the case of investment funds set up by the Government, by the foreign
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Governments or its Central Bank or sovereign wealth funds and other funds as
may be notified by the Central Government subject to fulfilment of conditions.

Then there are some changes I am making with regard to the alignment of
provisions of the Income Tax Act with the ICDS Acts. There is an important
announcement that I had made in the Budget speech with regard to tax incentives
for the State of Bihar and West Bengal because the Prime Minister’s commitment
is that some of the States must be helped in order to grow.

17.00 hrs

Whatever package we have announced for the State of Andhra Pradesh will be
applicable to the States of Bihar and West Bengal. Therefore, those are being
incorporated in the Finance Bill itself.

There is an important issue of Cooperative Sugar Mills just like the issue of
Cooperative Banks that you have raised. The Sugar Mills operating in the
cooperative sector in certain States of India, particularly Maharashtra and Gujarat,
pay to the sugarcane growers a final amount often referred to as the Final Cane
Price which is over and above the price fixed by the Central Government under the
Sugar Control Order, 1996. The payment of FCP over and above the said price and
the timing and the manner of its determination have resulted into tax dispute
regarding allowability of the excess payment. I propose to provide that the amount
paid as price of sugarcane by cooperative societies engaged in the manufacture of
sugar at a price which is fixed or approved by the Government shall be allowed as
a deduction in computing the business income of the sugar cooperatives. The
proposed amendment will resolve this tax dispute prospectively.

I now come to Deferment of MAT with regard to REIT/InvIT. The Finance
Bill 2014 provided for tax neutrality in respect of exchange of shares of a Special
Purpose Vehicle with the units of a business trust. However, no neutrality/
deferment of MAT liability was provided. The liability under the MAT may arise
due to recording of exchange of the shares with the units at fair value in

compliance with the provisions of notified accounting standards by a
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shareholder, being a company. This may result into cash flow problems for the
companies.

In order to address this issue, I propose to provide for exemption from levy
of MAT on gains and losses arising from exchange of shares with the units of a
business trust REIT/InvIT. The liability under Minimum Alternate Tax will arise
only on actual transfer of such units. Now, I come to MAT on Foreign companies.
The Finance Bill, 2015 proposes to provide that in case of FIIs profits
corresponding to their income or capital gains on transactions in securities which
are liable to tax at a lower rate shall not be subject to MAT. There is, however, an
old dispute which is pending in the Supreme Court. Considering the various
representations received subsequently and the fact that certain incomes are taxed
on gross basis in case of foreign companies, I now propose to provide that the
amount of income accruing or arising to a foreign company from (1) capital gains
arising on transactions in securities, (2) interest, royalty or fees for technical
services chargeable to tax at a rate lower than 18 per cent shall not be liable to
MAT. In addition to this, as far as indirect tax proposals are concerned, there are
some representations that I have received from a number of Members of
Parliament. The first I have received from the industry and from Members of Goa,
particularly with regard to iron ore fines or the powder which have are mined
there. Domestic iron ore miners, especially miners of low grade iron are reeling
under pressure due to substantial fall in international prices of iron ore affecting
livelihood of several sections of the society associated directly or indirectly with
iron ore mining. As a measure of relief, I propose to reduce the export duty on iron
ore fines below 58 per cent FE content from 30 per cent to 10 per cent. However,
export duty on other iron ore required by domestic steel industry is being retained
at 30 per cent.

As a measure to provide a level playing field to domestic manufacturers in
the private sector vis-a-vis Defence Public Sector Undertakings and Ordnance

Factory Boards and imports, I propose to withdraw the excise duty exemption
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presently available to the Defence PSUs and Ordnance Factory Boards. I also
propose to withdraw the exemption from additional duty of customs, CVD, and
SAD in certain cases. These imports will, however, continue to remain exempt
from basic customs duty. These changes will be effective form 1% June, 2015.
Further, direct imports of such goods by the Government of India and the State
Governments shall continue to remain exempt from basic customs duty and CVD
and SAD.

Then, for the hon. Members from Kerala, who have all met me regarding
natural rubber, rubber is a plantation crop. Over 12 lakh farmers are dependent on
this crop for their livelihood. In recent months, the prices of rubber both in the
international and domestic markets have fallen considerably. To protect the
interests of rubber growers, I propose to increase the basic customs duty on natural
rubber from 20 per cent or Rs.30 per kilogram, whichever is lower, to 25 per cent
or Rs.30 per kilogram whichever is lower. While the increase in the ad valorem
component of duty will protect the interests of domestic rubber plantation farmers
when the prices rule low, no increase in specific component will protect the
interest of domestic users of natural rubber as and when the international prices
rise.

In order to promote ‘Make in India’ by boosting domestic weavers and
exporters of silk while simultaneously ensuring reasonable protection for domestic
agricultural industry, I propose to reduce the basic customs duty on raw silk from
15 per cent to 10 per cent. This will address the problems of duty inversion in the
sector of silk yarn fabric and attract a basic customs duty of 10 per cent.

In Service Tax, I propose to make some changes in certain penal provisions
in the Service Tax so as to broadly align them with the corresponding provisions
of the Central Excise Law.

In the Budget of 2015-16, several social security schemes were announced.
I propose to exempt the levy of Service Tax on life insurance business provided

under the Pradhan Mantri Jeevan Jyoti Bima Yojana, services of life insurance
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business provided under the Pradhan Mantri Jan Dhan Yojana, services of general
insurance business provided under the Pradhan Mantri Suraksha Bima Yojana and
services provided by contribution collecting agencies under the Atal Bima Yojana.
In addition to this, I propose to make certain amendments arising out of the
Budget proposals. Notifications giving rise to these proposals are being issued and
shall be laid before Parliament in due course.
With these announcements, Madam, I commend the Finance Bill to this

hon. House for approval.
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#it Afcodo @S : HHF el U FaRIAPd R 1 AUl D Fed D AT T
AfhT -l 31w adbial Dl R DA e &1 1 &9 § a9 T8 B, R U B Bl
TS IHIA ® U W B OMY Al I IAD! JRIYHT 31 BRI & ol AN 3BT e
eperar] a9 € ST oue Bel fb fquer & A, WA 3YHl R B RO, 'H
PR HRA &, B9 37U AT 40 ol SI9 AW JeR A T AR BISd © d 84 W T IR
BISAT TSl 2l... (Y)Y T 99 W &l ¥ I8 Bel g b S urdt & anr an fque
H R1aw dew € 9 s Ufdalem fa & iRy &) ® € I8 WOR A7 S .. (@aer)
2013 & a1 # au At urdi | US UE b AT G qb IA WUC & PR g8 U TG
BT AR F&T H R AN ®1E a o & 7y a1 de VfFafee e g w ot &
ARl T UHAd B} Whel HHCT H a1 Il S9 W 989 8N & d1G... (JJeT)

it 3BT Sieell : WA Sfl, 3T W B8 W &, 98 99 2l... (Faum)

2 AfcHABIOH TS AT dlel 5 € A1 A 93 S gl... (eaem)

2 VU1 Sl : MY §0 S18Y| Yeb arad G SIfo1Q A1 989 Q& 81 SMY| Sia ory) fopan <t
DT Ut & X A1 7 I TG DI FI Bl l... (@)

N AfcABA @SN US T AR 7 W B BN, SHS AESE W BHAT AUDT 1
FABR I BTl 2013 W 89 Fa+ Aaax fHar 21l After hearing all the objections from
the Chief Ministers, ST 9% fiffver w8d € 9 99 a1d oY & A4 | M9 ST 918d 8, S99
W & IfelI™e H HF a1 &l I8 9 89 |aw Hod) urd B ol 899 I9 gheliic
81 fba, rgor # W T8 R, Ifdb MY IH W FA1d BT AT of A &1 3T IHH <l
B I B2 3AH el BT WifdorT 781 2 .. (raem)

A el :  I9 TR Il 989 T8l 8l I8 o

... (cgaym™)
5t AfcadoA @S @ U YA F 70-80 WC S FHRic P o, I8 Fabra &l
...(cTag) 3Mu+ I B < BT AT @il | . (SFgem)
AT 3eWeT : S SN, MY BT fdal TR a1 Biforg|

... (cgaym™)
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#it AfcAmrow @S I9 f[Ad 4 I o fogepd of ... (=@g™) a¥ 2013 &1 S e o1, 98
3d o, gAY B dE | § fF S Rea aifvg| . (cragm) & swe faRg & 8 €1 ey
IE PE T © b ITP! dolg ¥ Wl grIie &l el | 60 BRIE o BT s=ariie =gl
e arell 213U Ul W W H 98 91 SSw ol MR Bl HT J T MY 3MUD U ol
TR Tae & Sl Nifde Ugdl @ 9, I9a e & fhar 77| 99 a9 sa9 W g9
gletd oft, AT 39S qras(g |l il =1 3t S A .. (Faer)
A Se8t @ 370 s e W A Hedbr Bigd f[d W Ferifthe e gt |

. ()
3t afcdro @S: W1 IS HeAl © [P AT gHHT VAT TR A Hifog| .. (@r9gH) QT
TE B =iy, Rife fReerk & oMM § Maew 3 9 9 aR S 919 BT dIeaR S9 99
BT B BRI B &, a1 T BT AR . (FaET)
AEAT & : @S Sfl, 3T BI59 [ R FeRIfbome giod|

. ()
2 afcerdro e ¢ # MUY It e Arean g 6 I8 [ S 8, gy 89 SN @l
Ted g, Safeh I MY fapremr ared € iR a9 2014 &1 Qe @ ared 21 ... (cgaer)
#Y 3TUT STl : WS O, MU 3wl fhar f6 39 R 989 g R Q| . (raum)
A AfcAdoA TSN MY I diem T < 3| .. (FaeT)
2 3BV Tee 1 W TP ATUD! TSN B AN Hadl fee U A 989 IR I8 &l F 3T
garsy f a¥ 2013 & 9 § w7 39 <o A Rars &) oA foae & forw o doa) 8§ an
TE? .. (Tagm)
AN Afcedew @ ¢ fFAE @ RGEE @ Ao & oy s vresT T S a R a1
T-IS IR TR .. (HauT)
it 3r6uT Sieett @ 9Y 2013 &7 faer R & Ao T80 = <@l ... (@raer)
#t Afcado @S U Y| . (@gH) TSI SN T W .. (FaaE)  REE @
AR H T . (FAU) §E $O A1 .. (FIYF) AfhT R 9§ 2013 S BT 8H AL

A1 Fhd ? ... (Faum)



30.04.2015 182

it 3BT Sicell ¢ WS WTEd, SHBT Adeid I8 & & 98 a9 1984 & a1 § &9 a¥ 2013 &1
faet A ST srgafar el <l .. (raem)

it Afcerarel @S : F 4 9, A N D I F R 2 . (Fr@um)

MY AN BT YAT 9801 B 8, AN I §d1 8 & [ DI & Al b & BaR | T8 g,
Rrag & Reomw § e & Raa €1 ...(ag) oMY VAT TTold JaR &R X &1 3T I8
T JaR HRAT BIS QoY ... (Fae™) § mqs &9 9 Yo AR Aol o1 aresan g o 3
W A o] .. (ag™) AT & IR H dee §@ 7 T HEl? ... (qdgr)

Tod T8, IF R S At =l 2 L (Taem)

A1 31eALT ;3T HIgw fddf 9=l 31 S|

... (cagm)
2 AfcereTol @S VAT Told JaR &R & 4 AN UlaR 3 AR &1 ... (aer)

There is an article called ‘NREGA, the only insurance for India’, in which the

World Bank says:

“The World Bank on Tuesday said that the spike in ‘unmet demand’
for MGNREGA jobs is an indicator of increasing rural distress.
Since the Scheme is the only and therefore the best bet India has for
mitigating the impact on the poor of the recent unseasonal rains, the
government should take steps aimed at arresting delays in wage
payments and the rising unmet demand for jobs. “If you are a State
hit by the unseasonal rains, now is the time to tell those responsible
for implementing the MGNREGA to give their best...it is the only
insurance India has...,” said World Bank.”

I g TEARIT WA BT AT 3T YT B X2 81 I§ H AU A § o ATedl g,
T #A SN & AfeF H A1 AR g TS MuD! W A ® 5 o9 smEyash # M et
off, @ T AN, IT WReA I Ao, Pe RS, fre-s-id 3R dved
TIHIA B W Bl dRI® DAl ATl I W STAT Hgfol &, & S aNIh Ham o, e
N feprrefiia <91 € g9l sHice RAl d18d ¥, Blell Bl dmed o, ¥ Gt diST et
ATe 2, fhv ) 3y gen v wEd § 6 ous S H $o el gorl a1 9 =iel e
< He H B g2 W SN &1, &9 fhar 8§ U9 dieid &l (raer)
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A STETE ¢ MU FI R qul ATl

. ()
3t AfcoeTold @S Hexl & oy ¢ 37U & Falrs, V4T dield &1 Jrvurmad Jael & folg S
o TS, B9 B TS, UNT 3T deld &) I &R AT Smue & il (g Ray, Rrde
ST RPI <1 8, I A1 AT 60 ATl H 3R o Wl 8 gl A1 AT <« H gl
3T T HeR T BT iR A o dwe ffor o= St ol ST @ /@ g, o fiv
TR TE B, I9a fog 9 vatde T8 fhar S A @ Sa Hed dar 8 |
oq1?... (aym)
AT 3eel @ WS Sff, 3R IMUGT FIRfFHe 81 T 81 a1 M Fol | FeiRfthae &
gy |
it afcAaTof @SN AeH, UH TR & SUET A SR o1 21 §a9 99 98 © f6 3% ©
fep sy urgw MAfReR ot fawgeare A €1 98 St 81 a1y & dlerd € b gaR wigH fAfReR
HEl I 3T &, HEl T8I, SADI Il 3MID IR 2| ARN BT ATGH Bl & oAb, . (Taem)

it 3BV ATl : BT HEl off W& g, H I8 He @ AT, (agm)
2 AfcAdSA WS ¢ MU ST Hel, G AeH g3l 3T Hel fF g9 var #31 fora <o #
€, P8l §, Ig Al AH BT §l AUD A Byl ©, AT A el gATl S H U a1 Bl
JfhT TRHR AT AP B, AfhT IHBT TIR B Bls A< & fha & b Pl o & &, bl
Tl ... (ragm) T A, #9 MUt I el T8 @ ol (SFauT)

Y IS, SMUhT WRBR 2| ATUHT ATed &dl &, @4l Aot &1 Do not ask me all
those questions. S =S mus & oft afds # 78 & |ran o % Sreeht w'e gg v
FHell [ ps IR AfReR I8l € S S 919 aTeR del off, 9 a1 B MU arsl B
..(3ag) 3R 9% 919 S B, 3R 3MMY |HS ¢ Fdifh S9 I g Sl 1 IE HHl el
garn o, el Sfefasierd & FR S=i iy Ad-fewth T8 @1 il fFfl WAR & FR
Smr-fewoft 8 @ oft | (eragm) Aen-Aen U 9T MARAT & R o7 fdh MU g9
S H ad DY B MU ge-3Ar3e b1, 3Muh! ye-arae fharl Vil Fiol 3R oY dreld @
qr B! W1 AT T W ITR ST TSI IR S/ Y&T H oA TS (FagH) HH F HH S
a1 urferamie @t TIRAT Y e o ST o dien =2y, &4 drer iy
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3T H, # Pear =Ed g 6 I8 TR FHel T8l ol (Fagr) wsH fAfiRer wree 90
gl S oMU SO ¥ @1 © el A o Wa I SURd el | g AH T
.. (@) ¥ < BN 1 & fog 98 €I ... (ad™) I8 99 9d 21 # oMUy deal g SiR
MU g1 & A1 AMBY| YD Felddl 8, da Sl Bl ekl & olfp qebl b HZAl B
gfou| 19 9 Sfffthd & goRT & o, Ue war e Rl (7@ee) I8 oy g gl
3R Tad € a1 § 39 a1 B B <1 ... (ag) Afp a8 9= 21 99 9ot 98 ¥ e
g1 99 db g8l W SR & B, PV HM o1 21l SAIAY § 377qe AHT g a1 @ &
g1 3y forar 71q HIfY] 2013 &1 et Ry 3R M afey ... (raem)
HON. SPEAKER: Now, Shri Nishikant Dubey.

... (Interruptions)

PROF. SAUGATA ROY : Madam, please allow me to seek a clarification. ...
(Interruptions)

SHRI P. KARUNAKARAN: Madam, please allow me to seek a clarification. ...
(Interruptions)

HON. SPEAKER: After Shri Nishikant Dubey, I will allow you.

N AR ga: g Aeey, o a9 A ARGR B Sl uiferdl 81 8, fa< w31 St
I HI g G H <@ @1 g [P BT Upree ST Bl Ao & oy Tes 1R 39
SHIC ST o IT Tl FE A IS I T olfhd Mes B $Y T $Y HRE Bl T M
goic ¥ Tiee AMCEYH Uiferdl @915 21 ShAM H Tics Bl 3R USdl & 3R $B 1 Y

B Bl ¢l Ul 9 | @ Uil & BRI Solagi e 4, ST b 89 ‘W g

SIEAT B TWE O T & 89 AGISA IOl BRI ©, DRYSR ISl BRA © offhd A-aR e ®

qME 7 T[S HT YT & BT Tl 3 I8 | g9 dISl B $HIC 984 §91 =1 H PHEAT Al §
fh YRT AR B VAT HA-A1 3ARNfeT o o= R ‘A 39 sfear oY & ik o
golagI T ISd o W 8, I Hd b ?

D Al HC B IR H THUBIAE Dl Feikibo &A1 § DI & AR & dQ
AU $H S DI gAIG AT AT| 3 ST ST XIIRE of BRI ©, $HH I YgIAfaed
SR O &, 98 UHUHSTS W ] BRI AT &l B2
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SHRI P. KARUNAKARAN: Madam, I appreciate that the Government has made
some changes with regard to Import Tax on the rubber. To some extent, it would
assist our rubber farmers.

There are three other major issues as far as our State is concerned. We had
met the hon. Finance Minister. The Chief Minister of Kerala and other Ministers
also had met the hon. Finance Minister. One major issue is concerning the
cooperative sector. Two types of taxes are imposed on them. One is the tax on
deposits of the members and the other is the tax on the institution itself. I made a
mention in my speech also that there are about 1,500 cooperative societies; and all
these societies have to give tax. Secondly, the private banks and the public banks
are allowed to give their details up to Rs. 10 lakh whereas in regard to cooperative
banks, it is Rs. 5 lakh. So, it is an injustice to the cooperative sector. So, with
regard to the cooperative sector, I think that the Government should take a
favourable view.

Madam, now, I want to say about the NRIs. If the Government imposes tax
on all the NRIs, I think, it would the unkindest catastrophe. That is what I can say
about them. There are people coming from Yemen, Saudi Arabia and Iraq. What is
their position? But how can the Government think about imposing tax on all the
NRIs? I would request the Government to consider it again. That is true in the
case of the agents of the lotteries.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Madam, I want to associate
on this issue.

HON. SPEAKER: Yes, you can associate.

SHRI P. KARUNAKARAN: About the agents of the lotteries, 90 per cent are
physically disabled people. How can the Government think about it? So, I would
again appeal the hon. Finance Minister — the hon. Prime Minister is also here— to
please consider all these things. We had met the hon. Prime Minister also in
regard to all these issues.

HON. SPEAKER: Prof. Saugata Roy.
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SHRI E. AHAMED (MALAPPURAM): Madam, give me one minute.
HON. SPEAKER: I have already asked Prof. Saugata Roy to speak.
SHRI E. AHAMED: I only want to support him.
HON. SPEAKER: Yes, you can support him. It is okay.
W. W W : qEedl, # AU a1 BE gl g suielg I8 Had H STl ard wead H |
# U a1 HET ol AT AT A R PIAbT & Tgd-4 Sdord AU A1 9 B8 B I b 37
RGN PRSI Td ¥ 3 & iR 97 I 39 B 48 a1 81 91 I oedt @t )t a9
B & Al TR A AT 89 SHT BRI & I bR d Sl Bl GhIE W W & olfhd I8 S
RiaeH w2 2 5 e e BT I WIET Mes B GOIRM B9 A 99 Bls ST US,
U HRU I© b AT AHhdl § R I8 U U9 HTe T8l sl §l 3T I T4 AR
B U IS ST BT STGH B, b S0 FAHI o Fhal 2l H A HH el 99 R T8
AT § oifhd Q9T S Roice™ faa 21 A%1 ooy o {ig © fh 39 I 3 a1y |ifyy wiife
SIor) S § 9ga-9 BIC-AIC artisans W & &

T S 99 I8 7 [P oMud <o yuISled H IS Holaeiad 394 T8 ¢l IE I
T & o fpdl & fou oft TRPR &1 ST TS T8 B1 399 ST St el w §, 98 Udid
Bl Tl ST HRUNS BT GT & &, <o HH A DI I Hel § I8 I Al ATdH! i
® ATAR Tl 3 I I W STST TE 2| YD 37 TSI I AN BRA SR I
e B AP MU U & WY TR (SR VSt TaTssH wol) Pl SR fpar g, o “#e’
(fafmw ereeeic <) @1 dax fam € new investments avenue in alternative

investment fund MU= a1 8 IT¥E 3MUB! AT & fF B BRA s P (I BT
Afg sMuesT I8 fIeR 2 fh ®RA SavcHe ¥ & ob SN de7, A1 31 394 Dls IMURT &l ¢
cIfer # Ugel 3MUD &e gl g (b oMU fifed Famist & oy g9 <o # st 1 Refiw
ARTgl I8 Wt § Pear g P oo S ot @@ fhan 2 fop foft @fad @1 a1 sl ot @
50 gfRra URIe fEgem | B, Al S Ca ol TS| dreThie Sifl e el gt ar
AR’ TE B, AT g W § 9wl axar g1 Afe fe # @ fivmw e, e |
HU W 3R FE o TE <M, AT AP T 2, § sHh1 wwlH v g




30.04.2015 187

3id ¥, § 9% HEN dredl § % 9 <o yuIeie &l =dl # oMU 7 S i SE &
IR # =@l B AT A TS B B, § T8 S & o H A & d9 s e g
TE g Art A KRR A S stidied R o, 1 9 A &1 A€ Her of fF A S| A
R weAfd & fa fod St S e giie-¢ & Sver arll off, S W B SR W B
o Hifdh 98 WHR Hedl N 6 80 ufrerd AN &1 ddc &1 =feyl § Hear g f& A
gfrerd @l &1 S B 1Ryl fram & oW wlieT g S o o T @ 21 ey
TRIT & AT TG DI 9T o &l 3T B & [P Uhlsdd ISR 81T, Rars & e g8rf,
FefETa HINSR B, @ w1 I8 fham™i & S BIHaR BIT? 39 I8 RN 98] a9 o o
fF PR SAA ot 8, afq SHiF ot STdt &, a1 o1 fha™ &1 I S @iy |
AT A& @ 9T AN ofs Ufgaoier 1R ==l 7 B
W. WA W : Sicel St 7 39 5T &1 Sorn o, g fawy ==t 1 T8 o, fd Siceft St
J ®El fh & STauHe &RAT ATed § SR MY IWH whlac Sidl <8 &l ... (ag™) 89 SaH
WHIC Tl STl dlad &l offdhd 89 fhdd & SR & oy ofed &l TR g1 I8 AW
Fel gl ... (raur)

A ateme @ No, not everybody. 3@ ofieR o a1d &8 & &l

.. ()
SHRI BHARTRUHARI MAHTAB : Madam, I would like to raise two issues
here. One is relating to the explanation of GST. The proposed GST Bill that is
pending before the House may come next week or may be deferred. We do not
know but it is listed and that is a Constitution (Amendment) Bill.

Here the question arises relating to the CST — Central Sales Tax. When
minerals are extracted from the mines of the mineral bearing State and it is taken
away to another State for value addition and for production, a tax is paid other
than the royalty to the Centre and that also follows back to the State as per the
share.

As everything is still pending, my question here is that with this devolution

of percentage from 4 per cent to 3 per cent and then to 2 per cent, is this taken also

into consideration so that the money will flow back to the State as it was earlier?
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Another issue is relating to the gold bonds. Gold bonds are basically to
replace physical gold. The idea is to reduce import of gold and the thought of gold
bond is really very noble. Here, it reminds us that it should not get diluted like the
Rajiv Gandhi Equity Savings Scheme.

The Government should issue draft guidelines. Or, should I put it in a
question form? Is the Government thinking of issuing guidelines and getting
feedback similar to what regulators such as SEBI and RBI do when such bonds are
issued? Another point is, these gold bonds will earn a fixed rate of interest and are
redeemable on the face value of gold during redemption. Will the interest that is
earned from that product attract tax? That is all.

HON. SPEAKER: Shri E. Ahamed, you speak for only one minute.
SHRI E. AHAMED: If I will be able to finish it in half-a-minute, I will do it.

Madam, I have to only substantiate what Mr. Karunakaran has mentioned
here. Those people who are working there in the Gulf countries are not rich
people. They are labourers. They are there to eke out their livelihood. There
whatever they get they are sending it back to their family here; and that is a big
source of income also for us. They have been taxed by the hon. Finance Minister.
My only humble request to the hon. Finance Minister, Mr. Jaitley is this. Hon.
Finance Minister, you may please show some mercy to these labour class people
who have been eking out their livelihood in Gulf countries. They are not rich
people. They are poor people. Whatever food they are licking, after licking, they
are sending it to their families. They shall not be taxed. Please show the mercy.
Encourage them to bring the money here. Encourage them to earn money for our
country. My only humble request to Jaitley Ji is to listen to the request of the
people from Kerala.

SHRI D.K. SURESH (BANGALORE RURAL): Now the Finance Minister has
told that they have reduced the import duty on raw silk from 15 per cent to 10 per
cent. It will affect the whole of Karnataka, Andhra Pradesh and Tamil Nadu.

Already, the prices have fallen. Kindly consider this issue. Earlier, it was 30 per
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cent. It was reduced to 15 per cent. Now you have reduced the import duty on raw
silk to 10 per cent. Kindly extend it.
SHRI KODIKUNNIL SURESH: Madam Speaker, regarding MPLADS fund, the
hon. Minister has not mentioned anything about the enhancement of the MPLADS
fund. Also regarding Sansad Adharsh Gram Yojana, it is a Prime Minister’s
programme. The Prime Minister is here.... (Interruptions)
HON. SPEAKER: It is all right. You have already raised your point.

... (Interruptions)
HON. SPEAKER: No, he will reply afterwards.
#it gpA g (=) @ orewer S, AFENY a7 #AT S o7l 3fu |agd H fHAE & aX H
Fs 94 Dol ol S, [T T W, B F T B B TR & an § ER e
T, P8 [ ff forg g € STt wwon Wt @) Sredt | § 98 e g P 59 e e d &
i, R oy foran & &1 °won &R < 89 W T8 $Y DR Tl e |
S ITBUT Sicelt : IfETE Sfl, AT §PH (48 Sl 7 1 B, Al & Fde H YaRIeSl S
9 A @ U WHIG B ST gH! 8, Y' JAUD! BN H M & gHl §l sWd AfRad
HRBR M Fral R A1 o &R @) 21 A @l St 1 B B 3R JiRiRAT T8
8 @ ard deil [ checked up the figures in Punjab. Out of 110 metric tonnes, 64

lakh metric tonnes have arrived in the mandis. Madam, 57 lakh tonnes have
already been procured by the Government. If this is the performance as far as
procurement is concerned, the balance amount which comes is also going to be
procured.

I think it has become customary now that we should all be concerned with
regard to the farmer but nobody should be allowed to use the farmer as a political
instrument.

When the Budget proposals came up this year and last year, some of the
hon. Members were asking me, “how do you squeeze black money?” When I
announce a proposal that all right let us squeeze domestic black money, there is

one way to squeeze it and this is a practice which is a global practice. Even in the
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United States if you have more than 10,000 dollars, you have to declare your
social security number, which is their substitute for a PAN card.
Now, the proposal is to allow people to transact in cash because they say

that farmers have cash. RNT=M $ § BT | golge BT 8, 7t fha™ &1 98 o

T 21 gH 599 dfed M1 Al AT R Sfl, dfed B I BH B WR s6H <a T8l
| 3TUehT S GO IRd1d & & U e &R @l &1 81 MMy, AR TH=R & Afdxl bl
AT A1RY, A B UH-Udh Rl & 3SR SN O &9 A1ST § &7 e o, 3 o aret 2l
¢ B IR B FARAT DI © e MY Yweilebe CIfAY a1 48 B¢ H 37U U1 U9 dre Ao
SITQAT, dTfh S9® 915 fhdl & U slbH+T H Tolde R Bl (U MMIH Bis g8l 7 9|

B YR D SO H b Had R IoMT 2 6 qeR A Sl A o &I WhIT 8, N
T TRE 8 I AT M| [IFB FW T BeeA Sl IR Fe1 & 2l H 3ue ofaRaw # tw
3R 3R < g b I8 Sifow den w8l 8, T ST U ATYH b A1 H1 fawy §l ot
A S 7wl fF AR vdadcy fsd 60 AT 7 g8 iR ' o e &1 g @1 ag awn
A1 60 Tl H U1 g8 & FrAd1 Yd 84 B IS W@ 2l

One hon. Member from Kerala has been mentioning about Service Tax on
NRIs. First of all, let me clear one fact that there i1s no Service Tax on NRI
remittance. There is a Service Tax only on intermediaries, who facilitate that
remittance. I H 3R B

R NI al & BIC-BIC TRIT ey da dTel 8, I W A4 <o ATh BN QIfog |
The threshold limit of Service Tax is a turnover of Rs.10 lakh. a1 S s &7 @1
SR 8, I <1 USdl © 3R I BIel &, ST 3U el {6 e &, Bie-vlel M &xd ¢

So, the threshold limit for starting is Rs.10 lakh. Therefore, those people, whose
concern you have in mind, are in the lesser category and there is no such
difficulty.

SHRI P. KARUNAKARAN : As far as Government lottery is concerned, there are
no big dealers.

SHRI ARUN JAITLEY: If they are under Rs.10 lakh limit, there is no problem of

Service Tax then. If there is no big dealer, there is no problem. ... (Interruptions)
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One of the issues is regarding MAT of FlIs. It has been raised repeatedly
and let me again clarify it. What I have announced today and the problem which is
pending, are two separate problems. There is a problem, which is arising out of
two views of judicial authority, whether FIIs are liable of a MAT or not.

With effect from 1% April, 2015, I have done away with it. There is a legacy
issue. That issue on account of those conflicted opinions is now pending in the
Supreme Court. Yesterday, the matter was mentioned. The Supreme Court has
said that they would fix up some date of hearing after the summer vacation.
Therefore, that is not an issue that I have announced today or I have anyway
interfered with.

I have only clarified with regard to capital gains arising out of transaction
in securities, interest, royalty or fees or technical services chargeable to tax at a
rate lower than 18.5 per cent that these will not be liable to any MAT. The
pending dispute is somewhat separate.

You had raised the issue of the cooperative banks. I will certainly give
attention to that issue as we proceed in the course of the year.

Even with regard to the issue that you raised with regard to PAN Card,
people not having bank accounts etc., representations have come to me. Our effort
is, as I explained, to squeeze the quantum of both foreign black money and
domestic black money. We have to discourage people from using it. There are
various steps which we are announcing. Now, this will have to be done in a phased
manner. This cannot take place overnight. [ will bear all those suggestions,
including yours, in mind, but let us be clear that when these steps are taken, at
least the political system should speak in one voice because as we bring more
people into the tax net and black money becomes a part of the system, GDP
improves and tax collections improve. This enables me to bring down the tax
rates, if this money comes within the system. So, some of the issues that you
raised with regard to rupees one lakh, are to be dealt with in the rules. I will

certainly bear in mind the suggestion you have given.
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You also raised the issue with regard to foreign investment etc. I have
clarified it in the beginning. There is not a single State in this country which has
said that it does not want any kind of foreign investment. In fact, every State,
including your State, is making an effort. You had a very successful global
investors’ conference and I do hope that your State gets more investment. If your
GDP goes up, the national GDP goes up, the national income goes up and the
poverty levels come down. Therefore, we should not grudge anybody wanting to
get an additionality of resource into the country.

You said that we should give relief to the middle classes. In the last two
Budgets over the last 11 months of last year and this year, we increased the
exemption limit last year. I wish I had enough money in my pocket to even
increase it this year. In future, if [ have it, I will certainly give a thought to it. But
in both the years, unprecedented kinds of exemptions have been given because it is
the policy of our Government that the size of the Indian middle class should also
be strengthened. That is how the purchasing power of India will go up. So, people
must be incentivised to save more and also to have more money into their pockets
so that they can get to spend more. Therefore, granting them exemptions is a part
of our structured policy. There is no difficulty with regard to this fact.

As far as Shri Mahtab’s question is concerned with regard to mining States
and the GST, once the GST amendments are passed and the laws are put into
place, you will realise that there is a huge importance of this because India will
become one seamless market. Some States are going to benefit very much. The
other States will benefit a little later. No State is going to lose. If anybody loses a
penny, we will compensate.

The decisions with regard to the quantums and how much to be charged,
will be taken by the GST Council. You asked : How will you do it for the first
time? Then, I will not be the authority. That is a question that you raised the other
day.

SHRI BHARTRUHARI MAHTAB: You are the Chairman.
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SHRI ARUN JAITLEY: I will be the Chairman of the Council, but the decision
will have to be taken by a three-fourth majority in which I have only 33 per cent
vote. | have only one-third vote. Sixty-six per cent of the vote is with the States.
So, the States and the Centre will be compelled to sit together to arrive at that 75
per cent figure so that they are able to take a decision, so that there is an equitable
amount of tax which is available and hopefully, the tax of every State will go up.

With these few clarifications, Madam, I commend the Bill once again.
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HON. SPEAKER: The question is:

“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2015-16 be taken into
consideration.”

The motion was adopted.

HON. SPEAKER: The House shall now take up clause by clause consideration of
the Bill.
Clause 2 Income tax
The question is:
“That clause 2 stand part of the Bill.

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 Amendment of Section 2
Amendments made:

Page 6, after line 8, insert—
(ba) in clause (24), after sub-clause (xvii), the following sub-clause shall be
inserted, namely:—

“(xviii) assistance in the form of a subsidy or grant or cash incentive or
duty drawback or waiver or concession or reimbursement (by whatever name
called) by the Central Government or a State Government or any authority or
body or agency in cash or kind to the assessee other than the subsidy or grant
or reimbursement which is taken into account for determination of the actual
cost of the asset in accordance with the provisions of Explanation 10 to clause
(1) of section 43;”; (1)

Page 6, for lines 11 to 16, substitute—
‘(d) in clause (424), in the Explanation 1, in clause (i), after sub-clause
(hc), the following sub-clauses shall be inserted, namely:—
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“(hd) in the case of a capital asset, being a unit or units, which
becomes the property of the assessee in consideration of a transfer referred
to in clause (xviii) of section 47, there shall be included the period for
which the unit or units in the consolidating scheme of the mutual fund
were held by the assessee;

(he) in the case of a capital asset, being share or shares of a company,
which is acquired by the non-resident assessee on redemption of Global
Depository Receipts referred to in clause (b) of sub-section (/) of section
115AC held by such assessee, the period shall be reckoned from the date on
which a request for such redemption was made ;”.”.  (2)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:

“That clause 3, as amended, stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to the Bill.

Clause4 Amendment of Section 6

Amendment made:

Page 6, in line 28, omit the words “at any time”. (3)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:

“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clause 5 was added to the Bill.
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Clause 6 Insertion of New Section 9A

Amendments made:

Page 8, after line 37, insert—

“Provided that the conditions specified in clauses (e),(f) and (g) shall not
apply in case of an investment fund set up by the Government or the Central
Bank of a foreign State or a sovereign fund, or such other fund as the Central
Government may subject to conditions, if any, by notification in the Official
Gazette, specify in this behalf.”. (4)

Page 9, after line 5, insert—
“(7A4) The provisions of this section shall be applied in accordance
with such guidelines and in such manner as the Board may
prescribe in this behalf.”. (5)
(Shri Arun Jaitley)

HON. SPEAKER: The question is:

“That clause 6, as amended, stand part of the Bill.”
The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clause 7 Amendment of Section 10

Amendments made:

42 of 1956

42 of 1956

Page 9, in lines 38 and 39, after “the Securities and Exchange Board
of India Act, 19927, insert ‘“and the Securities Contracts
(Regulation) Act, 1956 . (6)

Page 9, in lines 41 and 42, after “the Securities and Exchange Board of
India Act, 1992”, insert “and the Securities Contracts (Regulation) Act,
1956 . (7)

Page 10, for lines l1and 2, substitute—
“(b) any recognised stock exchange being a shareholder in such
recognised clearing corporation or a contributor to the Core Settlement
Guarantee Fund; and
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(c) any clearing member contributing to the Core Settlement Guarantee
Fund;”. (8)
(Shri Arun Jaitley)

HON. SPEAKER: The question is:
“That clause 7, as amended, stand part of the Bill.”
The motion was adopted.
Clause 7, as amended, was added to the Bill.
Clauses 8 and 9 were added to the Bill.

Clause 10 Amendment of Section 32
HON. SPEAKER: Shrimati Kavitha Kalvakuntla, are you moving Amendment
No. 45?
SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Yes, Madam.
I beg to move:
“Page 11, line 25, --
for “1% day of April, 2020”
substitute “1% day of April, 2025”. (45)
HON. SPEAKER: I shall put Amendment No. 45 to clause 10 moved by Shrimati
Kavitha Kalvakuntla to the vote of the House.
The amendment was put and negatived.
... (Interruptions)
SHRI BHARTRUHARI MAHTAB: But, Madam, it is a very important
Amendment.

Amendment made:

Page 11, in lines 22 and 23, for “the State of Andhra Pradesh or in
the State of Telangana”, substitute “the State of Andhra Pradesh or
in the State of Bihar or in the State of Telangana or in the State of
West Bengal”. )

(Shri Arun Jaitley)
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HON. SPEAKER: The question is:
“That clause10, as amended, stand part of the Bill.”

The motion was adopted.

Clause 10, as amended, was added to the Bill.

Clause 11 Insertion of New Section 32 AD
Amendment made:

Page 11, in line 32, for “the State of Andhra Pradesh or in the State of
Telangana”, substitute  “the State of Andhra Pradesh or in the State of
Bihar or in the State of Telangana or in the State of West Bengal”.  (10)
(Shri Arun Jaitley)
HON. SPEAKER: Are you moving your Amendment No. 46 to Clause 11?
SHRIMATI KAVITHA KALVAKUNTLA: Madam, I beg to move:

“Page 11, line 35,--
for “fifteen per cent.”

substitute “thirty-five per cent.”.” (46)

HON. SPEAKER: I shall now put Amendment No. 46 to Clause 11 moved by
Shrimati Kavitha Kalvakuntla to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 11, as amended, stand part of the Bill.”
The motion was adopted.
Clause 11, as amended, was added to the Bill.
Clause 12 was added to the Bill.



30.04.2015 199

Motion Re: Suspension of Rule 80 (i)
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No. 11' to the Finance Bill,
2015 and that this amendment may be allowed to be moved. ”

HON. SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No. 11* to the Finance Bill,
2015 and that this amendment may be allowed to be moved.”

The motion was adopted.
New Clause 12A
Amendment made:

Page 12, after line 16, insert—

Amendm ‘12A. In section 36 of the Income-tax Act, in sub-
ent of section (7), with effect from the 1% day of April, 2016,—
section
36. (a) in clause (iii), in the proviso, the words “for
extension of existing business or profession” shall be
omitted;

(b) in clause (vii), after the proviso, the following
proviso shall be inserted, namely:—

“Provided further that where the amount of such
debt or part thereof has been taken into account in
computing the income of the assessee of the

' Vide Amendments list No. 1 circulated on 29.04.2015.
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previous year in which the amount of such debt or
part thereof becomes irrecoverable or of an earlier
previous year on the basis of income computation
and disclosure standards notified under sub-section
(2) of section 145 without recording the same in the
accounts, then, such debt or part thereof shall be
allowed in the previous year in which such debt or
part thereof becomes irrecoverable and it shall be
deemed that such debt or part thereof has been
written off as irrecoverable in the accounts for the
purposes of this clause.”;

(c) after clause (xvi), the following clause shall be

inserted, namely:—

“(xvii) the amount of expenditure incurred by a
co-operative society engaged in the business of
manufacture of sugar for purchase of sugarcane at a
price which is equal to or less than the price fixed or

2 9

approved by the Government.”.”.  (11)

200

(Shri Arun Jaitley)

HON. SPEAKER: The question is:
“That new clause 12A be added to the Bill.”

Amendment made:

The motion was adopted.
New clause 124 was added to the Bill.
Clause 13 was added to the Bill.

Clause 14 Amendment of Section 49

Page 13, after line 10, insert—

‘(IA) after sub-section (24B), the following sub-section

shall be inserted, namely: —

‘(2ABB) Where the capital asset, being share or

shares of a company, is acquired by a non-resident
assessee on redemption of Global Depository Receipts
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referred to in clause (b) of sub-section (/) of section
115AC held by such assessee, the cost of acquisition of
the share or shares shall be the price of such share or
shares prevailing on any recognised stock exchange on
the date on which a request for such redemption was
made.

Explanation—For the purposes of this sub-section,
“recognised stock exchange” shall have the meaning
assigned to it in clause (ii) of the Explanation I to sub-
section (5) of section 43.”;”.  (12)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
“That clause 14, as amended, stand part of the Bill.”
The motion was adopted.
Clause 14, as amended, was added to the Bill.
Clauses 15 and 16 were added to the Bill.

Clause 17 Amendment of Section 80 CCD

Amendment made:

Page 13, in line 30, for “in addition to the deduction allowed under
sub-section (1), substitute “whether or not any deduction is
allowed under sub-section (1)”.  (13)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
“That clause 17, as amended, stand part of the Bill.”
The motion was adopted.

Clause 17, as amended, was added to the Bill.
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Clause 18 Amendment of Section 80 D
Amendment made:
Page 13, for line 43, substitute—

‘(A) for the words “fifteen thousand rupees”, wherever they occur,
the words “twenty-five thousand rupees” shall be substituted;

(AA) for the words “twenty thousand rupees”, wherever they occur,
the words “thirty thousand rupees” shall be substituted;

(AAA) in sub-section (2), after clause (b), the following shall be
inserted, namely:—’. (14)

Page 14, omit lines 26 to 29. (15)

(Shri Arun Jaitley)
SHRIMATI KAVITHA KALVAKUNTLA: Madam, I beg to move:
“Pagel3, line 45 and 46,--
for “in the aggregate thirty thousand rupees”

substitute “twenty-five thousand rupees each for the assessee
or any member of his family.”.” (47)

HON. SPEAKER: I shall now put Amendment No. 47 to Clause 18 moved by
Shrimati Kavitha Kalvakuntla to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:
“That clause 18, as amended, stand part of the Bill.”
The motion was adopted.
Clause 18, as amended, was added to the Bill.
Clauses 19 to 28 were added to the Bill.
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Clause 29 Amendment of Section 115 JB
HON. SPEAKER: Hon. Minister to move Amendment Nos. 16, 17, 18 and 19 to
Clause 29.

Amendments made:

Page 16, for lines 33 to 37, substitute—

¢ “(fb) the amount or amounts of expenditure relatable to
income accruing or arising to an assessee, being a foreign
company, from,—

(A) the capital gains arising on transactions in
securities; or

(B) the interest, royalty or fees for technical services
chargeable to tax at the rate or rates specified in Chapter
XII,

if the income-tax payable thereon in accordance with the
provisions of this Act, other than the provisions of this
Chapter, is at a rate less than the rate specified in sub-section
(1); or

(fc) the amount representing notional loss on transfer of a
capital asset, being share of a special purpose vehicle to a
business trust in exchange of units allotted by that trust
referred to in clause (xvii) of section 47 or the amount
representing notional lossresulting from any change in carrying
amount of said units or the amount of loss on transfer of units
referred to in clause (xvii) of section 47; or;”

(aa) after clause (j), the following clause shall be inserted,
namely:—

“(k) the amount of gain on transfer of units referred to
in clause (xvii) of section 47 computed by taking into
account the cost of the shares exchanged with units
referred to in the said clause or the carrying amount of the
shares at the time of exchange where such shares are
carried at a value other than the cost through profit or loss
account, as the case may be;”;’.(16)
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Page 16, for lines 42 to 47, substitute—

“(iid) the amount of income accruing or arising to an assessee, being
a foreign company, from,—

(4) the capital gains arising on transactions in securities; or

(B) the interest, royalty or fees for technical services chargeable to
tax at the rate or rates specified in Chapter XII,

if such income is credited to the profit and loss account and the income-
tax payable thereon in accordance with the provisions of this Act, other
than the provisions of this Chapter, is at a rate less than the rate specified
in sub-section (/); or

(iie) the amount representing,—

(4) notional gain on transfer of a capital asset, being share of a
special purpose vehicle to a business trust in exchange of units
allotted by that trust referred to in clause (xvii) of section 47; or

(B) notional gain resulting from any change in carrying amount of
said units; or

(C) gain on transfer of units referred to in clause (xvii) of section
47,

if any, credited to the profit and loss account; or

(iif) the amount of loss on transfer of units referred to in clause (xvii)
of section 47 computed by taking into account the cost of the shares
exchanged with units referred to in the said clause or the carrying
amount of the shares at the time of exchange where such shares are
carried at a value other than the cost through profit or loss account, as the
case may be;”. (17)

Page 16, for lines 49 to 51, substitute—
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‘Explanation 4.-—For the purposes of sub-section (2), the expression
“securities” shall have the same meaning as assigned to it in clause (h) of
42 of 1956. section 2 of the Securities Contracts (Regulation) Act, 1956.”. (18)

19. Page 17, omit lines 1 and 2. (19)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:
“That clause 29, as amended, stand part of the Bill.”

The motion was adopted.
Clause 29, as amended, was added to the Bill.
Clauses 30 to 33 were added to the Bill.

Clause 34 Amendment of Section 139
HON. SPEAKER: Hon. Minister to move Amendment Nos. 20 and 21 to Clause
34.
Amendments made:

Page 18, for line 21, substitute—
(/). in sub-section (1), —

(4) for fourth proviso, the following provisos shall be substituted,
namely:—

“Provided also that a person, being a resident other than not
ordinarily resident in India within the meaning of clause (6)
of section 6, who is not required to furnish a return under this sub-
section and who at any time during the previous year,—

(a) holds, as a beneficial owner or otherwise, any asset
(including any financial interest in any entity) located outside
India or has signing authority in any account located outside
India; or
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(b) is a beneficiary of any asset (including any financial
interest in any entity) located outside India,

shall furnish, on or before the due date, a return in respect of his
income or loss for the previous year in such form and verified in
such manner and setting forth such other particulars as may be
prescribed:

Provided also that nothing contained in the fourth proviso
shall apply to an individual, being a beneficiary of any asset
(including any financial interest in any entity) located
outside India where, income, if any, arising from such asset
1s includible in the income of the person referred to in clause
(a) of that proviso in accordance with the provisions of this
Act:”;

(B) after Explanation 3, the following Explanations shall be
inserted, namely:—

‘Explanation 4.—For the purposes of this section
“beneficial owner” in respect of an asset means an individual
who has provided, directly or indirectly, consideration for
the asset for the immediate or future benefit, direct or
indirect, of himself or any other person.

Explanation 5.—For the purposes of this section
“beneficiary” in respect of an asset means an individual who
derives benefit from the asset during the previous year and
the consideration for such asset has been provided by any
person other than such beneficiary.’;

(I4) in sub-section (4C), in clause (e),—’. (20)

Page 18, after line 31, insert—

‘(IIT). in sub-section (6), for the words “assets of the prescribed nature, value
and belonging to him”, the words “assets of the prescribed nature and value,
held by him as a beneficial owner or otherwise or in which he is a
beneficiary” shall be substituted.’. (21)

(Shri Arun Jaitley)
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HON. SPEAKER: The question is:
“That clause 34, as amended, stand part of the Bill.”
The motion was adopted.
Clause 34, as amended, was added to the Bill.
Clauses 35 to 55 were added to the Bill.

Clause 56 Amendment of Section 234 B
HON. SPEAKER: Hon. Minister to move Amendment No. 22 to Clause 56.
Amendment made:

Page 23, after line 26,insert—

‘(c) where, as a result of an order under sub-section (6B) of section
245D, the amount on which interest was payable under clause (b) has
been increased or reduced, as the case may be, the interest shall be
increased or reduced accordingly.”;’.(22)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
“That Clause 56, as amended, stand part of the Bill.”
The motion was adopted.
Clause 56, as amended, was added to the Bill.
Clauses 57 to 61 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)

SHRI ARUN JAITLEY: Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
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relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 43 to the Finance
Bill, 2015 and that this amendment may be allowed to be moved.”

HON. SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 43 to the Finance
Bill, 2015 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 61A
Amendment made:

Page 24, after line 50, insert—

Amendmen ‘61A.In section 245-O of the Income-tax Act, in sub-section (3), for
t of section clause (d), the following clause shall be substituted, namely:—
245-0.

“(d) a law Member from the Indian Legal Service, who is, or is
qualified to be, an Additional Secretary to the Government of
India.”.”.(24)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
“That new clause 61A be added to the Bill”.

The motion was adopted.
Clause 614 was added to the Bill.
Clauses 62 to 104 were added to the Bill.

Clause 105 Amendment of Section 65B

HON. SPEAKER: Shri P. Karunakaran, are you moving your Amendment Nos. 48
and 49 to Clause 105.
SHRI P. KARUNAKARAN (KASARGOD): I beg to move:
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Page 34, line 7, --
after “means a person”
insert , group of persons, firm, body incorporated, charitable institution,
etc.”. (48)
HON. SPEAKER: Now I shall put Amenments Nos. 48 and 49 to Clause 105
moved by Shri P. Karunakaran to the vote of the House.
Page 34, omit lines 21 and 22. (49)
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That Clause 105 stand part of the Bill.”
The motion was adopted.
Clause 105 was added to the Bill.
Clauses 106 to 108 were added to the Bill.

18.00 hrs
Clause 109 Amendment of Section 67
HON. SPEAKER: Shri Karunakaran, are you moving your Amendment No.50?
SHRI P. KARUNAKARAN : I beg to move:
Page 35, omit lines 8 to 11. (50)
HON. SPEAKER: I now put Amendment No. 50 to Clause 109 moved by Shri P.
Karunakaran to the vote of the House.

The amendment was put and negatived.

Clauses 109 and 110 were added to the Bill.

HON. SPEAKER: The time is 6 p.m. now. If the House agrees, we will extend the
sitting till this Bill is passed.
SEVERAL HON. MEMBERS: We agree.
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Clause 111 Substitution of new section for Section 76
Amendments made:
Page 35, line 28, for “where such service tax”, substitute “where service tax”. (24)

Page 35, line 29, after “shall be payable”, insert “and proceedings in respect of
such service tax and interest shall be deemed to have been concluded;”. (25)

Page 35, for lines 33 to 38, substitute —

“(2) Where the amount of penalty is increased by the Commissioner
(Appeals), the Appellate Tribunal or the court, as the case may be, over and
above the amount as determined under sub-section (2) of section 73, the time
within which the reduced penalty is payable under clause (ii) of the proviso
to sub-section (/) in relation to such increased amount of penalty shall be
counted from the date of the order of the Commissioner (Appeals), the
Appellate Tribunal or the court, as the case may be.”.  (26)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:

“That clause 111, as amended, stand part of the Bill.”
The motion was adopted.

Clause 111, as amended, was added to the Bill.

Clause 112 Substitution of new section for Section 78

Amendments made:

Page 35, after line 46, insert—

“Provided that in respect of the cases where the details relating to such
transactions are recorded in the specified record for the period beginning with
the 8th April, 2011 upto the date on which the Finance Bill, 2015 receives the
assent of the President (both days inclusive), the penalty shall be fifty per cent.
of the service tax so determined.”.  (27)
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Page 35, line 47, for—

“Provided that where such service tax”, substitute “Provided further that
where service tax”. (28)

Page 35, line 49, after “such service tax”, insert “and proceedings in respect of
such service tax, interest and penalty shall be deemed to be concluded.”.  (29)

Page 35, for line 53, substitute—

“Provided also that the benefit of reduced penalty under the second proviso
shall be available.”. (30)

Page 36, after line 1, insert—

“Explanation.—For the purposes of this sub-section, “specified records”
means records including computerised data as are required to be maintained
by an assessee in accordance with any law for the time being in force or where
there is no such requirement, the invoices recorded by the assessee in the
books of accounts shall be considered as the specified records.”. (31)

Page 36, for lines 2 to 7, substitute —

“(2) Where the Commissioner (Appeals), the Appellate Tribunal or the
court, as the case may be, modifies the amount of service tax determined
under sub-section (2) to section 73, then the amount of penalty payable under
sub-section (/) and the interest payable thereon under section 75 shall stand
modified accordingly, and after taking into account the amount of service tax
so modified, the person who is liable to pay such amount of service tax, shall
also be liable to pay the amount of penalty and interest so modified.

(3) Where the amount of service tax or penalty is increased by the
Commissioner (Appeals), the Appellate Tribunal or the court, as the case may
be, over and above the amount as determined under sub-section (2) of section
73, the time within which the interest and the reduced penalty is payable under
clause (i7) of the second proviso to sub-section (/) in relation to such increased
amount of service tax shall be counted from the date of the order of the
Commissioner (Appeals), the Appellate Tribunal or the court, as the case may
be.”. (32)
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(Shri Arun Jaitley)
HON. SPEAKER: The question is:
“That clause 112, as amended, stand part of the Bill.”

The motion was adopted.

Clause 112, as amended, was added to the Bill.

Clause 113 Insertion of new Section 78B
Amendment made:
Page 36, for lines 19 to 23, substitute—
“(2) In cases where show cause notice has been issued under sub-section
(1) of section 73 or under the proviso thereto, but no order has been passed
under sub-section (2) of section 73 before the date on which the Finance Bill,
2015 receives the assent of the President, the period of thirty days for the
purpose of closure of proceedings on the payment of service tax and interest
under clause (i) of the proviso to sub-section (/) of section 76 or on the
payment of service tax, interest and penalty under clause (i) of the second

proviso to sub-section (/) of section 78, shall be counted from the date on
which the Finance Bill, 2015 receives the assent of the President.” (33)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
“That clause 113, as amended, stand part of the Bill.”

The motion was adopted.
Clause 113, as amended, was added to the Bill.
Clauses 114 to 117 were added to the Bill.

Clauses 118 to 142
HON. SPEAKER: The question is:
“That clauses 118 to 142 stand part of the Bill.”



30.04.2015 213

The motion was negatived.
Clauses 118 to 142 were dropped from the Bill.
Clauses 143 to 153 were added to the Bill.

Clauses 154 to 157
HON. SPEAKER: The question is:
“That clauses 154 to 157 stand part of the Bill.”

The motion was negatived.

Clauses 154 to 157 were dropped from the Bill.

Clause 158 Commencement and amendment of Act 74 of 1952

Amendment made:

Page 45, after line 3, insert—

“Provided that such deemed recognized stock exchanges shall
not carry out any activity other than the activities of assisting,
regulating or controlling the business of buying, selling or
dealing in commodity derivatives till the said deemed
recognized stock exchanges are specifically permitted by the
Securities and Exchange Board of India:

Provided further that a person buying or selling or
otherwise dealing in commodity derivatives as a commodity
derivatives broker, or such other intermediary who may be
associated with the commodity derivatives market,
immediately before the transfer and vesting of rights and
assets to the Securities and Exchange Board of India for
which no registration certificate was necessary prior to such
transfer, may continue to do so for a period of three months
from such transfer or, if he has made an application for such
registration within the said period of three months, till the
disposal of such application.”. (34)

(Shri Arun Jaitley)
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HON. SPEAKER: The question is:

“That clause 158, as amended, stand part of the Bill.

The motion was adopted.
Clause 158, as amended, was added to the Bill.
Clause 159 was added to the Bill.
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Clause 160 Commencement and amendment
of Act 42 of 1956

Amendments made:
Page 46, omit line 28. (35)
Page 46, omit lines 31 to 32. (36)

Page 46, line 40, for “but does not include securities”, substitute,-

“but does not include securities as referred to in sub-clauses (4), (B)
and (C) of clause (ac)”. (37)

Page 47, omit lines 5 to 11. (38)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:

“That clause 160, as amended, stand part of the Bill.”

The motion was adopted.
Clause 160, as amended, was added to the Bill.

Clause 161 Amendment of Section1 8A
Amendments made:
Page 47, for lines 21 to 23, substitute—
In section 18A of the Securities Contracts Act,—

(?) in clause (b), for the words “‘stock exchange,”, the
words “stock exchange; or” shall be substituted;

(i) after clause (b) as so amended, and after the long line,
the following clause shall be inserted, namely:—
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“(c) between such parties and on such terms as the
Central Government may, by notification in the official
Gazette, specify,”. (39)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:

“That clause 161, as amended, stand part of the Bill.”

The motion was adopted.
Clause 161, as amended, was added to the Bill.
Clauses 162 to 166 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)
SHRI ARUN JAITLEY : Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No. 44 to the Finance Bill,
2015 and that this amendment may be allowed to be moved. ”

HON. SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No. 44 to the Finance Bill,
2015 and that this amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 166A
Amendments made:

Page 48, after line 27, insert—

166A. In section 13 of the Foreign Exchange Act, after sub-
section (/), the following sub-sections shall be inserted, namely:—

“(14) If any person is found to have acquired any foreign
exchange, foreign security or immovable property, situated outside
India, of the aggregate value exceeding the threshold prescribed
under the proviso to sub-section (/) of section 37A, he shall be
liable to a penalty up to three times the sum involved in such
contravention and confiscation of the value equivalent, situated in
India, of the foreign exchange, foreign security or immovable
property.

(/B) If the Adjudicating Authority, in a proceeding under
sub-section (1A) deems fit, he may, after recording the reasons in
writing, recommend for the initiation of prosecution and if the
Director of Enforcement is satisfied, he may, after recording the
reasons in writing, may direct prosecution by filing a Criminal
Complaint against the guilty person by an officer not below the rank
of Assistant Director.

(/C) If any person is found to have acquired any foreign
exchange, foreign security or immovable property, situated outside
India, of the aggregate value exceeding the threshold prescribed
under the proviso to sub-section (/) of section 37A, he shall be, in
addition to the penalty imposed under sub-section (/4), punishable
with imprisonment for a term which may extend to five years and
with fine.

(ID) No court shall take cognizance of an offence under sub-
section (1C) of section 13 except as on complaint in writing by an
officer not below the rank of Assistant Director referred to in sub-
section (/B).”. (40)
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HON. SPEAKER: The question is:

“That New Clause 166A stand part of the Bill.”

The motion was adopted.
New Clause 1664 was added to the Bill.
Clause 167 was added to the Bill.

Clause 168 Insertion of Section 18

Amendments made:

Page 48, after line 49, insert—

“(4) The order of the Competent Authority confirming seizure of
equivalent asset shall continue till the disposal of adjudication
proceedings and thereafter, the Adjudicating Authority shall pass
appropriate directions in the adjudication order with regard to
further action as regards the seizure made under sub-section (/):

Provided that if, at any stage of the proceedings under this Act,
the aggrieved person discloses the fact of such foreign exchange,
foreign security or immovable property and brings back the same
into India, then the Competent Authority or the Adjudicating
Authority, as the case may be, on receipt of an application in this
regard from the aggrieved person, and after affording an
opportunity of being heard to the aggrieved person and
representatives of the Directorate of Enforcement, shall pass an
appropriate order as it deems fit, including setting aside of the
seizure made under sub-section (/).

(5) Any person aggrieved by any order passed by the Competent
Authority may prefer an appeal to the Appellate Tribunal.

(6) Nothing contained in section 15 shall apply to this section”.

(41)
(Shri Arun Jaitley)
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HON. SPEAKER: The question is:

“That clause 168, as amended, stand part of the Bill.”

The motion was adopted.
Clause 168, as amended, was added to the Bill.

Clauses 169 to 183
HON. SPEAKER: The question is:

“That clauses 169 to 183 stand part of the Bill.”

The motion was negatived.
Clauses 169 to 183 were dropped from the Bill.

Clauses 184 to 186
HON. SPEAKER: The question is:
“That clauses 184 to 186 stand part of the Bill.”

The motion was negatived.
Clauses 184 to 186 were dropped from the Bill.
Clauses 187 to 188 were added to the Bill.

HON. SPEAKER: The question is:

“That the First, the Second, the Third, the Fourth and the Fifth
Schedule stand part of the Bill.”

The motion was adopted.

The First Schedule to the Fifth Schedule were added to the Bill.

Clause 1, the Enacting Formula and the long Title were added to the Bill.

219
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HON. SPEAKER: The Minister may now move that the Bill, as amended, be
passed.
SHRI ARUN JAITLEY: Madam, I beg to move:

“That the Bill, as amended, be passed.”

HON. SPEAKER: The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.
HON. SPEAKER: Hon. Members, 41 Government amendments have been
adopted, including three new clauses which have been added to the Bill. Also, 31
clauses have been negatived. I, therefore, direct that the subsequent clauses may

be re-numbered accordingly and consequential changes, whatever required, may

be made.
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18.12 hrs
MESSAGES FROM RAJYA SABHA
SECRETARY GENERAL: Madam Speaker, I have to report the following

messages received from the Secretary General of Rajya Sabha:-

(1) ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its
sitting held on Wednesday, the 11™ March, 2015 adopted the following

Motion in regard to the Committee on Public Undertakings:-

“That this House concurs in the recommendation of the Lok Sabha
that the Rajya Sabha do agree to nominate seven Members
from Rajya Sabha to associate with the Committee on Public
Undertakings of the Lok Sabha for the term beginning on the
1 May, 2015, and ending on the 30™ April, 2016, and do
proceed to elect, in such manner as the Chairman may direct,
seven Members from amongst the Members of the House to
serve on the said Committee.”

2 T am further to inform the Lok Sabha that in pursuance of the above Motion,
the following Members of the Rajya Sabha have been duly elected to the
said Committee:-

Shri Narendra Budania

Shri S. Muthukaruppan

Shri Praful Patel

Shri Rangasayee Ramakrishna
Shri C.M. Ramesh

Shri Tapan Kumar Sen

Shri Ramchandra Prasad Singh'

Nk wLWwh =

(i1) ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting

held on Wednesday, the 11" March, 2015 adopted the following Motion in
regard to the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes:-
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"That this House resolves that Rajya Sabha do join the Committee
of both the Houses on the Welfare of Scheduled Castes and
Scheduled Tribes for the term beginning on the 1% May, 2015
and ending on the 30™ April, 2016, and do proceed to elect,
in accordance with the system of proportional representation
by means of the single transferable vote, ten Members from
amongst the Members of the House to serve on the said
Committee.”

2 1 am further to inform the Lok Sabha that in pursuance of the above
motion, the following Members of the Rajya Sabha have been duly elected
to the said Committee:-

Shri Ramdas Athawale

Shrimati Sarojini Hembram

Shri D. Raja

Dr. Vijaylaxmi Sadho

Shri Nand Kumar Sai

Shri Jesudasu Seelam

Shri Veer Singh

Shrimati Wansuk Syiem

Shri S. Thangavelu

0. Mahant Shambhuprasadji Tundiya'

SO XNN R WD =

(ii1) ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Wednesday, the 11" March, 2015 adopted the following Motion

in regard to the Committee on Public Accounts:-

"That this House concurs in the recommendation of the Lok Sabha
that the Rajya Sabha do agree to nominate seven Members from
Rajya Sabha to associate with the Committee on Public Accounts of
the Lok Sabha for the term beginning on the 1* May, 2015 and
ending on the 30th April, 2016, and do proceed to elect, in such
manner as the Chairman may direct, seven Members from amongst
the Members of the House to serve on the said Committee.”
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2. I am further to inform the Lok Sabha that in pursuance of the above
motion, the following Members of the Rajya Sabha have been duly elected
to the said Committee:-

Shri Naresh Agrawal

Shri Satyavrat Chaturvedi
Shri Anil Madhav Dave
Shri Vijay Goel

Shri Bhubaneswar Kalita
Shri Shantaram Naik

Shri Sukhendu Sekhar Roy'

Nk L=
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... (cTaeT)
#it Taita R (qferm) : ! des! 730 8, SRT 9T |rdl, 31 9 Q| .. (Faem)
AT STEAE : Th-gax W HHT A B | T AU 91 37 | Ior3dl|

... (cTaeT)
AT S : ilol 48 W18y, 98 diel X8 &1 RTS8, wifd & syl

. ()
£ It [ @ few, U9 U HeR ST qifermie dR 8IS &l dR% Qe argil {6 s
&1 980 g9 H € 3R I URAR & A1 A9 39 5@ &I g9 # 89 99 &S | 9gd & TATH
BIGAT Ui H B371 &1 USIE § hel 99 6 3R 7 D g IATD] & I TSl DI A% bR
ST ATedl g 6 R U A T U 13 AT B IS B Sooid g9 & ol IFD AT
ol 99 A BANT 1 & | $9 TeAT § 9 Bl HJid &1 T8 iR 7 7R w0 F SR B T | #7i
1 garol fifder Eiffed, | # &1 @l ©l

Hed, § U 9 P gPR G I SRR 01 T 19 dfqeh bl @ dlell 38 Arel Bl
RIR PR, AT 13 AT BT <t AT DR 3R 14 AT D I APRNET & A1 Y AID
G-l AT PICHYRT a5 IR W 1 9, 98 3Affde Afdd, et Aorege Fav d.a).
10 ¥ -1813 T, SWH ¢! 99 H HAR BN & PV JaH, S 99 99 ® & TR U, I/
I DSBS B YE B A A MR NS A SW 99 B hede] ¥ YHR DI IR ou ARM
Pedex WY I g1 § A B AT A 7 99 YgaR Bl 9l d ggax Wl 99 b AT Heg
B DI gAY g9 DI IR I Wie F HH | U H Pl I 7 <@ §Y Al 7 (AT 98
Bl AIw TAM B A AR A Yo B 3R gow AR Feder & A TR 3R Faw 9,
SR Il gahl < B A Bl T U8 Badl §all 8, I8 "cl 16 fowmr, 2012 &t I
g8 e, ‘i & are e 2l
# I el Wl TE Aredl 3R sHH diferfea Wt T8 B Aedl § BN A AR

3i uiferamr< vd AffReI S doe | 99 &) il &, 9 I8 931 ©, 98 §a (& dgd ae
SR T Bie ARl &l TSl HIRSAT H IE WAMER 31 @ A, Fg A B A 8 e

ol (caem)
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AT remet ¢ VT &1 BT gl
... (cgaym)
st Yot R @ U g9 diom @ T8 AfBY| F s difafead T8 el 99 96T I8

3BT BIdT b Sd SR IR HREH oFMs STl ° b 9d fosdr Sanl SRR a8l |3, Hifdh

TS § UA.ELU. Bt TaHHT €. (STIET) TR 8 3TTST 3N 3MMD! adTd b 3iRkfde v agt
& R 9w fAfer &) 99 2. (Sragm)
HON. SPEAKER: I am sorry.

.. ()
AN A& : SAA SAD] DI G T Sire B

.. ()

HON. SPEAKER: Do not do politics on such events.

.. ()
AT oee ¢ Ul 9gd "eAn 8, R W uifafee ok g a1 § 99 fory orgAfa w8
Uil

.. ()
AT 3MTE : Tl 85 2] SR 3R FHsaex 1 Sl fhar g, 98 984 od I 21 1 vy
D! bl A HE o I &

.. (orTE)
HON. SPEAKER: I am sorry.
.. (erTE)

A A& @ TR 37U SFAIY Dbl AT B & ol 98 a1 WaHsl d AR 21 M9 ged
&l qIferg |

A It fig : 98 @ S WER g, 98 W TR 3 T iR T8t ft TR F WaR
T M BT Sirsar et 2 & wiferame w0d), foad ot o1dl & #%R o aiferami
g, I8 981 R 9N 3R hae B3R | o9 el § VAT BG4 o 1 'SR b B SaRAY
Jfd @1 feeeht W 45 fopar T @1 = 7 doE F SiRfe 99 w@fdw @1 99 fear 9n, w9

TH TP Heaey AR FER & IRF B B 9 &8I° ... (FIEM)
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.. 39 91 BT T A | .. (auT)
A Jeqe @ fpf b1 9 & o1 21 98 PV el dicl W& 8l
... (cTaeT)
sft Taiia RiE : 390 99 & PR 3R Hsdex B I7.. (agm)
AR 7eme ¢ HuA A4 Tt Qo |
. ()

it Yata RiE: I8 94 6 I8 9 99 gl . (F9gm) @ # 9Far 6 S S e O )

REH oI 2. (raeT)
- 3eme ¢ 2 garw e e &1 ) Yad (g g™ Sov U favy & 91y ddg B

CARCECINECCE IR IR
319 AT F© &l Iy
NGl
AEART e : (B &1 A TE SR 319 dhadl "l &1 Siid bl A1 HRY|
. ()

A 3regel : 7 M Mo & v 9T fear 81 39 R R Bls fJde &1 ®1 oexd
el Bl
.. (@)
AT A& : T & AP A Pl AW DI 8, 98 a1 3D B
(@)
AT oeme ¢ H 39 R A 1 o dier Bl srgafa T8 g

... (cgaym™)

st WEd AW (WRR):  3feel HEledl, YoM H AN @ U U wHATh gedl gl

2l... (cgas)

* Not recorded.
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-1 3eAT : 3T T 910 A THIRITE BRU| MUBT SATET dict Bl aehdT Tl o

... (cTaeT)

St WEw AF: e weledl, A S99 aN # S qamr @redn gl (aEE) 49 s9e foy
3Muep! e fa=m ol ... (Fger)
AT A& : TH & 9T & W1 aiRige &A1 e &, Ul 1efd gl
. ()
S WTda A STey WRled], WX U 3R Hhacd W 2l ... (raum)
AR 37eAe : fhg TR & Hhacyq 8°
. ()
St W A Jfee HEledl, MU IR AT of 6 q3 ©: 991 & 918 dla B Alhl
& SIRAT .. (@r9em™) A6 & 9T Ud @akdd gl gat gl... (Fagm)
A D& ¢ AT IHD! g Bl AT DIRY

... (cgaym™)
[ AT : QORI dal 41d el diferd| U 99 fasy & 91 gaifiee fhar e 2

... (cgaym)

St WEd WH:  JIdel HEIGdl, I8 Alhdd @l sl Tl (JFaAYE) MY {Y drd BT AT

QYL (Fagm) # o Urcl B RW% A IMUAT UEl @A ARl gl ... (@E) HT 3uh]
39 forg Aifes f&an ol (raar)

W 3T ;31T UHIRIUC Y Fhd Bl

... (TaeT)
A JNLTE ¢ MMIHT AIfed T8 2

.. (eraE)
AEAT ST ¢ A I 1Y GEIUS HRY|

.. (o)

St WTda A Jiedel Heledl, § 39 ANy WR gie arsdr gl ... (@agr)

T &R STST 83T S+l &) W # 37l I [T R ol | .. (Fae)
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- S : STTST Aoy b qrer 81 B

... (cTaeT)

$ft WTdd WA JTedeT HElGdl, Sl YHATD el §s 2l ... (@agr)
AT 3eeT : SHD! Sfid By, T aiferg|
.. (o)
@rel THEBIOT ST #3t (el eRRRd B a1ee) @ #ed, 3)1 7 form 1 2. (raer)
A A& : HUAT 1Y FH 98 18|
.. (o)
AT 37eAel ¢ A dlell & & iy M & |

... (cgaym)

A JTeTET ¢ AT MY AT HRAT ATEd & T ASH B AN 87
... (cTagT)

AT 37eder ¢ B U 9Tl IR S T8 d @ Iy FE
. ()

AT SEAE : IATYDI 7 Il 4 Dls GE-§:@ 78l o

... (cgaym)

AR (WL : 3T Uh AhUe | difol| 3T S Bt ART HRT HR TAIRTS HRY|

... (cTaeT)

S W A ¢ 37edel Heledl, H 30 YhUsd I SATEl & Ao ... (eIaer)

AT JTLhE 1 Y qIferg|

S WET AW ¢ el FBIGTl, Uh YD Tl g8 8, S9H 13 Al Bl Fedl Dl S el
TR 2L (rag) I8 R dd &t a9 oM. (ragm) I8 A RXRH Bl ... (Fae™) doie H
U eI &R I BN g . (Sraem)

2 MoTs AT (WRS): ALTe HElGd], A1 g3 A3 ¥ Wafd Ueb Hedqul faway &l SoM
B AN &, 39D ol § 3UehT g=rdTe HRAT gl 3RS H 3AEh gHhrsdl 7 IR Jguu
B & HI-A1Y Yoiel qwal ol 1 I8 db ard forr 2l ... (@ragr)

St WTdd " STeNE WA, g9 WY 91 Had & Sy ... (Faum)
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A 3remet : U Tl Bl
... (caym)

18.21 hrs
At this stage, Shri Bhagwant Mann came and stood on the floor near the Table.

2 TS IEATE: Bs WDR 7 g9 2012 H A q1e’ JARE B1 737 fhar qon a@-s o
SABT Uh &3 draterd W @ienm | foraad: faft it Se & 9o Qg & forg sk
¥ 3T o+t 1Ry fieg #Re @ iy gwrsal o STded 9% T8 fhar| .. (@) e
W AV Yold FQE FF1 2 T Yol algd W RUE RIR &R S HeR FaH & oy
MESATsT O Heal gl fg I ad ¥ IS areR iR @1 oA fhan o <@ g
..(cger) &Fy yguur FREE e & Aifed & drace % &5 WR garsdl H aul o
HRIU R BRI g1l A B RUC & Haildes #Re H 77 $higdl 4 4 U 1 Al TS qrer
SAMRE A qoTel Qe DI Al &l ot 37 77 gbrsdl ¥ A €1 31 MAp gobrsai &
IS BRI 95 BOIR fhalleliey Y ST ARG ol & Sidih $9d ATel 42 B9R fdhaleier
url ford qamE fawred ac B g, et el 4 R fean Sirar g1 uRumHess 3Re 3§ gt
40 WX TR T% Radd T § TAT Flell T4 < B waifdd ugfia et 7 onfie & 1
gl

HRT 31U HIEH A ARBR A AR & [ AR ol arsd Bl Al A1, Tgid
Ul Bl AR T BB B T4 H Sl ST qAT dTe’ SRS D1 aRel Gifead Bl
Y|
AR 3reme A ML AEd B A o AT §R1 SolY Y fAvy @ Wiy Adg B Dl
AT UeM B I Bl

S A1, 2y SR - SulRea =8|
PR gors e a<a (FIRYR): orewer Heiey], WX fFgw H doords & fpaml & fRafa
qIH HATGE &l SR UG WPR d8f [Topa PRSI § B AR @ o] AdeTiiadr 94 &
DIS IS T8 T4 8l ¥ IR Yo IR WU 9§ gacids H g8 Bl o, faga ok d, 39
AT B el A fpri 1 Ao g @l §) 98l Sade B fastell B1 aAr Xe e S
@l &l 've] fasTell &1 e Wt R aads & | Sual 4 R SR T ¥ el fern o jar
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gl wE Rl 2 5 el &1 S emaen fear o 2, S Ioa v & wer @@
Raifé&T 981 R = 1 89R1 §ocids  9gd o UWIad &3 @1 21 B8 Sl o 9d HAIAHIT
fFaT A1 IF@ d18 drell [ 3R BHARN &3 Pl oRIUTel Sidb Bial Al WIS I8 MY I SATET AT
Shd e T | AR 39 W b H1egd ¥ AUy e € 6 a8l B WeR Bl g9 a1 b forg
qrer far Sy 6 Iora favmT & SRl ) 9Eh @ SraEl @ S|

A e ;s R g9 ok st R g By @ par g RiE 9=d gN Se T
v & e dag B B AN Y& B SR B

18.24 hrs
At this stage, Shri Bhagwant Mann went back to his seat.

SHRI P.R. SUNDARAM (NAMAKKAL): Hon. Speaker, thank you for giving me
this opportunity.

Handloom and powerloom weaving are the second largest economic
activities in Tamil Nadu after farming providing direct employment to lakhs of
people.

18.24 hrs (DR. P. Venugopal in the Chair)

In Tamil Nadu, the State Government guided by our beloved leader Puratchi
Thalaivi Amma is providing priceless one crore seventy three lakh sarees and one
crore seventy two lakh dhotis to the public during the Tamil festival Pongal made
by handloom and powerloom weavers.

The Central Government created Powerloom Cluster Development Scheme
during the 12" Plan period with the objective of creating world class
infrastructure. This was meant to assist entrepreneurs to set up their units with
modern infrastructure, latest technology and adequate training and human resource
development inputs along with appropriate market linkages. As far as Namakkal
district in Tamil Nadu is concerned, it has nearly 1.4 lakh powerloom units along

with handloom units giving employment to a large section of people.
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Therefore, I would like to request the Central Government to include
Namakkal district and establish handloom and powerloom hub and create such
advanced infrastructure and training for further development of this section of
people so as to increase the market linkage and exports. I also would like to
request the Government to increase the Central Government’s grants for
strengthening, modernizing and expanding the market base of the handloom and
power loom sector under Revised Restructured Technology Upgradation Fund
Scheme. Thank you.

HON. CHAIRPERSON: Shri D.K. Suresh.

... (Interruptions)
HON. CHAIRPERSON: I called Shri D.K. Suresh.

... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Of course, Shri Suresh will
speak. But Shri Bhagwant Mann is the Member from that constituency, from that
area. You please allow him only two minutes. ... (Interruptions) I8 SIRI iR g
... (cgagr)
3t SN T HEAe (fHR): WS AEd, SR AR H ¥F Ay W gl et T8 dreld |
.. (c7auT™) I8 N1 gl ... (Iag) &1 Sfed vl W ud fawy R TE dred | . (rag)
SHRI D.K. SURESH (BANGALORE RURAL): Mr. Chairman, Sir, thank you.

Electronic City in Bangalore has put India on the world map. Companies like
Infosys, BIOCON, Wipro, TCS, BOSCH, Oracle, and other top companies employ
over 10 lakh bright people in this region alone. Many people working in this area
are from all over the country and some are from other parts of the world.

The employees of the Electronic City provide world class software and
services. However, the people who work here have to suffer due to non-
availability of basic amenities like drinking water, electricity, roads, sewage

treatment plants and other amenities.
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Electronic City is one of the highest generators of export revenue in the
country, especially in the IT/BT sector. In order to provide better livelihood for the
people who work here, we have to provide better health, better drinking water,
better roads and other basic amenities.

Hence, I urge upon the Union Government to allocate a special package
through ASIDE for the development of Electronic City and the surroundings of
Anekal Taluk from the revenues generated by the Silicon City. I have requested
for these funds several times, but the Government has not responded so far. Thank

you very much.

2 A A (&) : FURT FRIGY, AU G3I YDA S d8d Al ASAYUl J& WR dler

Bl AT faar, IFS U SMUehT TgI-aga garE| ITT ISHN TR 65 W & dAldd Gl
&3 § IORAT &, S SRATIN & ATl W oIy IS & UTell ¥R dh ol ©l 39 &3 &l
35 fpaifiey Ui, S o6 ¥ oI RIarEl & d | 9T 8 S9H BBl wss Al o,
gs Wied g R gAdER s g1 98f oMy faF goean &l &t 21 s 78 +ff @
AN BT BRATY g | WX &3 B lldbdl [q8TD D A9 B 41 Taiise § 98d Sa-1o HId ggl
FHIT FEIGd, d YD HIRH F BRI FHedl diedl § (b 39 AW B gER
Aredftmvor 3R YfEHRU ¥ ToIc BT IMded FHd FAER Al B S fhar S| g=rarg|
HON. CHAIRPERSON: Shri P.P. Chaudhary is allowed to associate with the

matter raised by Shri Rahul Kaswan.

S FAW SEemad (): AT FHIURT HeIled, STU ST YIdBIA W Al T Albl
e, S9e foy oyt agd-aga gare| § 99 WU & | Il g, Sfel fEge Bt A
H waw fde @fe § ik R 9Ra @1 9gd de-d v A, SN fIsan, e,
g, IR &R PPIara| I T < B ALIaRI H 984 F91 ANEH < I3 6

JHTIT HEIGd, H A AL W ARBR A ded B drsdl g (b A¥ Adar &
S @ UTileIR W |fdford fhar SR, wiife Rarsl, wewsie 3R @R, S A Arwradi
el &, 9 TR # wfdfer 8 g € SR gy 9 |t srfEaid e 8l

FATRT AEIG, H NS Aed J ARHR BT & 39 AR oA =mean g & sigg a1
TRATSTR W Ao fohar S| a=arel|
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SHRI S. RAJENDRAN (VILLUPPURAM): Hon. Chairman, Sir, thank you very
much for the opportunity given to me to represent the educational demands.

My constituency, Villuppuram, is the largest district in Tamil Nadu. It is
one of the most backward districts in India. Villuppuram District consists of 12
revenue taluks, 22 panchayat unions, 1,490 revenue villages. The main occupation
of the district is agriculture. Makkal Mudalvar Puratchi Thalaivi Amma had
implemented ‘Sakshar Bharat Scheme’ in the year 2009 and is functioning well.
Moreover, Amma is taking innovative and drastic steps to make Tamil Nadu a 100
per cent literate State in India. Quite a number of Government and private
educational institutions are functioning in my constituency. But still, there are no
Kendriya Vidyalaya Schools in my constituency.

The Central Government employees and the public who desire to educate
their children in the Central Schools had to leave their children alone in the nearby
districts and thereby they are suffering a lot. In this situation, I urge upon the
Government to start Kendriya Vidayala School so as to fulfil the long-waited
demands of my constituency people
St g wew (RAtR): w1y [l off, # e A1egq 9 SR UQ¥ & URIT g
faTcTell & TRIRIT B AR Fad BT & MNP BRI ared! gl A1 H 9T 18,000 §€
e Harferd & FORel fMea a1 & &A1 ISR Al § 3R &5 3R 5T B WD
DI I IORG B UMW Bl &1 AT gaied AT §R1 41U AR 949 W 3Ah
AN & WA H U ofew Wk fHar e, Rwi AsA g R SeE @ 4d
TATaRY] TS JHIT U U AT A fhar W en iR ¥ Sc-Wedl & dal W
Ieerd T AT| 9 1070 & S1JuTeld # @i JATaRvl Ud a9 HATed gRI1 Hl Tseais= SR
DI TE R A MY b U H 1T ITH T T, AN IR IS A_A U8 AR
HAYT Ted, 1963 H 23 &R 2012 P 3591 AMET B §U S Wl B WG9 AlhAT |
qIER T AT 4N S BRA WIEHR0T gRT SFa”) 2015 # ge-9eei & forg WY waesdn Jmo
Uo Bl fard fhar 1| 59 MW B A H WY YO gRT s afarit &1 onyor &
@l 2 O I8 S sdianed 8 RET § IR SH AADl BT ASR yHifad 8 @ 2l
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AT WX 3MUB HIETH A UATIRUT UG I HAT off I A7 2 {5 50 Mgscgd § G B
TR faaR & 5y amor se frataett & a9l &1 fFaRe 81 9@ | a=dre|

HON. CHAIRPERSON Shri Bhairon Prsad Mishra, Shri Nishikant Dubey, Shri
Dushyant Singh are permitted to associate with Shrimati Anupriya Patel.

Nt gEdk g SgRa (Sie-warg ArgR) : J qumafd o, 999 99t 99 w8 © o
31T IoHSuars § 89 250 1 3TET&l B SFEUHT A R d$hi &l a9 & oy form g,
S W WHR F 36T 2 5 fie@ ot Y 2001 & TR & ST AN B S @M °
STafe 2001 H ST 250-150 &, d 31TST 500-700 B T & 3¢ 11 AR ¥ fdeq 7 &
IAH! IMEATE 2011 A ot AQ R T IUTT 2011 @ MEE F of = 21 A B W Sfet
TJep faSTell &1 A 8 gas H7 dar A1 R fstelt @21 S 7 o of & v & fhamEi b
fasrelt & Se| feaml &1 &7 # fastell & 91y, IoRe™ & 3R Al 7| B & S K 7
Safer @ it Tver § fopa™ W Y fasiel T8 o Ihar @ 9 U Sar dohdn g,
saferg g3ft @ @y # I' Wt we aEd g 5 Qe & el 7 9gq 9 Rewa § Rife
g BH TMEl H S § Al fhA gohed A @Sl B S« 2 b et fastell @1 fad wrerq on
T 3R I{HT Seb PR T8 FHY T 2| W A A1eqd | e 2 b faorel & faa
Sh AU SR faoTell I & gy & # & Wg| 78 fhami &1 @i g1 aw=ydre|

HON. CHAIRPERSON: Shri P.P. Chaudhary and Shri Bhairon Prasad Mishra are

permitted to associate with Shri Sukhbir Singh Jaunpuria

#t fQw] ug @ (WM IR FeER Zuwg): AT JUlT Sf, 3feHM SR FeER
SUEHE H PG U9 3. U.UY, IS YU, gfie offe WRd WReR & "iend ¥ ool o
A 3R FIpIaR H B HR @ &l T8 Bl AEE 4.5 AT § AR ADBR 50 & AR S
{aE IR qol... (F99T)

HON. CHAIRPERSON: Please speak on the subject.
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SHRI BISHNU PADA RAY : That is true. I have given notice about something
that happened to palm farmers in Andaman and Nicobar. If you kindly give me a
minute, [ will actually narrate the subject.
HON.CHAIRPERSON: Come to the subject.
st fdw] ug v A |EEla Sft, # J e B R R @ g9 g8, 99 WK
HRATS B, Tl Fai HI?.. (@raegm) |
HON. CHAIRPERSON: You have given notice regarding palm plantation in
Andaman and Nicobar Islands.
SHRI BISHNU PADA RAY: I will come to the point.
HON. CHAIRPERSON: You speak on palm plantation in Andaman and Nicobar
Islands.
SHRI BISHNU PADA RAY : I am coming to the farmers.

HEgy, Mo s St sfsA™ # AN @ fofg &y O yarEl S S TSHY St &l
FEl o & ofea™ # <@l 6 um M Wice &Y 8 9&hdl 8 Fdifh WRd WRGR & ATl
T ofRd HRIS BUT B UM 3T ATsos, AT 3Mfe o I Hmar 2l fsae-faer d

I =T ST & araraRel &1 # WRA WRDR bl 3 fe7r {6 sfen-Meer gv dqg 4 ue

AT i fhar Sg| ofen g Je A A fhdMiey a% Wad YU sgcied H @],
a4, foebe anfe srseisd # U4 Mfe B T80 8| brated H, 8ed #, i gers § 9R §u
e H UM AT WY B FaRI Bl OY| TS 9 afedn Al 'g AfesT e

GIcT P ATHR IMAS DHec bR AN &Y T8 H 39 Hod” &l Wifud far Syl sad
3fSHT @ SHIARF Aogd BRft 3R AR &I faseh ga1 # +ff 9ga s9a grfil

2 g At (s ST wew) ¢ wEGy, AY WHEy &3 ¥ SR WY & Wiy yEy d 989 9N
St ok anfifes ARG €1 S8l o Sial g1 gor-uts, e ok afked Sax & -
1Y $B AR W Tl 7 & 2 599 W Py ARGl DI RARY 31 SToR T g8 5l
T HRUT A8 SAdd D W H ANEH < Tl AN & AT 8 I Sd1 DI S 6l
WA 1 T3 2] $ SARGI Bl AVHA Y4 GAHAIOT B LISl 2l gied foe # Hfiden
dt AR Fe2 # omar B AR er Fe-2dt H ar gl wifew Wi U a9 # e ¥ 3R
IS W T 3R Wpdl Us-3 H ATl gl e <dt FfeR &1 et W Ts-2 H Amr
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g1 39 &5 P AIRH AHGH 161 TR R e ASdhd a9, T #ieR 3R §9el Feid 2l 37
T BT I A7 T fhar 9 WerRers Afefhaer 2011 # far am o1 3R THRiisrsyATA
T 3 ARG B FREIG SR YA ST wRard e & foy S a1 vd gataRer dres
DI WA GIAT 8, UG a1 A AN 39 TG W HIg HRATg ol g8 ol AT 8 WX A9ar &85
¥ Uep diey ofls=d BT 3R Teh WISl dg~F BT YUISTel W doid 9= Ud YATaROT HATTT I
HSTT 3Tl &

# S AETH F AFAR HA S W AR BRAT g [P g QA uaral R B Ja
Py, T 397 S RIS BT FHIET B WD 3R Al Dl $HBT HIIET 8 A |
et of] @ren (Af3m) @ w2@igw, & onft =ra # wrd-emidl, 2015 § WX SUG &a® #
IR ATHOT @Ry e & sfaid Sider THEIEITT & 91d UG, W% 99 & 58 UG, oicHe
JURATSSR & U& 12, TIUUA-2 Tq, focHe JurdisoR el Jawedh-1 ug &1 9dl ufshar g3
B T, HemehR BT fe@rdr fhar war o ofd URHe & 3ifehd g Ty e R waTw B
& qig NE-RF arwaffRl &1 dar Wil & oy oW o, S Wl AR forn R R RO
AT AN BT =T gIll B

3 H 3fUch A ¥ ARBR A AN B g (b IA UM Wy f7ed &1 Iaad
w1 UfhaT I g: FHlem B g AT §918 Y JAT SIS Ra&ls Aied SR Ua¥ 15T B
IR M7 W Ao & d8d & R Al B S BRIBR alyAl Y afvsd fopar <my
Ry I8 AISHT U ol ST b Ugd A |
2t dar g Aadt (TeeR) @ Aeiey, d 98d @ Asdqul (99T @ R S Qe @red
gl BaR <¥ ¥ W] B R4 MemRdiyd, divaus, srgdiddl, Arsuays & 3 gard
AEal W AT GAX §ATHT H O DI GR&I H 0T INEH & & 81 T 7 dadd WReal DI El B
E © dfcth TaaeIdie, dddrg I W) oSS PR I ol 9 H Sl S-%aIe aidl §, a8l W Y
g B R AT &R 21 39 Al SF B Hew@qul WIFE B W Y Wl B Bl §
AT § [ ¥ WAMA & SRR & 3796 A o b Y Bl 8l ofbd oF A
ReRR B € A1 $ Wlell Rl & A1 918 8 & 91 RERR 8 § a1 g5 o gfaamd frer
A1y, 9 el MAerdll €1 «ifep w19 3 Rer@R 8 € A1 o/ 4§91 B 8, A1 SN qgferdd gl
fre ey, 9 781 et 21 Re=1 A iR IR-fferd] waed @ |fdq § 1 agd
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SRR 81 # amus AT WRA WHR A A8 T o1 aredr g ([ IR-ffed] ®rist &1
W 99 ¥p-a7 WA # i fpar 9g ik o diea Edieed €, d8f gadl ALSi.uE.E.
BRI wraTss fhar S| S Y dSis H uhd B § A1 WE BN §, Al 5 STl Bl
IRIRE & R W A6 & Y SR S IS 8, Sl Pol Uur foan Sy | fn=a BRI iR
IR-frferd) afdfa & S 9-whdl B, U R T Y| gare|
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"SHRI ARVIND SAWANT (MUMBAI SOUTH) : I am going to speak in
Marathi.

Sir, tomorrow is 1st of May, the day on which Maharashtra was formed. On
Ist May 1960 Maharashtra was formed. Chairman Sir, the brave warriors like
Chhatrapati Shivaji Maharaj, Sambhaji Maharaj, Tanaji Malasure, Jiva Mahala
belonged to Maharashtra. These great sons gave Swarajya and Surajya to this
nation. Bajirao Peshwa had conquered the region upto Atak and Delhi. Such was
the glorious history of Maharashtra. Sir, tomorrow is Maharashtra Day. Kindly
permit me to speak, tomorrow is holiday that is why I am speaking today. On this
occasion, [ want to wish you and congratulate you. Maharashtra has contributed in
each and every field. Gandhji’s guru Gokhale, revolutionaries like Lok Manya
Tilak, Chapekar brothers, Hutatma Rajguru all were Marathis. Sunil Gavaskar,
Bharat Ratna Sachin Tendulkar, are also from Maharashtra.

Sir, Please allow me to speak, tomorrow is the anniversary of Maharashtra
and I have spoken only for 15 seconds. Even Lata Mangeshkar belongs to
Maharashtra. Pioneer of journalism ‘Darpankar’ Shri Balshastri Jambhekar was
also from Maharashtra. Father of Indian Film Industry Dadasaheb Phalke was also
a Marathi. Many other renowned actors of Hindi Film Industry are Marathis.

Tomorrow is Maharashtra Day and it is the 55th Anniversary. When
Maharashtra was formed on 1st May 1960, on that occasion Lata Mangeshkar had

sung a beautiful song which goes like this:

BCES RTINS CR s B

S srpan v HeRTS <9 Bl
United Maharashtra movement was very vast. Senapati Bapat, Acharya
Atre, Prabodhankar Thakre, Shripad Dange, Kothari and S.M. Joshi fought for
united Maharashtra. 106 people died in that movement and only after that

Maharashtra was formed including Mumbai. But I express my sorrow because

* English translation of the speech originally delivered in Marathi.



30.04.2015 239

Belgaum, Bhalki, Bidar, Karwar, Nipani and other border areas were not included
in Maharashtra. They should also be included in Maharashtra. The status of

classical language should be accorded to Marathi language. Thank you.
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ST, fhRe dt. dicial (srEweEE) @ g=yde QU Sfl, MU 3T YABIA 4 Yh A5dqul
s w drem @t rgAfa & 2

ARIGY, WRA WRGR o 20 IMMSIMSCIol DI WITAT B 7 iR 7 Fd died R =l
TG UUH RO H UG MM a8 2013 R &=+ BT o7 form T 21 # IRTG IR
&1 AR § S aSIew # U MEensSl M @t ot forar T g ey S € 6 ToRa #
T JO J SNErfieRur 8 @ B ORI # argde dfie & AIegH ¥ 9gd 9N A 8@ jE g

SAD! T8 I ORI H SWICYC AT TS AR SRISIT B HRICY CaTaroll bl 9gd

MITIHT Bl

3 W ARA AHR ¥ e & fF ITR ORI & HEAUn H R 3rgAeEE H
3MSIMECT Y ERICHC 3% FHFYeR camrairon wnfid & | gware|
SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, I would like to draw the

attention of the Government to an important issue.

In the Central Travancore area there is no international airport. There is a
long pending demand to set up an international airport in the Central Travancore
area.

There is a proposal to build an international airport in Aranmula, which is
very near to my parliamentary constituency. If Aranmula airport comes through, it
will be helpful to the people of my parliamentary constituency, which is the centre
point of Chengannur. Chengannur is the Municipal town and gateway of
Sabarimala. If the Government of India gives permission for setting up this
Aranmula airport, it will be helpful to lakhs and lakhs of Ayappa devotees. If this
Aranmula airport is set up either in government sector or under PPP model, that
will be helpful for the people of the Central Travancore area. Therefore, I urge
upon the Government to set up this airport in the public sector under PPP model.
DR. KULMANI SAMAL (JAGATSINGHPUR): Hon. Chairperson, Sir, AIIMS,
Bhubaneswar in Odisha has been established by an Act of Parliament as an
institution of national importance. Though it has become operational since 2012,

yet it is lagging behind infrastructure and clinical health facilities. The very
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purpose of setting up of AIIMS in Bhubaneswar has been to cater the best health
facilities along with super specialty technology oriented service to the poor people.
But this idea now has not been fulfilled. So, my request to the Minister of Health
and Family Welfare is to see that all-round facilities are provided in AIIMS,
Bhubaneswar so that the poor people of my State would not have to travel to Delhi
for developed and affordable treatment. Thank you.

ST, TS ONRAT (FReH-eqR): Feied, H U AHQT &3 DRIcl-HIeqR, ISR Bl 3R
{ gqIe <l gl

ARIqd, dlell Rl & SR, WYel Widl |fgd - & 20 fhadMicy & Hiel
TR B UBTS! & H B9 30 ¥ 40 UG e T 3A%h B B yAIO A g & e
g qd A WRR & Fqer wR ol sufal grR1 |d fear wan el ot dufl grr weiar &
ERTg AATTB AR Yhiad by Y dAT IT ofd H UA&0 & foly 9ol 71, offhT aaar
9 A & fog e @ Ty A@e ue T Bl

eI, A1 A Sft 9 o {9 © {6 Afe 39 B B o1 T ThR URE HRET S1Y
qm T e T 3D B YeR el Iahd 2| A & Biell el § 39T Bty d Wiie o T
MY a1 A8 B FARI ARl DI IR fe & g WHR B H 4R IJoa I B FqDH,
T BRIl fTel @& A1 & IoRA 3IR S Bl TR g ThaR dad Fohdl ol a=Ida|

SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Hon. Chairperson, Sir,

due to anti-people and anti-workers’ policy of the Central Government, the Road
Transport and Safety Bill, 2014 has been brought. Today itself, lakhs of workers
have gone on strike. This Bill is against the interest of the passengers, drivers and
general public, and it will encroach upon the rights of the State Governments.
Legislation and licensing will go to the private player. All the Central Trade
Unions supported this strike. Hence, I urge upon the Government to withdraw this

anti-workers and anti-people Bill. Thank you.
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$it W] o RE ai (Selie) « |urafa Sft, § smuet smwrl € o s 991 ver R fawy
W el P AR AT ¥ < § SRAT F UERA SR THS B ol IO UF DR AN
BT o T & 3R G S B o] IR U H Ul TRE DI YD "l gy, O U gl
T AIGAT T B ASDH B A1 UG DI AR Bl YAV UF a1 B (I8 FHT BT gA1d
ST| TR T H Aqrvg el & 304 TRR AT AHT g1 & | IEH 2012 BT A1 A9
3R are e RAfy & 6 a8 a8l & fAure €1 S Woll YA U= q9arhr I g oSl
3R STl $9 Woll YA UF M & DHREAR TR o ol R SR BT GOUdRT 7 2
P! S e YRt AHvg & Igf 3l 9o JfRd Bl A dg AR I 7 § P 39
R fAfgad w9 ¥ HRAS B AV R THAA TAqT TAST B Al & T S SIRRI0T 7 oy e
T 8, 98 S8 drN ®l & fe =gl

2t e fagst (Sféor faeent) @ wwfa S, # U offd Hecqol fawy &1 iR GReR &1 &M
3MHINT HAT ATedl | IR <« H P Holl Blolol Id 2 o, Al Boil SO of o 8 ok
$o A1 [Jgre & 9 9 21 (el & sfek U #31 7 gt ydR &1 woil f$ll off 5, I8
AHA DI S T4 faaRE= gl 9 gFEfEd o S ol (G et 8 99 ghatad
DIC H A TF IHR FEl © [ I8 9 IFRaAGS 31 foft 72 21 B9 o &1 S9N
AfEfhpe €, T Blei 5 W #91 B AT 3R 1990 W S Bleisl B AR el el 2| #
Fded R ATedl § 6 39 YR A Boll [$Ul odbR Al §¥Rl & 8P AR W% © AR a8
faegmae focell WRBR # 34l dh BT #31 & Ug W 93 gU 2 fcell PR TSR 8 &
T SAHT SATS] IUSIUTA BT gl 3M: D5 DR DI R 59 A H F&T HIAT A1MRY
3R TG HA BT U B Yo gRT badT qof DB Sl Aol A1y ... (Faer) 494
S B! AP DI JHAM BT © gAY VA AN & RIe® YaR BT A1eY] S AT 39
TRE A Bl fSUl ol BIgA HAT I S<d Ual IR 96 gU &, I WRBR 39 AFel H Al 3,
safery 1 AT € 5 U #E BT QR SR BT A1y SR S Sofel Wl &1 aTfRy|
HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Shri P.P. Choudhary and

Shri Nishikant Dubey are permitted to associate with the issue raised by Shri
Ramesh Bidhuri.
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#it R a9 "Eal (SEIeR): QWU #Rled, d, IRES & & Sifadl Seard ATl aq
ool S S 37T TR 8, & R H ARBR Pl & ATHN BT A8l gl 59 Sl &
AN TR WAAER AOGR ©| Geard AT 3R Hoalald qM S Bl & HRT 8AR 15T H
D AN DI Ren-Ee 1 ISR H DI REIU BT oW el Fel urar 21 Saf 2N qe)
I JNFERT SIR ufeem el # I qF1 STt ggad S H il g1 $Aleg 89 WPR |
38 B_d & b o1 Q1 Sfal & Sggfad Sifa # wnfdel B @1 Hur &l S|

£ FAA AR g (TAR) @ 9T of, § SRS 4 ARG AFd GRbY B Ae@qyl e
SO ATed g SIRES § Uiy g9 osfhal &l faeel § o STex 921 S &1 8l W d1d
|AT & H dER ol dfed sRds & A, dreven, Tsel, fRmfem el @ ufa ay
BRI TSl B fdeell § B PR @ [y AT I8l 91 o BT gl A b a9 &85 &
AEIITSIC TS H AT qwpYl Bl MREge av9 R 2 fq=iferdl gr1 ufd 99 debsi arsfdpdl o
facelt 3 arax 921 S @ 2| AZIRIC WEE & UENIeiel Mid ¥ g s & 78N A ST go
H Af¥p ofefhal ®l fQoell THR de B AR TbTe H AT 2l H U #eH A Y8
HAT ¥ I8 U8 Bl b fReell gferd ok focell wema &1 few f@ar 9w f o
T AT B S B ST IR S faiforal o Toii BT edd g, 89 R BNl

BB Bl A DSl IOl & S|

HON. CHAIRPERSON: Shri Nishikant Dubey is permitted to associate with the
issue raised by Shri Sunil Kumar Singh.

st AR v Mst (qi|) @ FERT, U D B AN INE A A S{ETA9dT wR @ T
e fifige gt & AR & Tl @t AoErel w1 o A S 21 SR vew 7 difiua
Gl 2001 H & & WM A 15 il 41 S & e W W&l DT AT B A @
@ gl Safh 2011 H T SEIVAT B gdl § IR W AT W SHUET & SMYR W g
frfiger gt a8 TS oft R 9 gY o Uig 9§ B g & oMfh S 3 ddb o] T
fopaT TR 21 U8 U 9gd SSf [ Bl 99 Q4§ B¢ gU AN DI AT FER 15 qUN H IR
NG H M dTel ARdl AT Bl TG IR B g A5 WRBR Bl bl {T IS BT oW
SERECIIRE R
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3T ATYD HAIEHH | ARBR A JRY ¢ b AT ARBR A A BR JATAY AT aiae
SRIRAT & JMER W HBR T3 FAl S IMYR W TRl DI e AT Dl A4 el &g
FERT & @ FI N AT B R W@ H AFS ME T A A G F IRANT B
B SRRA 8| AT Y AEAH A IR & b IS ARBR § drdl DR JATS Fal HMb
ST & AR W a¥ 2011 B A AN DI WY HR IHD MER R W&l I a9

S|
SHRI P.P. CHAUDHARY (PALI): Thank you very much Speaker Sir for
affording me an opportunity to raise an important issue. Now, looking at the
availability of the vacancies in Judiciary as well as the expenses involved in
imparting justice to the litigant, the trust of the public at large is being eroded. To
eradicate, to resolve and to redress the problems, we have enacted and legislated
the National Legal Services Authority Act. Under this Act, we can make a
provision that whenever an Advocate is being registered with the Bar Council,
then it may be made compulsory in lieu of registration that he is required to work
at least once in a month for the poor litigant.

Secondly, I am also suggesting that under the Gram Nyayalayas Act of
2008, we have established Gram Nyayalayas in some of the States but could not
achieve the purpose of the Act for which it was enacted. If it is implemented
properly, then all over the country the poor litigants who are residing in villages
and in rural areas can get the justice from the Gram Nyayalays itself.

As far as the pendency of cases are concerned, we are having 41.6 lakh
cases pending in the High Court and about 2.64 crore cases are pending in
subordinate courts all over the country. We have to fill up the vacancies
immediately and we can also create All India Judicial Services for this purpose. I
request the hon. Law Minister to do the needful.

A APt FUR AT (TRR) @ TG, U 3R AR < 4 BT & A MY YbH A9 F 6
TR F MfAH AN AR Y &1 THT AEl AT 9eR 8 Y §| AEHT FEEHA S & AT
H 3R ITb AN § HRA WBR & gRI 9gd g91 VeI I [8d U4 q91d B &
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w0 H Tl W@ & g8l IR WHR gRI 8N ol & Ypr IRl &l srage &1 o &l 8
W R forama o, Stgl # ol 8 Xe1 § a8f 98 Hol & Bl AN Y A WAl 3D
AN BT B & fog SeTE T8 & T g8t & IRTST HRTR, AgES! iR THE HHATNAl
I g1 & HaeR fHATl Y H $B AN B MS! GE I b BRY FSH W YRAR Td
Tl B WY YE-WR I A TS, S o WeoMd gl 3 oal g B I Aadn @t
M B IR HR g &l VA UEIiHRAl W FiPad w0 A SRarg B S Aifee] # s
amrE el g o faufy @t 59 vt § 98 W feER@ 2 wifey & feR & ure 3§ o
ST B gU €, Il O fIER WRBR g g8l Hiex Ml A& woll o W& €1 a8l @i |
TR AU @ drex IR 3 S8l 9 fI8R & @ G« o1 9red ¢l Sfel RA ARBR g
vfe SR T & @iy ot g3 & g fIeR WReR &1 Y8 A YUl e =<
YUl B iR I8 &9 9l & 9 @ 9 Bl

SHRI KARADI SANGANNA AMARAPPA (KOPPAL): This is to bring to the

kind notice that the health infrastructure of my constituency Koppal is very
pathetic. It comes under the special provision of backward region 371-] as
mentioned in the Constitution of India.

Every now and then, it comes to my cognizance that the people of the
region suffer from this anomaly and a number of cases even lead to moaning
irreplaceable death.

There is an urgent need to set up and develop a super speciality hospital at
Koppal in order to reduce multi-dimensional problems faced by one who seeks
proper medication.

Therefore, it is a request to you to kindly look into the matter which will be

very helpful for the public of Koppal and please get this proposal sanctioned.
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HON. CHAIRPERSON: The House stands adjourned to meet on Tuesday, the 5™
May, 2015 at 11 a.m.
19.00 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, May 5, 2015/Vaisakha 15, 1937 (Saka).
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